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PART-II
(NOTES ON IMPORTANT JUDGMENTS)

ACT/TOPIC NOTE PAGE
NO. NO.

APPRECIATION OF EVIDENCE:
q1Ed BT JATH:
— See Criminal Practice.
— X JATURIIEE T | 67 68

— See Sections 154 and 313 of the Criminal Procedure Code, 1973, Sections 90 and
376 of the Indian Penal Code, 1860 and Section 6 of the Protection of Children from
Sexual Offences Act, 2012.

— X TUS Yfhar Gigdr, 1973 &1 URIU 154 Td 313, YR Us Afedl, 1860 &I
¢RTU 90 TG 376 TAT <ifflh STURTHT I STcldhl T ARETUT JAfAIH, 2012 BT &RT 6 |
71 75

— See Sections 3, 8 and 9 of the Evidence Act, 1872.

— ¢ |iey SfSH, 1872 & ORI 3, 8 YT 9| 91 104
ARBITRATION AND CONCILIATION ACT, 1996
HIEIE M Uq Yol Affaw, 1996

Sections 2(1) (e), 9, 14, 34 and 36 — Jurisdiction — Court — Commercial disputes
involving an arbitration dispute — Only Commercial Court of the status of District Judge
or Additional District Judge would be the competent Court to entertain matters u/s 9, 14,
34 and 36 of the Arbitration Act and Civil Judge Class | is excluded to hear such matters.

gRTY 2(1) (¥), 9, 14, 34 U4 36 — SATABR — <TATIT — U 1OIRTD faare o
AreRed faqre e 8, @ Fee H AreaRe 1S o aRIY 9, 14, 34 U4 36 W
HAAT UehRvll T Gd1s & ford A1F RSTer =raredier A1 3R fSTel =ramedier & W
BT B VIS AT HeH IR BT © 3R PIg AqeR IRIEN ai—1 BT
RIATAA U YR DI FAaTs T8l R Al o | 60 63
CIVIL PRACTICE:
fafaer geom:

— Date of hearing — Discretion of Court — Complete discretion can be used by the
Presiding Officer of the Court for fixing the date of hearing/ proceedings and he is the
best person to decide how to use his judicial time.

— gAars @1 [ — ey 1 [AdeeeR — goarg / A o iy e
% forl =ImITer & USRI SNSRI §RT WYl [AABIRISR &1 YA fHa1 ST Febar
2 3R 9% v 1 W & SUANT &) ufhar fuiRer & ford watew aafda g
2| 61 64
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ACT/TOPIC NOTE PAGE
NO. NO.

— Will — Doctrine of election and doctrine of estoppel — Remaining portion of the Will
cannot be challenged by a person who has taken benefit of a particular portion of the
Will because of doctrine of election — After taking benefits of any instrument/document,
validity of the instrument/document cannot be challenged.

— AT — AT BT G d fdawr &1 RIgT= — Ueb i o e & bl
9T TRy &1 o™ Ut R o 2, a8 g1 & Rigra & SRl add & A9 41T
DI AR 81 § FhdT & — BT foRad / SATAST BT AT o & ITard ST derd
I A T8I QT ST APl | 62 65

— See Order 6 Rule 2, Order 7 Rule 14 and Order 18 Rule 2 of the Civil Procedure Code,
1908.

— < ffaer ufthar dfedr, 1908 &7 M9 6 9 2, Qe 7 99 14 UG 3MM<9m 18
| 2 65* 67

CIVIL PROCEDURE CODE, 1908
fufaer gyfehar gfeadar, 1908

Section 11 and Order 23 Rule 1 — Res judicata and waiver of rights — Principle of res
judicata and principle of waiver of rights are totally different principles — If any plaintiff
withdraws his suit without permission of court then a new suit about same subject-
matter cannot be filed by him.

€RT 11 U4 A 23 9 1 — g =9 vd if¥aRt &1 iffere — qd =g &
Rigr vd siIaRI & siftcre &1 Rigra gofa: - Rigra € — afk a18
Tl RATATSH T IFART & I MU a8 UG Hal & aF 98 A fAvg a%g &
IR H T a8 U el PR D | 63 65

Section 21 and Order 7 Rule 10 — Jurisdiction of courts — Factors governing determination
of — Explained — Difference between jurisdiction of civil and criminal courts and objection
as to jurisdiction explained.

&IRT 21 U9 AT 7 9 10 — <A1l &7 SFE6R — HeiRer #-9 a1ef dR$
— WP — RAfde SR ARG =rRTerdl & &APeR & 3R R SHR
Feely MUy e Py TE | 69 () 69

Order 2 Rule 2 (3) and Order 7 Rule 11 — Maintainability of suit — Objections — Objections
under Order 2 Rule 2 (3) do not come under Order 7 Rule 11 CPC and such objections
cannot be considered before trial.

e 2 W 2 (3) wa Sme¥ 7 199 11 — a1g o1 Giyofiaar — ey — 37T 2,
o 2 (3) & ofavfa ame, ameer 7 9| 11 & i 712 3 € &R Uy aredt Bl
faror & qd foar # &1 foram S | | 64 66
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ACT/TOPIC NOTE PAGE
NO. NO.

Order 6 Rule 2, Order 7 Rule 14 and Order 18 Rule 2 — Application to summon records
— After conclusion of evidence when case fixed for final arguments — Absence of pleadings
on issue in which evidence was sought — Held, such an application is not maintainable
— In absence of pleading, no amount of evidence will help the party.

AR 6 1A% 2, aMQe 7 7199 14 ©9 Qe 18 719 2 — aifierg amgd &<
Heell 3fdes — |eg Ul 814 P SURId Sid Al 3ifcd T gg Fad or — o
faarere R A1ey wRaTfad off 9 W BIg Sffiae T8l o1 — fafaeiRa, T smdeH
iy 81 & — MfYaaT & 31Td # fha- |7 ey BT UThR P ABTIAT T8l hY
FHl | 65* 67

Order 7 Rule 14 and Order 8 Rule 1-A — Production of documents at later stage of trial
— Approach expected of courts explained — Held, procedure is the handmaid of justice —
Courts should take a lenient view upon such applications and lean towards substantial
justice rather than relying upon procedural violation — Instantly, application for taking
documents on record filed by defendant at the stage of defendant’s evidence — Cogent
reasons given explaining delay — Undoubtedly, documents were necessary for just
decision of case hence, directed to be taken on record.

AT 7 199 14 ©@ e 8 91— — fI=mor & geerded! aRoil § g
DI U — ATl A FUfErT gfehIor FHST WA — AR, githar =g @
TR & — SATITAT Bl U 37dEA] IR Udh SaR GiEhIvl G gY Aihareid S
TR Biad 8 & WM R ARG AT B AR DT RIAT AMBY — SR A H
yfcraTa) |ieg @ Yeh¥ UR fadral 4 SRS AWl WR ol 8 3dad UKgd (dham
— f4cd ®I T HRA dTel S PRUT Y MY — AT, SIS A S IR-IAT
FRTARYT & oY aTrawares o, 31d: STl I el R o =g MaRId fdar T3 |

66* 67

COMMERCIAL COURTS ACT, 2015
arftricae =amareg frf<aw, 2015

Section 11 — See Sections 2 (1) (e), 9, 14, 34 and 36 of the Arbitration and Conciliation
Act, 1996.

&RT 11 — < AR Ud Gofs ST, 1996 &1 9R1G 2 (1) (€) 9, 14, 34 U&
36 | 60 63
CONSTITUTION OF INDIA
ARA T Gfaem
Articles 20 (3) and 21 — See Sections 2(xxix), 41(2), 42(1), 43, 44, 48, 49, 53 and 67 of
the N.D.P.S. ACT, 1985.

AT 20 (3) YT 21 — <E WIUH IR iR AT:947ET yaTef 1=, 1985 @l
gRTY 2(xXiX), 41(2), 42(1), 43, 44, 48, 49, 53 Ud 67 | 101 117
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ACT/TOPIC NOTE PAGE
NO. NO.

Article 21 — See Section 167(2), Proviso (a), Explanation | (as inserted by Act 45 of
1978) of the Criminal Procedure Code, 1973.

IWT 21 — W IS UfHAT AT, 1973 BT GIRT 167(2), WD (&) FICIHIT |
(1978 & ARTH H. 45 B FRT I<TRAUT) | 76 87
CRIMINAL PRACTICE:
SIBNIBERDIE

— Order sheets — Facts mentioned in order sheets should be treated as prima facie true
and its sanctity should not be doubted.

— 3T YFBIY — STeer yfebrai H afti aedl el yerd geedl W JIHl Sl AMfey
Td IB] gl R NaE Tl fhAT ST =Ry | 68* 69

— Reasonable doubt — It refers to the degree of certainty required of a court before it can
make a legally valid determination of the guilt of an accused.

— JfATYT W8 — T AT §IRT b IGad o TURTY bl JeIT-Ieh YHTIOThl bl
R R FH & 9d @) gifod Mftadaar o AT w1 deffd e g |

67 68

— See Sections 3, 8 and 9 of the Evidence Act, 1872.

— ¢ |iey fSH, 1872 & ORI 3, 8 YT 9| 91 104
CRIMINAL PROCEDURE CODE, 1973
que gfshar dfgdr, 1973

Sections 4(2), 5,173, 190 and 193 — See Sections 2(xxix), 41(2), 42(1), 43, 44, 48, 49,
53 and 67 of the N.D.P.S. ACT, 1985.

&RIY 4(2), 5, 173, 190 UG 193 — T WU AR iR ATUAET yare rfdrfras,
1985 @I TRTU 2(xxix), 41(2), 42(1), 43, 44, 48, 49, 53 UG 67 | 101 17

Sections 26, 27, 177 to 184, 461 and 462 — Territorial jurisdiction of criminal courts —
Determination of — Principles summarized.

Irregularties as to territorial jurisdiction — Effect of — Explained — Clause (I) of Section
461 CrPC uses the term “offender” and not “offence” — “Offender” relates to competency
of court to try, while “offence” is limited to territorial jurisdiction — Where controversy
involves territorial jurisdiction, Section 462 CrPC comes into operation.

Objection as to competency of criminal court and territorial jurisdiction — Held, depends
upon facts to be established through evidence — Such objections may have to be taken
before the court trying the offence and such court is bound to consider the same.
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ACT/TOPIC NOTE PAGE
NO. NO.

IR 26, 27, 177 9 184, 461 Ud 462 — JORIEH ~IRITeTd] BT WD SATRIBR
— R — Rigla Aafda fey 1|

U fRd SARIGR H SINIfAddig — U — SIRAT &I T8 — U, DT GRT 461 Bl
WS (3) H "IN Teq BT SYANT AT & U &1 — "R ¥Teq fIaRor vt
P T BT JAABIRAT F FEId &, ST 3R UfR¥d aAfeR d6 Afid
g — T8t faare ueRR¥ie efeR & W & a8t ORT 462 TUH. AR &R |

RIS AT BT AfBIRAT IR U a=fder el amuRy — IfafeifRy,
18 gIRT XeATfud fhT S aTel Tl IR AR ovell 8 — 39 TR &1 JmuRyai faamor
B Aol ITITTT B qHET IoTs S+ ARy 3R U =IraTerd 34 3fufedal iR faam

B & [Ty qrey i | 69 (ii), 69

(i) & (iv)
Sections 100 and 166 — Seizure during investigation — Non-compliance of statutory
provisions contained u/s 100(4), 166(3) and 166(4) — Effect of — Held, non-compliance
of aforesaid provisions alone may not be a ground to acquit the accused — But in a case
where recovery is seriously doubted, non-compliance of aforesaid provisions play an
important role.

€Y 100 U9 166 — G & TRF W<l — &RT 100(4), 166(3) 3R 166(4) &
JeTe UGl BT UTeld 1 &A1 — JW1d — iR, A5 SURIh Wi &l
T AT, JNAYH DI QT HT IR T2l B Favell & — TR U A # gt
Sl TR I gad B, SURRD WTGETHT &7 ST 7 AT Agedqul & oirl 2 |
70 (i) 74

Sections 154, 156 and 157 — Investigation by an officer who himself is informant/
complainant — Effect of — Merely because informant is the investigator, by that itself
investigation will not suffer from unfairness or bias — Reference made to Constitution
Bench answered. [Mohan Lal v. State of Punjab, (2018) 17 SCC 627 and Varinder Kumar v.
State of H.P.,, (2020) 3 SCC 321 overruled]

€RT¢ 154, 156 Q4 157 — U ARG gRT fhar M7 Srgag™ Sl W@
ATl / aRardl 81 — JwTa — A3 gafery & Famradt 8 SIHuadl 8, Wi
TTHLT T STITIYYT feFaT UeTuTAqul el a1 < — HfJe 4 Bl Ufvd Haw
R1ga foar 21 | [918T aret [, gona 159, (2018) 17 Tawddl 627 ©d a¥ev
FHR 3. fearact g<er ¥od, (2020) 3 vedle! 321 Sac Ay 1)

103 120
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ACT/TOPIC NOTE PAGE
NO. NO.

Sections 154, 167,173, 178 to 185, 190, 200 and 202 — See Sections 22, 22(1)(d), 23,
25, 27 32 and 36AC of the Drugs and Cosmetics Act, 1940.

&RV 154, 167, 173, 178 | 185, 190, 200 U4 202 — <% 39 Ud FATer ATTAT
M, 1940 BT aRIY 22, 22(1)(8), 23, 25, 27, 32 UG 36HT| 87 98

Sections 154 and 313 — Examination of accused — Failure to put circumstances against
accused in his examination u/s 313 CrPC — Effect of — Such circumstances must be
excluded from consideration by courts.

Delay in lodging FIR — Effect of — Sexual offences — Prosecutrix and accused belonged
to different religions — Both were known to each other — Letters exchanged between
them show that their love for each other grew and matured over time — Their physical
relations were not sporadic but, regular over the years — FIR was lodged at an opportune
time of seven days prior to accused’s marriage with another girl — All these facts raise
serious doubt about truthfulness of allegations.

€RTY 154 U4 313 — 3IFNYh &1 WeToT — Jgad & favg o yRRerfaal &l
IRT 313 TUH. B A IHD T H TR B H fAherdr — g91d — SfAfeiiRa,
U gRReIfRl . =Imarerd gRT faaR F81 far S anfey |

gorF o RUIE og o # fadd — uwra — <ifire sroRme — ifiasl 9 sy
STSTT—3TelT &1 & & — GFI Uh—ge o RGO — S9& 919 Je—ue g g
A ¥ UdHe BT & [F Th—gaR & oIl ST UH 9T & 1T 96T 31k uRuad gan
— WRIR® Heay foeye F81 &, JAfUg aui ae AT o — gom o1 Rure td Sugh
AT R ol IRTs T3 oY, S1d A1d 3o SR TN Asd! ¥ IR o1 fdars a3
o — ¥ |H T AR & T R TR g S~ IR =21 71 (i) 75
& (iii)

Sections 156 (3), 173 and 190 — lllegal sand mining — Power of Magistrate — Cognizance
— Magistrate, u/s 156 (3) CrPC can direct the concerned SHO of the police station to
register FIR for the offences under IPC and the MMDR Act, 1957 also — However,

cognizance for the offence of MMDR Act can be taken on complaint filed by the authorized
officer only.

RIS 156 (3), 173 TG 190 — 37T X T — AR I el — A — ARge
TUS Yfhar |iEdr o 91_7 156 (3) & SiId Yo I & Ha i ARAS SAfTHRI
P AR v WAfedT & A1 WF IR @fe (e <iR fafrgam) srfarfram, 1957
% IR B W1 UM o RUIE Uollag -+ 7q MaRd &) Fahal ¢ Jed @
IR TSt (e SR faffae) «ifafT—m, 1957 & STRmEl &1 | dhad Uieidd

SR RT U uRars W & forn S e 7 | 72 80
Section 162 — See Sections 3, 8 and 9 of the Evidence Act, 1872.
IRT 162 — <% &Y IfAFTIH, 1872 H URIT 3, 8 U 9| 91 104
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ACT/TOPIC NOTE PAGE
NO. NO.

Sections 162, 227 and 228 — (i) Framing of charge — Requirement of — Court must be
satisfied that with the material available, a case is made out for the accused to stand
trial — Material must be such that can be translated into evidence at the stage of trial.

(ii) Bar under Section 162 CrPC — Admission made in the course of investigation to a
Police Officer will not be admissible u/s 162 of the CrPC.

SRIC 162, 227 U4 228 — () 3RIY P fORGAT — SMATIHAT — <RATAT Bl
Iu fATI—a%g & MR TR AT 8F1 A1y b Ifgad &1 faamRer fhg = &
foIg gah_oT q97aT & — |ArlT Red w0 | Ul 31 O AR & W W e |
gRafda far <7 9 |

(i) SUH. BT IR 162 & AT YT — YT & IR Yo ATBRT F BT T3
NPT gRT 162 SUH. & i ITgA TS BN | 73 82

Sections 164 and 307 — Substantive evidence — Is the evidence rendered in Court — It
would be impermissible to convict the accused on the basis of the statement made
u/s 164 CrPC.

€RTG 164 U9 307 — TIfcdds A1 — =qTerd # f&ar 1m | € 8 — SuH. 9
gRT 164 & T8 [BY T HAT & MR UR IR Pl QYT IS AT T8l BT |
90 (i) 101

Section 167 — (i) Investigation — Extension of time of investigation from 90 days to 180
days under Special Statutes (UAPA, 1967) — Competency — Held, Special Court constituted
under NIA Act, 2008 or in absence thereof, Court of Sessions alone is competent to
extend time — Magistrate has no jurisdiction to extend such time period.

(ii) Default bail — Indefeasible right of accused to be released on bail after expiry of stipulated
period is not affected if application is not disposed of or is wrongly disposed of.

&RT 167 — (i) IrgHa — faRy Ay (Judiv, 1967) @ SiATd ITHLTT BT THI 90
fega ¥ 180 faad T& dgmT — Hewar — SIWMMEIRA, IER IHE Yol
S, 2008 & N TST AT I ATy S1oraT SHD 1T H, T AT &
T ge™ & forv et & — AR e &1 V) RIS 96T &1 Bls AR T2 2 |

(i) =afesrs sTma — FuiRa eafd & aafg & 9 s ) Rer fey s &
IR BT 3o IMBR ATdG BT RIS TEI {HY S 3feraT e Feyol s
A fR1Ea fee s & yifad =21 g 2 74 83

Section 167 (2) — (i) Default bail — Accrual of right — Only requirement for getting default
bail u/s 167 (2) CrPC is that the investigation was not completed and no chargesheet is
filed within 60/90 days.

(ii) Imposing of condition — Whether necessary? Held, No — High Court while releasing
the appellant on default bail has imposed the condition to deposit ¥ 8,00,000/- —
Imposing condition of depositing the alleged amount while releasing the accused would
frustrate the very object and purpose of default bail.
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ACT/TOPIC NOTE PAGE
NO. NO.

&RT 167 (2) — (i) SfAHH STHMT — IMTHR BT I~ BIFT — AfTHH STHAT U
B B oY MaeIHdT Bl I8 ® fb 9RT 167(2) & 3favfd 60 3rerar 90 feaw #
3rI9oT qof &1 3N BT 3R 7 B AN U= W fbar 11 & |

(ii) =Tt SR fopar ST — /T <traeass 2?7 sifAfeiRa, 81 — S=a =marerd g™
arfremeft &1 Afepd ST R ReT fbu S T T 8,00,000 / — B9 AT &=
B 9 AR &Y T — rfIgeT BT T W ReT by ST Iy e awe
D BT T IRRINT FH=AT, IR ST & ST Ud JAo &1 focanfad
BHAT BT | 75 86

Section 167 (2), Proviso (a), Explanation | (as inserted by Act 45 of 1978) — (i) Default
bail — Indefeasible right availing of — Once the accused files an application for bail u/s
167 (2) CrPC r/w/s 36 A (4) NDPS Act upon expiry of 180 days or the extended period, he
is deemed to have ‘availed of’ or enforced his rights to be released on default bail.

(ii) Right of default bail — When will be extinguished? If the accused fails to apply for
default bail and subsequently chargesheet, additional complaint or application for
seeking extension of time is filed, the right of default bail would be extinguished.

(iii) Purpose of issuance of notice — Its only purpose is that Public Prosecutor can
satisfy the court that the prosecution has already obtained an order of extension of time
or challan has been filed or prescribed period has not expired.

&RT 167 (2), WP (H) WLIHIOT| (1978 B AT 4. 45 & gRT FoIT
I ERATRIA) — (i) THH ST — 3Tor JAABR BT YN HAT — U IR A
gRT 167 (2) T W, FeUST ORT 36 (4) TASIUIYE YaT & deq 180 AT @ AT
@ 1< AT IR T 37afdy & Ugand STde URgd d) ol © aI Ig AFT ST
& 9 gRT Afcrhd TG W) RET 89 & STIBR & SUART 3feral TIRT &) fora
T B |

(i) fcrers ST &1 PR — Hd Faifud sR? afS ifge SR SHed &
Y a1de HR H ST wdl &l © SR $Hd aTe AT U=, ffaRad aRdre a1 a9
DI fIIRT HR1 2 UTiAT 0 U fhar ST &, 99 @fdd) ST BT STdhR
ey gmm|

(iii) =T U= SIRI {50 ST &7 YRS — ST AT I8 S & (6 dld Sifield
RIS B A BT F [ AMAST qd A & T Bl IRATRT PR BT A<
TS ) bl & AeFaT IR U5 IR fhar ST gt © arerar FeifRa ww qof =&
I T 76 87
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ACT/TOPIC NOTE PAGE
NO. NO.

Sections 167 (2), 436-A, 437 and 439 — (i) Default bail — Duty of Magistrate — Guidelines
issued — Magistrate is duty bound to bring to the notice of the undertrial that he has a
right to statutory bail — Further, in the event of indigency and financial breakdown of
accused, it is the duty of Magistrate to bring it to the notice of DLSA for assistance.

(ii) Bail — Proviso to section 436A Cr.P.C. gives extraordinary power to the Court and it is
the duty of the court to examine the applicability of this section in each and every case.

SIRTG 167 (2), 436—P, 437 UG 439 — (i) B STHMT — ANRGS BT o —
ferenfader Y g 1Y — ARRge faaref= &1 a8 Sgfad o= & forg wdady ®
fob I fafgre: ST T R BT ABR & — I8 I, b Aegart & fFri= 817 areran
anfdfer wu ¥ fUos B &1 <9 H Ferdm &g Sren fafde Jar wriereser 1 g

HRAT G E BT A ¢ |

(i) ST — &R 436—% &.U.H. BT IRqd AT B SRATIROT Al & Hal
2 3R Ud YBROT § 99 UTGHT BT YAISIdT T GSIETI] DRl ~rITeTd bl haed g |

77 89

Sections 173 and 190 — Further investigation — Closure report filed on the basis that
death was homicidal but there was no clue of offenders — Closure report lacks bonafide
— Setting aside closure report, de novo investigation directed by the Apex Court.

ERTY 173 Y9 190 — IIFTHI J=ITT — WA Fldda $9 MR IR YR [T 1T
o Ig Aa—ae WU B ol IR SIGITOT & Hael H Dl GIAT ol [Hell — T
GfIdae § AT BT 9T — IeeTH IR §IRT AT Ufaa U far 11

— 8 3= AR | 78 90

Section 190 — (i) Closure Report — Notice — Must be issued by the Court to the
complainant whenever closure report is filed.

(ii) Notice — Proposed accused should be noticed whenever complainant challenges
order of dismissal of complaint.

€RT 190 — (1) W YfAdad — FaT U5 — WA Ufdde IR 8 R =rared
ERT RIerdedl & Fa-1 U7 JaedHid SR HxAT e |

(2) = U= —Rreraedl gRT aRare FRETN & 37eel B gAkdl o IR JRarad
SIIRT BT T 7T S =l | 79 92

Section 195 — There is no bar u/s 195 of CrPC in respect of registration of FIR — What
is barred u/s 195 of CrPC is that after investigating an offence u/s 188 of IPC, Police
Officer cannot file a final report in Court and Court cannot take cognizance on that final
report, as at that stage bar contained in Section 195 of CrPC comes into operation.

€IRT 195 — &RT 195 TUH. B I Yo a1 RUE & Uoigd IR PIg A 81
2 — 9RT 195 SUH. & ITId UH IE § [P gRT 188 MEH. & IId SIHE B
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ACT/TOPIC NOTE PAGE
NO. NO.

SWRIA i e RT =marery # 3ifom ufided WRd 781 BR Fohdl 8 AR <RIt
I SAfH Ufded & SMUR R IS 781 of FhdT & Fifd Sad R IR &RT 195
TUF. § SooiRad are fehameiiel 8 9l 2 | 93 108

Sections 204 (4) and 378 (4) — Dismissal of complaint — Appeal or revision — Appeal
u/s 378 (4) is not maintainable in case of dismissal of private complaint for non-payment
of process fee as such order does not amount to acquittal of accused.

&RTY 204 (4) UG 378 (4) — uRdare &1 WIRST fHAT ST — 37dTe 3ferar g=ieror
— JMMRIPI B BT YA 9 81 & HRYT ol uRaTe @RS 81 6 & GHR0 &
AT ¥ GRT 378(4) & AT U UV 2T © FIfh U TS BT YROMH ST
BT QT TEN BT 2 | 80* 93

Section 311 — Recalling of witness — The person, whose evidence appears to be
essential for the just decision of the case, may be recalled by the court at any stage.

€RT 311 — &l BT G AR 1 — a8 Afdd, Foraas! A1ed AMel & <RI
fafreera 2 sMawg® Ui Bl 8, <aTerd gIRT fadl +ff Ush IR : |1ed =g g
ST Gl ¢ | 81 93

Section 313 — See Sections 118, 138 and 139 of the Negotiable Instruments Act, 1881.

SIRT 313 — o W forad rfafad, 1881 @ &RIU 118, 138 UG 139 |

104 123

Section 378 — Appeal against acquittal — Power — There is no difference of power,
scope, jurisdiction or limitation under the CrPC between appeal against judgments of
conviction or of acquittal — Appellate Court can reconsider questions of both law and
fact and re-appreciate evidence on record.

€RT 378 — INYfAd & favg odidl — oIfdd — U9 & ofavid qufafg sremar
AT & o & faog ordier # woifda, O, eanfaaR a1 uRA™T &1 B iR
TE © — 3Nl e faf vd deg |l UeEl Bl gAdeiRa dR Fahdl © 3iR
NAeRT TR U AIe Bl JAHAI b B FH © | 102 (i) 118

Section 389 — Stay of execution of sentence — Power of Appellate Court — While
considering application u/s 389 CrPC to release a convict on bail, it is not open to a
court to re-asses or re-analyze the evidence and take a different view.

€T 389 — TUSIQY & (WG BT WA — AU AT Bl R — &IRT 389,
TU¥. & dgq g & SHHd W) ReT fd S el *mded W faR fay s
Y AT & oY I8 IgAd 718l & b 98 16 BT YAHeich JAfal Afagelyol
PR = gfeapIor U | 94 11
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Sections 437 and 439 — (i) Bail — Conditions that can be imposed while allowing bail
applications — Court has discretion to impose “any condition” which must be exercised
judiciously and compassionately.

(ii) Object of imposing conditions is to facilitate the administration of justice, secure the
presence of accused and to ensure that liberty of accused is not misused — However,
liberty should not become illusory by imposition of conditions which are disproportionate
to the above objectives.

€IIRTC 437 UG 439 — () STHMT — ST 3 WIBR BRI THI g ST A
I — TSI DI OPBIS W A ARRIMT IR BN AIRIEAR &, g W

[IHIRIAR & TN IR 3R FeTgfaydd fBar SIem =y |

(i) =t SRR B BT I —AT YRIRAA DI G-I G141, AITh D
SRt YRARET =1 3R I8 FFAREd A1 2 b g §RT W=l &1 GoudN]
TEI foar ST — qRNfY, IURRh el | U ¥ SIRRIUT $H) Ui waaar
YA a7 STHRA TE &1 < ARy | 82 94

Section 438 — Anticipatory bail — Maintainability of — Anticipatory bail application is
maintainable even if it is filed by an absconding accused.

€TRT 438 — H SAFT — Ui el BRR AR gIRT W U 10 S
BT 3Maes W grofir g 2 83 96

Sections 438 — Anticipatory bail — When case diary and status report clearly indicate
that the accused is absconding and not co-operating with the investigation, successive
anticipatory bail application ought not to be entertained — The specious reason of change
in circumstances cannot be invoked for successive anticipatory bail applications, once
it is rejected by a speaking order and that too by the same judge.

€TRT 438 — 3TIH TG — T4 & SRR q7 Ufided & W w9 | I8 <Rid g
2 & 1firgad wRR 2 SiR TR H WEART el ) I8T § 99 Scarad! A TG
JTE R faaR T8l D1 Ay — Al IAT AT gIRT IR M BRdl g U
TR AR ST BT TG GRS B 34T 7 8 79 gRReiferal # uRec &1 fafkre
PHROT IcaRad! A ST 3Mde & foy o] =21 81T 2 | 84* 96

Section 439 (2) — Cancellation of bail — Correctness of order granting bail is subject to
assessment by an appellate or superior Court and it may be set aside on the ground
that Court granting bail did not consider material facts or crucial circumstances — Setting
aside of an unjustified, illegal or perverse order of granting bail is distinct from cancellation
of bail on ground of supervening misconduct of accused or because some new facts
have emerged, requiring cancellation.

€IRT 439 (2) — A B FRET — THAFG WBR TR S AR DI PGl AU
T RS ARSI §RT i & S & AR I 59 MR UR ARG BT 51 Fawel!
2 o =Imarerd 1 SEHd WIeR B Agayel |l a1 aRRefodl R faar T8
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fpar 8 — SAMT WIBR SR BT Tdh A, A9 IT UfTdqel M AU BT
JNYFT & HETIRY & AR R AT HB Y q2F A 3 I FREIN (e g
{ Sd @1 FRRT & i © 85* 97

Sections 451 and 457 — Release of seized vehicle — Jurisdiction of Court — Magistrate
can release vehicle seized by police u/s 451 CrPC — The ouster of jurisdiction of the
Criminal Court would only occur if the proceeding of forfeiture is completed under Rule
53 of the M.P. Minor Mineral Rules, 1996.

&RTY 451 U4 457 — S 18 &1 IH(dd — AT DI BRI — Yford gRI
ST qTE DI TUS UihdT HidT &1 &RT 451 & fvd ARG T S9ad R AT ©
— RIS RATATTT BT SAAMTBR dadt T4l afoid BT A AU 97 FfoT
Ao, 1906 & W 53 & AT AHUERYT B HRIATE] QUT &1 S | 86 97
CRIMINAL TRIAL:
IR faamor:

— Motive; absence of — Cases based on circumstantial evidence — Effect of — Absence
of motive cannot be a ground to reject the prosecution case — However, absence of
motive in a case based on circumstantial evidence is a factor that weighs in favour of
the accused.

— TP BT 3T — RN A1ed WR SMIRT AFel — U¥1a — Bdd BT 31
SIS & AFCT DI WIRST B BT AR el 8 Tl & — o, aRRefw=
A1eT TR ETRT AT H TGH BT 3T T VAT HRE &SIl AMYH & UeT | I

= 70 (i) 74
— See Sections 154, 156 and 157 of the Criminal Procedure Code, 1973.

— < qUE UlhaT |EdT, 1973 @I YRV 154, 156 Td 157 | 103 120
— See Sections 3, 8 and 9 of the Evidence Act, 1872.

— T e SIS, 1872 B GRIV 3, 8 T4 9| 91 104

— See Section 20 of the Scheduled Castes and Scheduled Tribes (Prevention of Atrocities)
Act, 1989.

— X YT ST T SRR SorTi (STTaR o) SAfafRE, 1989 Bl GRT
20 | 109 129
DOWRY PROHIBITION ACT, 1961
<eol gfk™e srferfras, 1961
Sections 3 and 4 — See Section 389 of the Criminal Procedure Code, 1973.
gRIY 3 U9 4 — <% <Us Ufhar Afedr, 1973 &1 €RT 389 | 94 111
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DRUGS AND COSMETICS ACT, 1940
ufer va gareq 9 e, 1940

Sections 22, 22(1)(d), 23, 25, 27, 32 and 36AC — Drugs and Cosmetics Act — Trial of
offences — Competency — In view of Section 32 of the Act, Police Officer cannot prosecute
offenders in regard to such offences — Only persons mentioned in Section 32 are
entitled to do the same — Directions issued by the Apex Court.

SRTG 22, 22(1)(€), 23, 25, 27, 32 UG 36T — 3 U y=are ATAT erferfers
— IR BT fAARVT — AT — SAATRIA BT 9RT 32 & 3MTcAd § Yo AHR
U STURTET BT AT T8 BR Fball & — dacl d 8 Afdd Sl gRT 32 H afofd
2 VT A & foly Siipd & — Seadq =urared g1)7 1Y ST g 719 |

87 98

DRUGS AND COSMETICS RULES, 1945
aufer v ggreE A a9, 1945

Rules 51, 51(4), 51(5) and 52 — See Sections 22, 22(1)(d), 23, 25, 27, 32 and 36AC of
the Drugs and Cosmetics Act, 1940.

e 51, 51(4), 51(5) Td 52 — < MR vd yRATes ARk SfRfRE, 1940 @Y
gRIU 22, 22(1)("), 23, 25, 27, 32 Ud 36 | 87 98
EVIDENCE ACT, 1872
e ferfraH, 1872

Sections 3, 8 and 9 — (i) Forensic evidence — Withholding of — Effect — Held, when vital
forensic evidence is kept away, an adverse inference will have to be drawn against the
prosecution.

(ii) Test identification parade — Evidentiary value of — Effect of presence of police — Held,
test identification evidence is not a substantive piece of evidence, but can only be used
for corroboration of court statements — Further held, when identifications are done in
the presence of police, the resultant communication of identifiers tantamount to
statements made to police officers in the course of investigation and fall within the ban
of Section 162 CrPC.

(iii) Conduct of witness — Value of — Held, unnatural conduct of withess make them
unreliable.

€RTY 3, 8 U4 9 — (i) HRRIS AT — UK 9 HIAT — U¥1G — ARG, 59
Agaqol BRRTH Fed I UKD el fBa1 S &, a1 o & faog i
e frepTerT 8nm |

(ii) TE=T WS — ATfed e — Yfer @1 SUReIfc BT gurg — ARG, gger
WS ARAN AIed el 7, AU SHHT ITAN A5 RS Fed B gfe & forg
fBar 1 w1 @ — AR ARG, ST9 ygEE srRiarE! gfos @1 SuRefa § &
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ST € AT U8 ar R+ dTel fdcdl gIRT &1 T8 YR AT AU & SRM gferd
SIEBIRAT BT AT 7T g BT y9Td T R TUH. B GgRT 162 & Uidey &
e B8 |

(iii) STefl T RO — He — AR, el BT THTH IS TR IH Jffdead-
I 2 | 91 104

Sections 3, 21, 118 and 154 — Hostile witness — Credibility — Although witness was
declared hostile by the prosecution — During cross-examination, he admits having duly
perused the contents of these documents before signing them and was not under any
form of police pressure — Witness statement broadly corroborates and strengthens the
seizure of contraband substance from the possession of the appellant.

gRIY 3, 21, 118 Yd 154 — Uenle] Aell — [Jeaasadr — J=ift, Ao gy el
DI UESIe! "IN fhar a1 — Uiroieror H 98 WIhR 3Rl © & SRIeR H-1 A yd
I SRS D ATAK DI e, WU YR B o o iR a8 fHdr i R
@ Gferd <aTd & S7Efe T8I 8T AT — Aefl & b dIc iRk | Faifd ud adieredf
P TR | ATed yaref B ST BT Taeldl UST B & | 102 (i) 118

Sections 3, 59, 60, 106, 114 and 133 — Evidence of accomplices — Accomplices are
credible witnesses when the entire circumstance is borne in mind — Test is whether it
is safe to convict the accused believing such witnesses.

&G 3, 59, 60, 106, 114 Ud 133 — TERMWRE] &I AEd — FARE [qzaa-ig
el € Safe dgot aRReIft o e # <@ S — wRieror 98 § & @ 99 et
R fIearq o Afgad &1 iig fbar Ser gRiga 2 90 (iii) 101
Sections 3 and 114 — See Sections 154, 156 and 157 of the Criminal Procedure Code,
1973.
€RTY 3 U9 114 —< S0 UfhaT Af2dn, 1973 @ ORI 154, 156 Td 157 |

103 120

Sections 3 and 154 — Hostile witness — Hostility of independent withesses does not by
itself discredit evidence of the Investigating Officer unless there is something in cross-
examination of Investigating Officer to disbelieve him.

SRIU 3 UG 154 — UeTGIl Tel — ad-=1 AIerdl &1 ueT gifedl d19 19+ 31T §
g PR B AT BT AATIEI T8l g9 § od ddb b @I fader
AR B ufqudleror § 99 IR 1fagary fhd S &1 Dl BT AT &7 |

88* 100
Sections 8, 9 and 45 — (i) Identification parade — Evidentiary value — Finding of guilt
cannot be based purely on refusal of the accused to undergo an identification parade.

(ii) Non-examination of ballistic expert — Effect — There is no inflexible rule which requires
the prosecution to examine a ballistics examiner in every case where a murder is
alleged to have been caused with the use of a fire arm.
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€RIY 8, 9 UG 45 — (i) 29 WS — AfeId od— NG fIge vU 9 39 W
STIETRA &l bl ST Hebell fob AMYeT 7 UBAM URS BT AT DRl A $HR PR T |
(il) wmEfa faQryst BT URIeTor F BRI — YT — ST81 &l Mg 3T & JANT |
B ST ARG 2, a8 VT BIE BeR e T ® 6 mafe wherd b1 weror
BRIAT A & T U Al # 3Maeas & | 89 101

Sections 8, 45, 59 and 134 — (i) Interested eye-witness — Sole testimony — Evidence of
sole eye-witness replete with contradictions and omissions — Being an interested
witness, such evidence cannot be made basis for conviction.

(ii) Finding of FSL Report — Evidentiary value — FSL report loses its evidentiary value if
the accused persons have not been confronted with the finding.

&RIY 8, 45, 59 Ud 134 — (i) fRdag ucger el — Udhd A1ed — YHATS Ucderelt
e Bl e Sl Wed Ud ol | gRYet 2 SR U wiell f2deag o & — Ui ey
B RGBT MER & IR ST FahweT |

(i) vp.ga.vd. yfide &1 fFepy — |ifeds Jou — STgaRTor uRIeor 7 e ol
BT Uh.TH.Ta. Ufded & Shy | AT i BRIl T — Uh.UH.Ud Ufide S9!
ATETS Hed @l <l 2 | 92 106

Section 25 — See Sections 2(xxix), 41(2), 42(1), 43, 44, 48, 49, 53 and 67 of the N.D.P.S.
Act, 1985.

&RT 25 — < WS 3R IR AT:HwTdT ueref arfaf e, 1985 &1 aRTT 2(xxix),
41(2), 42(1), 43, 44, 48, 49, 53 U 67 | 101 17

Sections 25 and 26 — See Sections 162, 227 and 228 of the Criminal Procedure Code,
1973.

¢RI 25 UG 26 — <X qUs UfhaT Afdl, 1973 &I &RTT 162, 227 Ud 228 |
73 82

FOOD SAFETY AND STANDARDS ACT, 2006
el &l Ud dA1dh AfRAH, 2006
Section 97 — See Sections 2, 7 and 16 of the Prevention of Food Adulteration Act, 1954.
€RT 97 — Q& WrEl JAUHSTOT MR fSfRM, 1954 B &R1G 2, 7 UG 16 |
107* 127

GENERAL CLAUSES ACT, 1897
AR Evs AFferf-aH, 1897
Section 6 — See Sections 2, 7 and 16 of the Prevention of Food Adulteration Act, 1954.

SIRT 6 — <% Wrer Iufaeror faror ffSay, 1954 & 9RIU 2, 7 TG 16 |
107* 127
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INDIAN PENAL CODE, 1860
HRAI <vs Gfadr, 1860

Sections 34, 109, 120B, 149, 302, 364, 365 and 387 — Abduction and murder — Abduction
followed by murder in appropriate cases can enable a court to presume that the abductor
is the murderer.

€IIRTC 34, 109, 120%, 149, 302, 364, 365 Yd 387 — 3(UBRYI Ud 8T — SUYHI
HHC § YROT H JUERY B d1& gy 5N IRITI Bl I8 SULRYN PR B folg 9]
AT © b 3rUERvIHdl 8 AN B | 90 (ii) 101
Sections 34 and 302 — See Sections 3, 8 and 9 of the Evidence Act, 1872.

gRIC 34 UG 302 — <X A7eY 3ffSfgH, 1872 & &RY 3, 8 TG 9| 91 104

Sections 90 and 376 — Consent to physical relationship — Whether given under
misconception of fact or fraudulent promise of marriage — Determination of — Held,
misconception of fact u/s 90 IPC must be in proximity of time of occurance.

€RTY 90 Ud 376 — YNNG Ay & oy HeAN — T2 & 9A H Aqa] fdarg &
FHUCYl g9 & A & T3 — Feiker — iR, W H. &1 arT 90 & el
T BT Y9 geAT & Al~dbe § 8T AT | 71 (iv) 75
Sections 149 and 302 — See Sections 8, 45, 59 and 134 of the Evidence Act, 1872.

STRIU 149 U4 302 — <X ey 3iffad, 1872 &7 &IRIU 8, 45, 59 Ud 134 |

92 106
Section 188 — See Section 195 of the Criminal Procedure Code, 1973.
€RT 188 — <& QUS UlhAT AT, 1973 B &RT 195 | 93 108
Section 302 — See Sections 8, 9 and 45 of the Evidence Act, 1872
€RT 302 — Q% W1e AMAFTIH, 1872 & &R 8, 9 UG 45 | 89 101

Section 302 — See Sections 100 and 166 of the Criminal Procedure Code, 1973 and
Criminal Trial.

&TRT 302 — T gUs YfshaT TR, 1973 BT €IRTT 100 Ud 166 AT SMMURTED a7 |

70 74
Section 302 — See Sections 173 and 190 of the Criminal Procedure Code, 1973.
RT 302 — <% gUs YihaT Afedl, 1973 &I &RV 173 T4 190 | 78 90

Sections 304B, 406 and 498A — See Section 389 of the Criminal Procedure Code, 1973.

¢IIRTU 3043, 406 Ud 498 — <3 GUS YUfhaT HfRdT, 1973 T &IRT 389 |

94 111

Section 376 — Compromise — When consent of minor is immaterial in relation to an
offence, no compromise can be accepted despite her consent.
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STRT 376 — HSIAT — 9 {3l STURTE & Hee § UTHIY bl ASAfd dedaid & d9

DI FASIAT IHD! TSI & g A WIHR 8l fHA1 S AHhdT | 95 11
Section 379 — See Sections 451 and 457 of the Criminal Procedure Code, 1973.
SIRT 379 — <% U UfhaAT WA, 1973 &I &RIT 451 TG 457 | 86 97

Sections 379 and 411 — See Sections 156 (3), 173 and 190 of the Criminal Procedure
Code, 1973.

€RIY 379 Ud 411 — <O GUS Ufhar AfEdr, 1973 &1 &RIG 156 (3), 173 Td 190 |

72 80

Sections 489-B and 489-C — See Sections 162, 227 and 228 of the Criminal Procedure
Code, 1973.

STRTU 489—% UG 489—T — < qUs UfhaT AR, 1973 BT &RTT 162, 227 Ud 228 |

73 82
INTERPRETATION OF STATUTES:

Jfafery &1 fd=e:
— See Sections 2(xxix), 41(2), 42(1), 43, 44, 48, 49, 53 and 67 of the N.D.P.S. ACT, 1985.
— W W@ eI R A uered srfeifE, 1985 @ aRTY 2(xxix), 41(2),
42(1), 43, 44, 48, 49, 53 Ud 67 | 101 17

M.P. MINERALS (PREVENTION OF ILLEGAL MINING, TRANSPORTATION
AND STORAGE) RULES, 2006

AEYQY @il (31de @+, uRae 3R AveSR & faren) e,
2006
Rule 18 — See Sections 156 (3), 173 and 190 of the Criminal Procedure Code, 1973.
1 18 — <@ gvs ufehar <fzan, 1973 &1 aRIT 156 (3), 173 TG 190 |

72 80
M.P. MINOR MINERAL RULES, 1996

ARG MoT @ier 9, 1996

Rule 53 — See Sections 451 and 457 of the Criminal Procedure Code, 1973.

I 53 — < gUs ufthar dfEdr 1973 @7 9RTU 451 T4 457 | 86 97
MINES AND MINERALS (DEVELOPMENT AND REGULATION) ACT, 1957
O AR Efer (faera v fafrw) arferfm, 1957

Sections 4, 21, 22 and 23A — See Sections 156 (3), 173 and 190 of the Criminal
Procedure Code, 1973.

€IRIC 4, 21, 22 UG 23% — <% GUS UfhaT AfdT, 1973 &1 9R1G 156 (3), 173 TG
190 | 72 80
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Section 21 — See Sections 451 and 457 of the Criminal Procedure Code, 1973.
gRT 21 — TE TUs UlhaT fEdT, 1973 @1 gRIV 451 UG 457 | 86 97
MOTOR VEHICLES ACT, 1988
AiexA eI+, 1988

Sections 140 and 166 — (i) Assessment of income — A stereotypical or myopic approach,
should not be adopted but realities of life should be taken into account.

(ii) Permanent disability — Determination of — As a typist/data entry operator, full
functioning of his hands was essential to earn his livelihood — The extent of his permanent
disability was assessed at 89% — Looking to the circumstances of the case, Supreme
Court assessed permanent disability at 65%.

€IRTY 140 U4 166 — (i) 3 &7 Al — Udh wiedIal AT ARG GRSHI &1
YT ATRY IR g Bl aRAAHATei &I fIaR # 1 =@nfey |

(ii) ¥erg srrIar — R — T eRfive /ST U oifter & ®u # greif @ gof
foramefierar SH@! MoNfddT o= & forw savd® off — SHG! WIS [T BT
ReRoT 89 uftrerd I fawaRa favam a1 — yapvor &1 uRReIf! & <ad gy SwaaH
ST 7 XATS IRl &7 fuRor 65 uforerd w o | 96 112
Section 147 (1) riw/s 39, 56 and 84(a) — (i) Fitness Certificate — Requirement — Not

dependent upon the terms and conditions of the Insurance Company, but it is the
requirement of law for using the vehicle in accordance with law.

(ii) Absence of fitness certificate — Vehicle was not having the fitness certificate on the
date of accident thus, violating the terms and conditions of the insurance policy —
Insurance company is not jointly and severely liable to make payment of compensation.

(iii) Pay and recover — Insurance Company shall be liable to make payment of the
compensation amount with liberty to recover the same from the owner.

ERT 147 (1) A2UfST TRV 39, 56 Ud 84(F) — (i) e~ THITIH — SMATIHA]
— 1 Ul B FFEl Sl 3|l oR iR €T 2, i Al & SR ares a1 SuE
IR B fore fafdres smavaedr 7 |

(i) The=IT YAIOTIS &1 Mg —geedl [ R ares &l fhed UAIv—us 98l o
URUTHERSY JH4T Uil & 19 Ua 2rdl &1 Seetad gall AR T4 [T Bl Tiadhr
BT A B B oIy Fgaea: 3R grad: TRl =& grfY |
(iii) YTAT BRI Ud TG — ST DU 9 WA D 12T URTHR BT A BRA D
foy SREr € & a8 YudE &1 g I Aiford | a9 B D] |

97 113

Section 149 (2) (a) (ii) — (i) Driving license — Absence of endorsement — Effect — Driving
license of the driver did not bear the endorsement of transport vehicle — Insurance
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Company exonerated by the tribunal — Held, no requirement to get separate endorsement
to drive transport vehicle of LMV class [Mukund Dewangan v. Oriental Insurance Co. Ltd.,
2017 ACJ 2011 (SC) relied on].

(ii) Liability of Insurance Company — Insurance Company is jointly and severally liable
to pay compensation amount along with owner and driver.

&RT 149 (2) (@) (i) — (i) T JIFAT — YSIHA BT 3T — YA — ATAD D
T SIS IR ARSI qTE BT JSid ol AT URVIFRISY AfHIOT FRT 97
PHUT Bl Ga AT 11 — ARG, TawaE 9 & aiftiias ared & e 2g
Td Joidd UK fhd S &1 BIs Aaedddl 781 & | [Jg< <arTd fdeg
NMRITcer gaIveT &yt ferfd, 2017 THL.S. 2011 (va.¥1) sracifad]

(ii) S BUN BT IR — Hifeld Ud AT d AT, T BT YIATdHR BT AT B
& forg dyaaa: vd gUda: SRl 2 98 114

Section 166 — Accident claim — Defence — Insurance Company — In absence of any
cogent evidence on record, plea of false implication of vehicle involved in the accident
taken by Insurance Company for its defence, cannot be accepted.

€IRT 166 — GECHT TMAT — qATd — 91 HFAT — el WR bl Fearas e &
3T ¥ dTHT BT GIRT U 9219 7 GHTHT H a8+ Bl S[oT AMHd B ST+ &1 ddb
WBR &1 fam T \ebell & | 99 116

Section 166 — (i) Contributory negligence — Pillion rider — In a case of composite negligence,
pillion rider of the vehicle cannot be held liable for any contributory negligence.

(ii) As per circular issued by Insurace Regulatory and Development Authority (IRDA),
package policy covers the risk of pillion riders on two wheelers also.

&RT 166 — (i) 3R Sverm — el e R JaR afdq o Al Sver ©
AW H, 9189 @ fUsell e W 93 Afdd BT fHl sferer Suer g RT=eR 76
SET ST el |
(i) drr fafame &R faerd UTffiexor (3MS.eTRSIT.) §RT WK URUH & ATAR
Uapol urferdl, TMfEaT are+i # fUsell Hie R 90 fdw & SIRaw &I 1 el ua™
BT B | 100 116
NATIONAL INVESTIGATION AGENCY ACT, 2008
TSI A Ee gei=dl S, 2008
Sections 11, 13, 16 and 22 — See Section 167 of the Criminal Procedure Code, 1973.
&RIY 11, 13, 16 U9 22 — < UL UfhaT AfEdT, 1973 &1 IRT 167 |
74 83
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N.D.P.S. ACT, 1985
wWras e v a=:yard) ueref arferfy, 1985

Sections 2(xxix), 41(2), 42(1), 43, 44, 48, 49, 53 and 67 — Confessional statement
under NDPS Act — Admissibility of — Officers who are invested with the powers u/s 53 of
the NDPS Act are “Police Officers” within the meaning of section 25 of the Evidence Act
— Statement recorded u/s 67 of the NDPS Act cannot be used as a confessional
statement.

gRTY 2(xxix), 41(2), 42(1), 43, 44, 48, 49, 53 TG 67— UTSIUITH AATTH & 3fala
AP BT — AT — 9 ARHRATIT R ORT 53 TASUNE ST &
wfddl [t @ 78 € 9 ey AfAfFH #1 g1 25 @1 aRET & i gford
AMIFR & — TASIUINH AfATH &) aRT 67 & icvia IAfIRId Hl &1 SUANT
AEHRT HUF & BT H &I HAT ST AP | 101 117

Section 20(ii)(c) — See Section 378 of the Criminal Procedure Code, 1973 and Sections
3, 21, 118 and 154 of the Evidence Act, 1872.

&RT 20(ii) (1) —<& Tve ufohar |lRdn, 1973 & gRT 378 AR AT rfRAfIH, 1872
Pl gRIY 3, 21, 118 UG 154 | 102 118

Section 36A (4) [as inserted by (Amendment) Act of (9 of 2001)] — See Section 167(2),
Proviso (a), Explanation | (as inserted by Act 45 of 1978) of the Criminal Procedure
Code, 1973.

&R 36 (4) (e AT 2001 DY 9 D FRT T2AT - TATUA) — W TS
gfshaT HfdT, 1973 B &R 167(2), WRgd (F) LI | (1978 & JMAFIH H. 45
P GRT JAT TRATT) | 76 87

Sections 41 to 44 and 53 — See Sections 154, 156 and 157 of the Criminal Procedure
Code, 1973.

YRIC 41 9§ 44 UG 53 — o qUe YUfhar AfRdn, 1973 & &RV 154, 156 Ud 157 |
103 120

NEGOTIABLE INSTRUMENTS ACT, 1881
T foraa srferfra, 1881

Sections 118, 138 and 139 — Presumption and rebuttal — Presumptions u/s 118 and 139 of
Negotiable Instruments Act cannot be rebutted just by recording of statement
u/s 313 of CrPC by the accused as such statement is not substantive evidence of defence.

SRIC 118, 138 T4 139 — SULRVN 3iR T+ — BRI forRad M &7 aRT 118
Td 139 Pl IULROMSAT BT TS IR §IRT S.UH. DI &RT 313 B 3T HAT A
rfaferRad Hrarex w2} fohar ST Adhar Fifh ORT 313 & 3fAid f5d T B §a1g
DI AR T TR T | 104 123
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ACT/TOPIC NOTE PAGE
NO. NO.

Sections 118 and 139 — (i) Presumption — Once the signature of an accused on the
cheque/negotiable instrument are established, then these ‘reverse onus’ clauses
become operative — In such a situation, the obligation shifts upon the accused to
discharge the presumption imposed upon him.

(ii) Compensation — There needs to be a consistent approach towards awarding
compensation and unless such special circumstances exist, the Courts should uniformly
levy fine up to twice the cheque amount along with simple interest @ 9% per annum.

€RTY 118 T4 139 — (i) SULRVT — Tdh IR odh / WRehI forgd W igad &
R g 1 SN 99 Redd iy 9T fhamfiar &1 oar @ — U Rerfa #
SUYROT & QGus BT MM AMYdd R 3T S 2 |

(i) ufdR — ufteR faam S @1 e o v GaTa gfteadior g1 =12y 3k 59
e o ey aRReIfcRIt 9 81 <Imreral & 999 ®9 ¥ 9 Ufiay &1 &% | AR
TS @ A1 AP D al A qP RN JAAT HAT A17RY | 105 124

Section 141 — Company — Two private individuals are not included in the term “other
association of individuals” — Thus, Section 141 of N.l. Act is not applicable to the
individuals.

ORI 141 — U — "AGTAT BT PIg FTH" &Taell H al ol eafad e &
g — gafer e forad iff s & arT 141 fdqal W arp TE Bl ¥
106 127

PREVENTION OF FOOD ADULTERATION ACT, 1954
Orer srafdygrer famor sferfaaw, 1954

Sections 2, 7 and 16 — Repeal of 1954 Act by 2006 Act — Effect of — Whether prosecution
under 1954 Act could continue even after repeal thereof by 2006 Act? Held, Yes — In view
of Section 97 of 2006 Act r/w/s 6 of General Clauses Act, 1897, prosecution and
punishment under 1954 Act for pending cases are protected.

€RTY 2, 7 U4 16 — 2006 & MMAFRA RT 1954 & AR &7 R — g9ma —

T 1954 B SAFTIH & N WA 2006 B IAFRH gRT S9d R & a1

AT STRY I8 Adhar g7 feiRd, 8 — 2006 & AR 37 aRT 97 T ARIRTT oS

JNAFTTH, 1897 BT URT 6 ® T <ifdd AWl & folU 1954 & MffH & 2f+=

NPT 3R TS ARferd 2 | 107* 127
PROTECTION OF CHILDREN FROM SEXUAL OFFENCES ACT, 2012
AfT® ruRTEN A qTABl BT GREOT AfAfTIH, 2012

Section 6 — Sexual offences — Age of prosecutrix — Assessment of — Held, in absence of
any positive evidence with regard to the age of prosecutrix on the date of occurance,
benefit of doubt has to be given to accused.
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ACT/TOPIC NOTE PAGE
NO. NO.

€RT 6 — T IR —3AFATF Bl A — 3fherd — AMFRA, T famie B
RN @7 Ay & ey H fll Wt AHRISIS T & I H WIE HT A
JIad BT U fhar ST A1y | 71 () 75

Sections 7 and 8 — Sexual offences — Sole testimony — Conviction can be based on the
sole testimony of the victim, if it found to be reliable and trustworthy.

ERIY 7 UG 8 — il AR — UHHE AeT — hddl Ulfed &I THATS T8I &
YR R ARG B ST Fobdll € IS g8 g U favawsig urg o |

108 128

Section 42-A — See Section 20 of the Scheduled Castes and Scheduled Tribes
(Prevention of Atrocities) Act, 1989.

ORI 42— — <X JJgfaa S Ud SRIfera STt (rearenR fHamon) srfefraE,

1989 @1 ERT 20 | 109 129
PROTECTION OF CHILDREN FROM SEXUAL OFFENCES RULES, 2012
e sTuRTel | @l BT W& g, 2012

Rule 7(2) — See Sections 7 and 8 of the Protection of Children From Sexual Offences Act,
2012.

1 7 (2) — <@ <iffTe TREIl W aTedl BT HRETT AMRTH, 2012 B GRY 7
g 8 | 108 128
SCHEDULED CASTES AND SCHEDULED TRIBES (PREVENTION OF
ATROCITIES) ACT, 1989
Iqqfaa wifd va sggfad weoifa @rarar e sifef,
1989

Section 20 — (i) Non-obstante clauses — Interpretation — Where two enactments contain
conflicting non-obstante clauses, provisions of latter enanctment will prevail over the former.

(ii) Offences involving SC and ST (Prevention of Atrocities) Act, 1989 as well as POCSO Act,
2012 — Special Court constituted under which Act is competent to try such offences? Held,
Special Court constituted under POCSO Act, 2012 shall conduct trial of such offences.

&RT 20 — (i) FAUR WU — Hde — S8l |1 SIS § RER R |aiuR @vs
gf, a8l yearaad! AT & rau Ydadi IR W g g |

(ii) STTgT S Ua g ST (SR FraRen) sifefm, 1989 Ud oifiid
RN | gTeid] &1 AxeT0T IffAf e, 2012 @ 3fi9 RET — foha srfaf e &
I 13T ARy =ImTerd U STRTY &7 faaRer &= & folv werw 8° ifafAwifRa,
VA MRTEN &l faaReT i TuRmel & qTetd! BT AReTor SffafegH, 2012 & 3refi|
Tfed faey =marera g1 faear SIge | 109 129
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UNLAWFUL ACTIVITIES (PREVENTION) ACT, 1967
fafer faeg wfafaferm (Frawmon) siferfaw, 1967

Section 43-D — See Section 167 of the Criminal Procedure Code, 1973.

€RT 43—9 — < U8 Ufhar Hfdr, 1973 &1 &RT 167 | 74 83
WORDS AND PHRASES:
9leq Ud Ug:

— See Sections 2(xxix), 41(2), 42(1), 43, 44, 48, 49, 53 and 67 of the N.D.P.S. Act, 1985.

—<% ATad eI 3R AIWTY uaTel SififgH, 1985 @1 &RTY 2(xxix), 41(2), 42(1),

43, 44, 48, 49, 53 U 67 | 101
PART -11A
(GUIDELINES)
1. Guidelines regarding grant of bail in offences of sexual violence.
PART 111

(CIRCULARS/NOTIFICATIONS)

1. Notification dated 29.06.2019 of the Commercial Tax Department, Govt. of
Madhya Pradesh regarding reduction in Stamp Duty chargeable on the
instruments of partition executed in favour of family members.

2. Notification dated 29.06.2019 of the Commercial Tax Department, Govt. of
Madhya Pradesh regarding reduction in Stamp Duty chargeable on the
instruments of gift executed in favour of family members.

3. Notification dated 29.06.2019 of the Commercial Tax Department, Govt. of
Madhya Pradesh regarding reduction in Stamp Duty chargeable on the
instruments of sale executed under Article 25 & transfer of lease under
Article 62 of Schedule 1-A.

4. Notification dated 29.06.2019 of the Commercial Tax Department, Govt. of
Madhya Pradesh regarding amendment in stamp duty on the instruments
executed by a person to include the name of his wife and/or his/her
daughter(s) as co-owner.

PART -1V

117

130

(IMPORTANT CENTRAL/STATE ACTS & AMENDMENTY)

. The Medical Termination of Pregnancy (Amendment) Act, 2021.
2. The Madhya Pradesh Civil Court (Amendment) Act, 2021.
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EDITORIAL

Esteemed Readers,

The feeble glimmer of hope and optimism is slowly fading away as the
COVID cases in our country are touching high numbers every single day. The
word Corona virus has been mentioned multiple times in all my editorials of
this bi-monthly since last year. It spread violently, slowed down for a while but
is now back with a resurgence. As of now, the mantras of “social-distancing”
and “stay at home and stay safe” will keep us company for a little bit longer.
Martin Luther King, Jr. said “We must accept finite disappointment, but we
must never lose infinite hope.”

Every organisation has managed to keep with the changing times and
new challenges. Identical was the case with the Indian Judiciary by espousing
virtual hearing as an alternative, since the pandemic. To ensure recourse to
justice, the role of Judiciary has become more challenging and such challenges
are likely to be further compounded in the post-pandemic epoch. Therefore,
the Academy imparting judicial education would also be shouldering greater
responsibilities in the days to come.

In the month of March, the Academy conducted Special Institutional
Training Course for Civil Judges of 2019 batch and Interactive Session on —
Key issues relating to cases of Dishonour of Cheque under the N. I. Act. On e-
Court Project, eight Special Programmes in March and one in April were also
organised by the Academy. But as the virus raised its head again, it crippled
the Academic Calendar for 2021. We decided to cancel or postpone our
educational programmes scheduled in the months of April and May this year
looking to the steep rise in COVID-19 cases.

The First Phase Institutional Induction Training Course for the newly
appointed 155 Civil Judges of 2020 batch was conducted online last year. The
dangers of the pandemic restricted us from calling them to the Academy for
their Second Phase and now for Final Phase. This was a significant
disappointment on both ends. After some semblance of normalcy, the new
Judges were excited to attend their maiden physical training in the Academy
after the pandemic first changed our medium of education in 2020. Their
absence from the campus due to the current situation has thwarted me as
well. We shall certainly cross roads with these Judges some day in the future.

JOTI Journal, besides its other contents, is an attempt to be a source of
modish legal information. Recently, the Division Bench of the Madhya Pradesh
High Court has removed the clouds over competency of a Court dealing
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commercial disputes involving arbitration in Yashwardhan Raghuwashi v. District
& Sessions Judge and another (WP No. 19656 of 2020 decided on 26.02.2021).
In another case of Pramod Yadav v. State of Madhya Pradesh and others
(Criminal Appeal No. 5189 of 2020 decided on 22.04.2021), the Division Bench
has ended the dilemma of jurisdiction of a Court under two special Acts namely;
the Scheduled Castes & Schedule Tribes (Prevention of Atrocities) Act, 1989
and the Protection of Children from Sexual Offences Act, 2012 (POCSO).
Notes on these pronouncements find place in Part-1l of this issue. The Apex
Court has set out the guidelines that are to be observed while dealing bail
matters in offences of sexual violence in Aparna Bhat & ors. v. State of Madhya
Pradesh (Criminal Appeal No. 329 of 2021 decided on 18.03.2021). We have
taken this dictum in Part-1l A.

As a part of Silver Jubilee celebration of this Academy, we planned a
programme of Directors’ Retreat last year which was put on an indefinite hold
looking to the onslaught of the first wave of the Corona virus. Later on, as the
situation seemed to improve for a while, the Madhya Pradesh State Judicial
Academy made history by organizing a one-of-its-kind eventi.e. All India State
Judicial Academies Directors’ Retreat on 6™ & 7" March, 2021 at Jabalpur.
With the persistent efforts of our Patron Hon’ble the Chief Justice, the
programme was conducted with utmost professionalism. The deliberations,
discussions and presentations in the Retreat were found to be of many-fold
purpose. This programme succeeded to achieve not only the desired results
but brought new blooms of hope for continuous and constant sharing of
experience by all the State Judicial Academies and it can be said with complete
certainty that the Retreat was useful and benevolent for all the participating
State Judicial Academies. In this issue, we have included a brief report on this
historic event with some pictorial glimpses for our honoured readers.

And, lastly, the current surge in the COVID-19 cases has sent shock-
waves throughout the nation. In this unpleasant phase, we lost some colleagues
of our district judiciary, the loss of whom has put all of us in an unbridled
sorrow. A feeling resonated by everyone of us.

As the saying goes — “It is only in our darkest hours that we may discover
the true strength of the brilliant light within ourselves that can never, ever, be
dimmed.” In these testing times, | expect each of you is taking good care of
yourself and the people around you.

Ramkumar Choubey
Director
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ALL INDIA STATE JUDICIAL ACADEMIES DIRECTORS' RETREAT
6" & 7" MARCH, 2021 AT MANAS BHAWAN, JABALPUR
GLIMPSES OF INAUGURAL CEREMONY
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ALL INDIA STATE JUDICIAL ACADEMIES DIRECTORS' RETREAT
6" & 7" MARCH, 2021 AT MANAS BHAWAN, JABALPUR
GLIMPSES OF INAUGURAL CEREMONY
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Hon'ble the President of India addressing the august gathering
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ALL INDIA STATE JUDICIAL ACADEMIES DIRECTORS' RETREAT
6" & 7" MARCH, 2021 AT MANAS BHAWAN, JABALPUR
GLIMPSES OF INAUGURAL CEREMONY
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Hon'ble Shri Justice Prakash Shrivastava, Chairman, MPSJA
proposing the Vote of Thanks
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ALL INDIA STATE JUDICIAL ACADEMIES DIRECTORS' RETREAT
6" & 7" MARCH, 2021
GROUP PHOTOGRAPH

- J‘("

Hon'ble the President of India & other dignitaries with Chairmen/Judges In-charge of
participating State Judicial Academies

Hon'ble the President of India & other dignitaries with Directors of participating
State Judicial Academies
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ALL INDIA STATE JUDICIAL ACADEMIES DIRECTORS' RETREAT
6" & 7" MARCH, 2021 AT MPSJA, JABALPUR
GLIMPSES OF PLENARY SESSIONS

Plenary Session — 1 - 06.03.2021 Chalred by Hon'ble Shr1 Justice S. Ravindra Bhat,
Judge, Supreme Court of India and Co-chaired by Hon'ble Shri Justice Sanjay Karol,
Chief Justice of the High Court of Judicature at Patna

Eee, .’ﬁa—

B3 b o LI A y N "! o’\f.‘;ﬁ::\ Lw'
Plenary Sess1on 2 - 06. 03 2021 Chalred by Hon ble Shri Justlce Hemant Gupta, Judge,
Supreme Court of India and Co-chaired by Hon'ble Shri Justice Biswanath Samadder,
Chief Justice, High Court of Meghalaya

( W & A\f', ; 7:“’"
Plenary Session — 3 - 07.03.2021 Chaired by Hon'ble Shri Justice Dipankar Datta,
Chief Justice, Bombay High Court
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ALL INDIA STATE JUDICIAL ACADEMIES DIRECTORS' RETREAT
6" & 7" MARCH, 2021 AT MPSJA, JABALPUR
GLIMPSES OF THE PLENARY SESSIONS

\ ;
A 5 < ¢\
@t XL k\‘"'
v WEAP

Plenary Session — 4 - 07.03.2021 Chaired by Hon'ble Shri Justice Pankaj Mithal,
Chief Justice, High Court of Jammu & Kashmir
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Release of "Concept Note" on Retreat in the Valedictory Session
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ALL INDIA STATE JUDICIAL ACADEMIES DIRECTORS' RETREAT
6" & 7" MARCH, 2021 AT MPSJA, JABALPUR
GLIMPSES OF THE PLENARY SESSIONS

Open interaction and discussion amongst the participants during the
Plenary Sessions of Retreat
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All India State Judicial Academies Directors' Retreat

The Madhya Pradesh State Judicial Academy, in its maiden venture
organized “All India State Judicial Academies Directors' Retreat” on 6" & 7"
March, 2021 at Jabalpur with the objective to provide a platform to all the
State Judicial Academies (SJAs) across the country to deliberate upon
diverse themes of judicial education and training and to share the best
practices prevalent amongst these Academies for achieving overall judicial
excellence.

The programme was inaugurated by Hon'ble the President of India
Shri Ram Nath Kovind on Saturday, the 6" March, 2021 at Manas Bhawan.
Hon'ble Governor of Madhya Pradesh Smt. Anandiben Patel and Hon'ble
Chief Minister of Madhya Pradesh Shri Shivraj Singh Chouhan, Hon'ble
Chief Justice of India Shri Justice Sharad Arvind Bobde, Hon'ble Judges of
the Supreme Court Shri Justice N.V. Ramana, Shri Justice Ashok Bhushan,
Shri Justice Hemant Gupta and Shri Justice S. Ravindra Bhat, Hon'ble the
Chief Justices of High Court of Karnataka, Punjab & Haryana, Bombay,
Meghalaya, Jammu & Kashmir and Patna, Shri Justice Abhay Shreeniwas
Oka, Shri Justice Ravi Shanker Jha, Shri Justice Dipankar Datta, Shri Justice
Biswanath Somadder, Shri Justice Pankaj Mithal and Shri Justice Sanjay
Karol, respectively, Chairmen/Judges In-charge/Presidents and Directors of
State Judicial Academies, former Judges of the Supreme Court and Judges of
the High Court of Madhya Pradesh graced the occasion.

Four Plenary Sessions on topics like Continuous Judicial Education:
Emerging Challenges and Opportunities, Complex Demands of Judging
Skills, Adult Learning Andragogy in Judicial Education, Special Reference
to Induction & Orientation Courses and Gender Sensitization, Justness and
Social Media: Nascent Challenges of Judicial Education were also held in
the Academy. Presentations were made and the invitees shared their
experiences of the Retreat. A Concept Note was prepared on the Retreat
which was presented by the Director, Madhya Pradesh State Judicial

Academy in the valedictory session.
°
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HON'BLE SHRI JUSTICE VISHNU PRATAP SINGH CHAUHAN
DEMITS OFFICE

Hon'ble Shri Justice Vishnu Pratap Singh Chauhan
demitted office on His Lordship's attaining superannuation.

Pray His Lordship was born on 15.03.1959 at Bhind.

\ After obtaining degrees of M.Sc., B.Ed. & LL.B., joined
Madhya Pradesh Judicial Services as Civil Judge Class I1
on 08.10.1985. His Lordship was Promoted to Higher

Judicial Services as Additional District & Sessions Judge
on 01.06.1998. Was granted Selection Grade Scale w.e.f. 26.02.2006 and
Super Time Scale w.e.f. 19.10.2014.

His Lordship worked in different capacities at various places at Bhopal,
Alirajpur, Raghogarh, Indore, Mahasamund, Baloda-Bazar, Narsinghpur,
Chhatarpur, Mungaoli, Chhindwara, Guna, Gwalior, Sidhi, Hoshangabad
and Gwalior. His Lordship held the posts of Competent Authority, Housing
Board, Indore, President, District Consumer Forum at Chhindwara and
Guna and was also District & Sessions Judge, Sidhi & Hoshangabd w.e.f.
01.04.2014 and 20.03.2017, respectively. His Lordship was District Judge
(Inspection), Gwalior Zone, High Court of Madhya Pradesh from
18.09.2017 till elevation. His Lordship took oath as Judge, High Court of
Madhya Pradeshon 19.11.2018.

His Lordship was accorded farewell ovation on 12.03.2021 in
the Conference Hall of South Block, High Court of Madhya Pradesh at
Jabalpur.

We on behalf of JOTI Journal, wish His Lordship a healthy, happy
and prosperous life.
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HON'BLE SHRI JUSTICE JAGDISH PRASAD GUPTA
DEMITS OFFICE

Hon'ble Shri Justice Jagdish Prasad Gupta demitted
office on His Lordship's attaining superannuation.

His Lordship was born on 21.03.1959 at
Sabalgarh, District Morena. After completion of
education, His Lordship enrolled as an Advocate in the
State Bar Council of Madhya Pradesh and started
practising under the able guidance of Late Shri Bahadur
Singh Dhakad, Senior Advocate, Sabalgarh. His
Lordship joined M.P. Judicial Services as Civil Judge
Class IT on 05.03.1983. Promoted to Higher Judicial Services as Additional
District & Sessions Judge on 04.06.1996. His Lordship granted Selection
Scaleon 01.06.2002 and Super Time Scale on 02.01.2012.

His Lordship worked in different capacities at Morena, Bhopal, Sehore,
Begumganj (Raisen), Guna, Datia, Shivpuri, Indore, Tikamgarh. Also
served as Deputy Welfare Commissioner (Bhopal Gas Commission),
Additional Registrar (Judl.), Additional Registrar (Vig), High Court of
Madhya Pradesh.

His Lordship was also Director, Judicial Officers' Training & Research
Institute (JOTRI) now Madhya Pradesh State Judicial Academy (MPSJA).
As Director, MPSJA, His Lordship had the distinct opportunity of imparting
Induction Training Course to more than 460 newly appointed Civil Judges
Class IT of 2007, 2008, 2010 and 2011 batches and also conducted various
Refresher Courses and Workshops for the Judicial Officers. It is worth
mentioning here that during his tenure, JOTRI (now MPSJA) became
perhaps the only Academy in the country to have conducted a week-long
training course on the use of lap-top computers provided to the Judges of the
District Judiciary.

His Lordship worked as District & Sessions Judge, Ujjain and
thereafter as Principal Registrar, High Court of M.P., Bench Gwalior. Was

elevated as Additional Judge on 07.04.2016 and bacame Permanent Judge,
High Court of Madhya Pradesh on 17.03.2018.

His Lordship was accorded farewell ovation on 19.03.2021 in
the Conference Hall of South Block, High Court of Madhya Pradesh at
Jabalpur.

We on behalf of JOTI Journal, wish His Lordship a healthy, happy
and prosperous life.

JOTI JOURNAL - APRIL 2021 - PART | 42



HON'BLE SHRI JUSTICE MOHAMMAD FAHIM ANWAR
DEMITS OFFICE

Hon'ble Shri Justice Mohammad Fahim Anwar
demitted office on His Lordship's attaining superannuation.

His Lordship was born on 05.04.1959 in Sehore.
After obtaining degrees of M.Sc. and LL.B., His
Lordship joined Madhya Pradesh Judicial Services as
Civil Judge Class IT on 06.11.1985. Promoted to Higher
Judicial Services as Additional District & Sessions Judge
on 05.11.1997. His Lordship was granted Selection Grade Scale w.e.f.
26.02.2006 and Super Time Scale w.e.f. 15.04.2014.

His Lordship held various posts in different capacities in the State of
Madhya Pradesh at Sehore, Betul, Bhainsdehi, Khachraud, Bhopal, Jora,
Gadarwara, Narsinghpur, Mandsaur, Khurai and Gwalior. Also held the

posts of President, District Consumer Forum, Rewa, Deputy Commissioner,
Additional Welfare Commissioner and Officiating Registrar, Bhopal Gas
Commission, for adjudicating the compensation claim cases etc. Appointed
as District & Sessions Judge, Hoshangabad on 06.04.2015. His Lordship
was Registrar General, High Court of Madhya Pradesh from 01.04.2017 till
elevation. Took oath as Judge, High Court of Madhya Pradesh on
19.06.2018.

His Lordship was accorded farewell ovation on 01.04.2021 in
the Conference Hall of South Block, High Court of Madhya Pradesh at
Jabalpur.

We on behalf of JOTI Journal, wish His Lordship a healthy, happy

and prosperous life.
°
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OBITUARY
SHRI PURUSHOTTAM VISHNU NAMJOSHI

Shri Purushottam Vishnu Namjoshi, the then
Director of Judicial Officers' Training Institute (as it was
formerly known), was born on 25.05.1942. Joined
Judicial Services in Madhya Pradesh on 23.02.1968 and
was posted in various capacities at Khandwa, Gwalior,
Jabalpur, Damoh, Guna and Balaghat. Was appointed as
District & Sessions Judge, Ambikapur (now in
Chhattisgarh) on 30.04.1992. Had the longest term as
Director, JOTI now Madhya Pradesh State Judicial Academy (MPSJA) from
13.05.1996 to 31.05.2002 and was also Secretary, M.P. State Legal Services
Authority from 23.02.1998. Despite the term of his office ending in 2002, his
unwavering spirit and determination to contribute to the field of judicial
education didn't stop after retirement. He would inspire young minds that
wanted to be in the field of providing justice by teaching them, by training
them, by nurturing them. His wife Late Hon'ble Smt. Justice Manjusha
Namjoshi served as Judge of the High Court of Madhya Pradesh from
07.10.2005 to0 19.08.2009.

He breathed his last on 11.04.2021 and is survived by two daughters;
Smt. Nandini Vyas, presently Director, Rajasthan State Judicial Academy
and Smt. Geetu Natu. His dedication to this field will never be forgotten and
will set precedent in the field of judicial education for years to come.

We on behalf of JOTT Journal, express our sincere condolences to the
bereaved family and pray that the departed soul may rest in peace and
tranquility.

°

The wise man lets go of all results, whether good or bad and is
focused on the action alone.

— Bhagavad Gita
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FeTH UHe B, I IUD! GEE B Il Afdd B FgAa B Afarian, w0

ST/ SUAR / Bride! & Udd WX IR Bl Sl Vel Gridre! W g drd &l AT g
fear mar 2

IRA WXPR & WY 3R IRAR B0 HATATT B ARIEAT 31 02 FTa)
2018 & ERT B4l ARDHR 7 31D 07 JoATS 2018 BT § ST 2017 BT Uged &
@1 I & wu # g B g1 eraua A= 2017 &1 gRT 1(3) & ITAR I8 I
fafr | Ay 81 g1 © |
yd fafr @& yraam= 1 gaisaan

AR 2017 & U B @ Yd AFRTS Ry AfFTH, 1987 Ug o o
AT 2017 B ORT 126 (1) & gRT FRETA far 731 2 | AR 2017 @1 9RT 126

@)@ & wrau™l & UBTeT H JARFTH 2017 B NS WRIHROT, ARl & Tod dd
AFRTS Rey 3o, 1987 @ 3refiF wfed garsar foharefiar <& |

AEadyel gRETHIY

ST & o ual o aRHIe fbar 711 8 | =Amarell= Hriarel & g 4§ =
Ry FEEyol £ |

T 2 () TERY Hdl — GG $dl ¥ HIs VAT AfIT IMAUT & ST AHRD HY
A T Afdd B A1 BT § IR 99 A ) SR B & ol SaRarl § 9 9@

ST ATTER AT BIg A AT A1 & S 3 Hed B1 AT Al Yo AT UIRHAAD & A1l
T BT B |

HRT 2 (W) BT — Hed | AT & IS VAT T8 T 2, T Iad, S
1 faare gRT w2 |
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gRT 2 (3) afvRg e — AT e W T 28—
(i) <ve Ufhar Gfedr, 1973 (1974 &1 2) & ORI 2 & G (€) B AT B Fia
fhefl FEFTR & & e H, HETTR AR

(i) B 3= & H Ay § T A1 AR e, IUEs =ATRId AloRge a1 VAl
I YA T BT RS AL N T WRPR, AT gRT 39
AT & i el AfEe & HAT BT Ui B @ oy Ferad o |

gRT 2 (1) AFRTS WRed ERE — AMRIG @Ry e & faifd fdr
Ffdd &1 Afe R &1 fagetvor ok e der (4 aafdd &1, 9@ fedl AmRies
/I AT AR RIS BN & T SUAR 3R @R do7 g=aiq 91 & |

R 2 (q) ARG @RI TIUA — AFRIS @R WA ¥ RS, INT 31
gThfae Fafdbedr, IAm, g ok grardell e, =g g f6«dl +ff 7 & sa &1, |fea
PIS TR WA AT & ST Yoid: AT ARTS: AFRID S0 | I Al DI G
% forg AT TSR, W USRI, =T, 918 UIgde 81 AT A, R, Aehr
AT, AT AT el gahls A1 A gRT iU Wi, R ar srRierd fdhan
T &, T8l AFRIS ST ¥ IR A9 Gy, IUAR, TRT oW iR gHaied & forg,
SR B A T 3T Al b STl © 3R ¥Ed & T W WM &; MR 5 i Aqgferd
ARBR, W YIADBRI, =T, =T Ursde &1 AT Araol-1p, FIrd, Aghr qrarge], e
a7 {5l so1e a1 Afad gIRT WRfUT A7 RIS ARl YT IT AR URTAT T8
A1 €, fbg 39 Sfaid edl (ard W 81 § T8l AR HIordr | I% afdd 370
qrerRt a1 fEl & arey A R g |

gRT 2 (&) 9Ffe w0l — dHfe Worar 9 eE, /R, s
JfAfI=ar a1 Fia &1 Uar ggie fJer AU &, f5ast (o, ZasR, arRdfdesdr @
UEAT @1 &AAT IT SHa- @] ATEROT JTaRIGATS] DI T B Bl ARIAT, Tehlgd AR
qed gl & gRUAN W AEdg idd B [ ® faveg I1 AY0T (b o VAT <9 §
R fRIy w0 & gfgAdt &1 saar=aar & wU ¥ aftfa far Simar 7 |

&RT 2 (§) ARG ST @ IE 96 — A9RE S1dT 9 IR 941 | AH1RID
/IO W U UT Afdd YT ® S T JtuRT T faamomeE & ar o Ry
SEXT AT § 3R A O a1 HRATR | foreg 2

GRT 2 (GSY) AR — ANIGR ¥ $IS Al AMUT 7 T AHRIS w707 afad
W Y, fdarE a1 e TR @ AMER W Py A 2 |

amfafese gferfarer

AT 2017 @ ORI 14 (1) TS TOG Afdd B I & forg Amifda
Ui Fgfea &1 R yae &Rl § | gRT 14 &1 IWIRT 4 (S) & JAR Sfal
SULRT 4 (F 9 9) H ald DIz AfGT U 7 & (ST b Wdx w9 H gA dTel ATRET
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@ AT AT BT &) AT 918 §RT FATST HedTv 9T & fHeerd a1 SHd gRT A1fid
i @ FEARA @ Wifd ufifS & wu § fged fear se | wg A
g &I AfSdma goot Whed A1fid Ui & w0 # & o & forg sRemdt w5y
J Fgad aR Fadr 2 |

AT 2017 H, IREIHT HTe+ @ yfafe &1 amffde gl & $u 4 o
B BT dIDBfcID FARAT Bl T3 © | IRT 14 DI ITIRT (4) BT WP 39 TR o—

IR ARNID WY gicdd §IRT, WIS Sl IS IRUT Siferfiam,
1860 IT ToHY Uged el o= Al & arfl= IS Ia faba
Hred &1 ufaffa o arer foeft O afad @1, S Al
BT I IR fh) afad & oy &1 o @7 8, Hag 9l g
Amfdse g o Fgfa @l kg1 a@ amfae ufa=e &
Hoadl B deT B D folU SRR ®U | S T ST AT |

T H SFRATTIH 2017 & 3N PIS TS ST &1 B B BRI WS I ARl
R dTel AHRID 70T fdd, ST A Frges &3 | a1er & ferar RS dIg AxieR
IuTe] 8l B, S dae § Ig YT Agayof g |
fr-ges fafre weradr td STaR

JRM 2017 # AFRAS FIOTA W UK A BT ARH FETIA UK FRA B
NABR BT I 7 | TR 27 B AR, AFRID BT | I Py Afdd 59 A=A
% A QU MU ISP ARBRI # 4 b=l ARGRI BT YA w1 & foru Fryged
fafdres AT UTe DR BT bR BN | TAT ARG, Yford My a1 Hrerofia |ver
o1 faftd TRAES @ fHN aHRie WReg WIUF & YRS fAfdaar Af&arT a1
AT ¥Ry gicdd BT AFRIS WI0Tal I U JAfdd Bl I8 FfId BT BT b BT
f a8 fafdre Far yrfdrexor ifaifergd, 1987 AT 3y GTa Al a1 =mrery & bl
3ee & A e At Farell & gHaR BT 3R S AT &l SuTerdl & fory

HUh &R YTl BRI |

AT 2017 @ gRT 18(7) ® Waw™ ® 6 U0 FERFN S TR @ | A
SHATATYT R dTel & IT URTIHR & AT TER &, Mged ARSI IUAR 3R HaTg
U & U1 & 3R S99 WeTH WRBR gRT Adlferd AT hes IR SRITCe AFRID ey
AT W PIg 3Md gob B! o ST |
gferd & ddod SR AR oA arelt gfban

JATAFIH 2017 BT TRT 100 AFRTS WO I UK Al & Ul gford rfererRar
T Pl & Fag 7 2 | N JgaR, 50 gfo o & I”e RIS BRI BT
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I8 Hoid BT b 98 YoRT a1 &l Arrell & WioR Wees fdeRer $Rd gY e S aTel
forelY O IfdT T TReT § o S Afdd AFRIP wI0Tar I IR & IR T B WG R
# 3raHel 8 1qdT 98 Afdd AFRID w0l & BIRUT W AT I Al & forw SiiRkad
=

ey gfers o &1 RS ARG 99 @fad &7 fory et # forar a7 & &Y
HReTT H I oY S & SMeR Jfad ST | I gior AdR) &1 1 3 U A Bl
I JATERT DI AAHSH H PSR BN AT IFD AHMIGEE U BT STIR Ffard B |
HReT ¥ oy Yy Afdd B, JATENd 2 fheg d=er | fo i & AN € &
HieR =fad @1 @Ry el T 1 ATIHARN & FERT B & oy Aordla &
qleh TR RATI H of ST SIQ | Sifeh ERer 7 forq M foedt o) safad 1 fopegll oy
gRReIRT # gferd dl—atd A1 BRETR H FReg 61 b g |

Al R RATUA Bl RS [ JAMEBRI, Afd BT MR B B
STRERT BT IR ARG wordl 9§ I Afdd &I ragaadre W fafdne aRRerfer
H 39 ISR & SUGHT & ATAR & AT ST | Aleh [ IR0 BT ARATD
ferferear a1 A1 AR WRed gfcad &1, Ife Afdd & ek w g8 =y & o
U IR T AT Ui A1 [ &1 BIS AFRIS Worar el & T 39 AFS @rey
R # it 3T SR B, a8 37U FeIiRer o) e S Yferd ey Bl <7 o
I G BT e H forar o 3R gfersd sIiaR) S9 Jfda ol SHa Fard I+ W a1
TER ITAT BT ST H TeR ATGTAT & [T ARBRI RATIAT H o STQIT | ATRID BT
A I el A a1 <2 H, ST T6R 2 A1 A1 WEH H W2e s [daReT BRd gy urdm SIrdm
2, TART Al B g ae R Hefda gfor o # g5 1 Seet &iR o aifdrar
BT U AT & Fed Bl Ul M BT IR IFD Bed Dl Afdd & 3P & IR H Jfad

B BT HAd BIT |

gTsde fa g o 9 wvar 9 Uvd Afdd @ IR § SueY

=™ 2017 # I U™ 2 & fodl urgde fFam e # RS SIorar | IR
foit <afert o ufey afe gR7 o<t fbar STem & A1 SU&l 1 Sl 8 79 Aafed gfert o
BT ARATRTS SMIBRT AL e I RUIE ST | {9 OR 3T HRIATE! &l SITgT |

gRT 101(1) @ AR, el A BT ARAWS TSN Gfeld AT B Al &
HIoR a4 = arel AFRTS 70T ¥ IR Afdd & G -7 daiq a1 Suer fhy S
B SFHN B TR JRA AR S Bl e IR AR & A & iRk
AHRIS HIUET A U Afdd Fard dxar 8, 39 92g 3 RuIE & | ORT 101(2) &
AR, BIg Ursde AfHd Wl IH AFRIS WI0AT U Afdd & H1F )T qdid IT Iuel
BT S @1 STHSHNI Bl W 59 721 31 RIS I YfoRT A & RS gford iferary
B BR FHT © TS MBI & HIAR AFRIS BT H I Al (T HRAT 2 |
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gRT 101(3) # UTaeT 7 b Afge gford ifiar @ Ruid & MER WR A7 3132
TG e IR SHDT IRIGIRAT B AT AR @ Hiax ARG 70T 3 I
e & A1 gR1 qad1g fbAT ST R8T & AT IHDT SUET Bl ST R&T 8, AFNRID S0l A
U Afd BT AU FHET YT BRT FHT 3R GRT 102 & IS B JJAR DIy ATael TR
B TS |

Afoeg T gIRT AR SI= arefl ufehar

JRAFTIH 2017 BT IRT 102 H AR §RT AFRIG ST W IR AfdT BT ATFRID
TR RRATYAT H Y1 AT Al B D Uisha1 fafed &1 718 € | Ris 4R, Sid ARy
TN | UG I Afded AT VAT A FOTIY AFRIS SI0TdT 81 Hobdll 8, AT e & aHeT
SR BIAT & IT oI1AT ST & ol AfoRge—

(@) foIRad e &= A o Afdd &1 MR IR SUAR @ forw f6d oe AFRa®
TR IO H o ST SIY, IS 3MaeaahdT &1 iR AMNG Wy R0 39
G & A1 SIATH & IYGei & FTIAR JAR B, AT

@) AFRS WReY WU & RIS fafhaar feR a1 ARG WaRed eI
gicds 1, 39 Afdd & MR iR sMawas SU=R, I IS 81, B I a4
2g A g9 & U SR ARy ey e H Ul sy & forg St g9 faAl
W MM BT TS BN, AFRIS BT | T AfdT BT 9l DI AP B & folg
foRad armaer &R FH |

fAfdse MeriRoer &1 Al & qRT B9 WR, HIFRID W@ReY RATYAT Bl AREAED bl
SAABRY IT /RIS WIUA gfeda, ARRSE BT Tah RUle IR S 3R Afdd & |1J
39 AT & Iuddl & TR & JIeR [T SIQ |

AT B qfAhT 9 <1l

ARG wIordr  URIT / TRId 819 @Y AT arel Afdd & dee H RImRrerd ol
o1 Ud SR ARSI 3Maeas & | FRRIT "Hfie Waed siiiifad, 1987 & 3rama
4 % W1 3 ¥ el AHRID w701 A BT ATRID fRIfdhearersl § SUIR 9 <@ gq Wil
PR D e H ARG T §RT My A= RAWE e < &1 ufshar fawaes graens farw
g o | FPRRTT 1 # weIffhcTera a1 AHRie® w701 & YRS §RT 3MdeH {6y S
T AHRAD w77 AT BT Yo SMHRI AT Yrgde Afdd giRT URd b S oR R
3MER WINI &R BT YA xal AT| $91 wragi # {6l aefys w01 aafad &
TIfafeaer § fafkd eafy & iftes w99 d@ 0 M & oy AaiiRge & emaer &t
3UET T STf-Taria off |

Fffm 2017 & a9RIe w01 Afdd @ o Rifecaer / aaifafecaraa § 9t
AT G S Bl At (R & folg ARG T & 37Taer &F el $I AT HRd gY Ufshar
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BT AR fHaT AT B | GRT 100 | 102 & Wae=i A W ¥ & ARRge & aAeT Hriarel
oI Rerfd a1 713 o gRReIfR Ta Wi 3@r 1 7 iR S9H 4 ARy e 8RT U dR
TR / Ffbcdra # @+ 31 AR o & U qde d gig & fau g
ARG S & U ST & 3Magaehar o1 91 fRrfdrer &x faar ar 2
FARIAR &7 &1 99t # d§fer 737 8—
1. U HARRT S @3 AR g o IR 1M & graem=i & ofavid SU=R &g
T 3 URHANTT $1d T WEA o § WeM g
2. U FEARCN ST F9RIT & SR W [afde dgafa < # o 2 |
Y I T AR <1 gt H fawifora fey Tw -
TP, UH FARRN S URAR /SR HR Tl & A1 I8 ©;
T U AARAY S Wd e ©U 9 @R aRd B 2 |

AT 2017 BT AT 12 “WfBH I & B H {3l ARG TRY AT+
# fdd & el 89 @ Fder H ufoear FeiRa wrar ® a i ufshar 9 81 W & o g+
IR &1 fHe SIART /e B Bl SMaeIHaT e) 2 | FRA HT SR, g7aid G
Ty Bg FRRYG afafgw 1987 9 e 2017 & sfdela #ARIAAT & SuRIE
PR & MR W ufehar & f=7ar 2|

Wad wU A R0 S 9rel 9gdfd 39 A1 WA SUER 'q o °
agwed wRIAET & w9y 4 gt

AT 2017 & AT 13 H IUSRIT TH AARINR, S wad fafde wgafa <

g W SUAR B O H R § IR W@dd WU A [IeR0 B arel &, BT [SUAR 8

Ao/ RS &1 ufdhar e § fIgaR 39 UaR a—

1. GfeM I & ARATED AADBRI §RT &RT 100 (1) & FFAR, AU 77 &3 H el
FARR & BT GReT0T # fory S &R U A9RIAY &R afe a8 v awee § awef
9 8 a1 9% AceR a1 fAF /A1fd afafafd @1, S ke # o @& R giud
BT | [ERT 100(2)]

2. Rer # for T O wEARRY fdd B gy, AReor # o & 24 € @ IR,
TOTGID! Clldh TRy SN AR (B1RT 2(c) # uRWIRG) H 9SG WaRT & Ml
Tq of ST [ERT 100(3)]

3. Oxer0T H fory I fdd a1 fher W aRReIfa # gfer A a1 oiat | T2 3@
ST | [9RT 100(4)]
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10.

il TRy QN eI & Y9N RIfGcaRl gRT #RA afdd & wared &1
3fider BT IR IRREICRT BT <RIt U SHD AARN & ATAR SHD! SMARIDHASI
@ 3T BRIATE] Bl ST | [FRT 100(5)]

FAfcAERI JNTdT dldh WY SENd v @ YR §RT el yearq I8
IR S OR T FARNT U0 &7 1 871 2 fob /AR 1 el foban Sira, a8l sfidber
DI SIHNT GIoRT TSN BT <7 TAT FARR BT IHD &R AT IR B B Reyfay
H fUd ISR GRIE H o ST | [€RT 100(6)]

FfhcaTfeIpRY 12dT dih TRy SRENG AT & YIRT KT Aol UaTd Ig
IR O R b F9RAT 0T &) &1 2 b #9RIN &7 il Breb SUAR 3Maeys &
el S ARG TR AR § 9l B SUAR BT | [ETRT 100(5)]

FRIfPAEeRT a1 IHS gRT SRATRN wU 9 Fgad FARR &1 A1 ufa=fe v
HARF DI 5 Wil GPR SUAR Bl MITLIH &, AATIH 2017 BT €RT 89 &
AT W SUAR TG Wl HRAT DI BRIATET DT |

el #ARMA @fdd BT S9d URAR 1 RedaRl 7 aRQATT #x a1 81 a1 dem
WRAR I IUYF ASANT U] HRATYT 5 IH URaR T8 H PR AR
IHH V&1 B SAHR & YANT & foly A Aerar SuaTer damr Wi |faford 2 |
[ETRT 19(2)]

ARSI AT H FARN & Hae H TR o I8 Al & e & Ga
Sugdd efdd, e d1er FRA {$Erst ugend e, dl Aelffdbead Sugdd
SUAR g HamRl & IR H A iR $69 Fag H§ U @i Wl IR A1 gAfad
BT | [ENRT 98]

U TR afed, S 9eR € A1 a5 H fAR0r o gY U O €, & e A
HefSIT T UR [ SA A gord a1 Rurd &6 1 SgHT iR U o & YdRT
P I TR BN & 98 W afdd @& IRIR &l @il @ik S U Jfdd & aR
H IHMORT < | [ERT 100(7))]

el AR o9 grer geddsr fear o ver @ ar uRarT fear s
Bl © & dqg d ufspan

1.

YRR oI & AR SIRIBTE RT I6H oI &5 ¥ Faraed, B8 AARe @fdd
Rra |1 gaigeR foar 51 327 & a1 R fhar 1 2, & IR & afige &l
RUIE A7 | [9RT 101(1)]

yrgde aafdd gRT ol FARAN, e 91 S9a! o @& foly Sarer)
I §IRT GATER AT ST JET & AT IR a1 131 &, B Fa1 gfers o &
TRIATI S STETBRNT DI AT | [&RT 101(2)]
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3. Tl Rl @& a1y SiaER a1 aRATT fhd oM 1 RUIE WR A1 a9 dfoRge
ERT U HARF Pl IHS AHT YT B BT QT ST I Db Hael H GRT 102
@ AR 3N UIRT BRAT | [ERT 101(3)]

4. T8l B FARFN AT S AARA 81 Fhdl © AR e & qHe oIl ST © d8] oI
102(5) & AR, AR foiRad # I8 e IR AHhar © b —

T U I Pl Nider 3R SUAR Bq, IfQ AL 81 dl Al AFRID Ry
TRATYAT H WS S 3R ARG TR WRITYAT U fdd & |der 3 seraH
@ UIaEEl & ATAR BRI BRI AT

. HARRT BT fhdl AR w@Rey H H 10 &7 9 oFfde 1 uder urdigd
PR AqlMb RGN 1 qFfie WRed HRIF & YR U Afdd &
3ffeper BR SUYAd SUHR, Il PIg 8, Bl Yol &1 Hb | VAT 3icber
e BT Yuiar IR FRAfGcATEnRT A1 ARG TR WA & JIRI ARG S
B R Uer ST iR U e & ey 3 AffFE & yragmi & AR

HRIATST Bl ST |

srferfraa & el SR

JNAFTTH 2017 &1 IRT 106 IrAFIH I1 IHD AN 9491¢ 710 st a1 fafs &
SUEH] & It B Ty TUS Pl UTadT PR © | $9 T AJAR UM IR & fory
B: A dd ® HREAN AT T 89IR ®YI dF & AAevs AT T A SUSHII 89 BT
e ® | 33 UhR fhdl garddd) Seaied @ ot dRIONT | fSrqa /@y & 99 d&
B1 B W AT AefeTE, S T TR ©UI § HH HT 8] 8T fobeg Sl U719 g w0
TPb BT B ADHIT IT ST 3, IS B9 BT UGe= fbar 1am 2|

39 UG AT SIfSfTH 2017 @ fRll oy UTae H YRT 106 B IR B
AR /NI BIF, STHIFR / JISTHIFI 8H, A /3R 819, fhd =Imirer gRT
fararofig EFT s9® Ady § BIS UTauT T8I € | 3T URT 4 §Us ufshar Afddn, 1973 &
TET @ YehTel H G0 Ufhar Afdd, 1973 &1 AT 1 & 9N I & U yArdl 8 |
TETAR ARTH 2017 B IRT 106 & T A dTel IURTY AFT T ST & 7
st ft afoge g7 faarei € | 1 €1 39 A 8 &1 dig UTael -Tel 8 9
T 3TORTET ST € |

< sriarel  aafed o1 a=fie woar &1 fafsaa
9 Gdy # IR 2017 T GRT 105 & UG HEAYUl €| S 9 UHR 8-

SIRT 105. <A1fI® gfhar ¥ Afie wIvdr &1 y3a.— IS
forelt e =araTerd & wHeT fhvdt =¥ ufshar & SR 9IS
RRTOTAT BT A U bl ST & 3R 31T UeThR gIRT S AN
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& T B A1 T S IR ddlen & fov deag 9s of e
BT 3R 91, T 7 faRvst @) Afafa g1 S afad &1 s
IR | AFRIG BT A UG BT IIMHT 8, T FRA ©
TTAT =ATITR BT AT g ST |

JIAFTH 2017 BT GRT 120 & ATAR, 3AD UaE 3 el A & Iuael &
31T U € | 31 2017 &Y ORT 3 fAT cfad @Y AFRIS wEorar @t feiRor fea
e ¥, B9 a1 ST 39 Fae 3§ graer= w2 | A 2017 & yraefiar 89 @
eETq fhdl Hem <aTed & FHe =i ufthar # =il afdd o AFRie worar § IR
BM BT U SO BF TR 39 Hae H I S & forg S Hefdra a1s &l WorT | g9
e § 9IS FafOT AfdT B URIeTor gL Sd Hael H 39T AT ST BT |

A 2017 @ y¥mEaRla B9 & uvElq fhdl dew =mares (Rafaa /
SMURTE / 310) & FHE DI =ATRID HRIaATe! H Bl Afdd & ARIS ST 84 BT Agd
T el GRT YT Il & 3R G Ul §IRT SHST fa=rT fomam Sra 2, F a8t U ~=amarerd
B VA AT @ ARSI B S TG G BT WS BT |

SIRT 309 ARAII <vs dfgdr & 3eh= suxrer & forv fagiy graem=

AT 2017 B IRT 115 H YRAT TUS AT DI IRT 309 B 31efH TR &
forT MR G911 &Y SULURO” BT UTaeT= fhar 737 & | €RT 115 39 bR o—

gRT 115. ATHSAT ® JIT9 & AW A THR a9 )
SULROT.—

(1) gRT 309 MR vs Hiedl # f&dl 919 & B ¢ W Dl
fdd ST STHET BT AT HRCAT & I, STd qdb BT J+IAT ATfad
T 81, TR 9919 § 8H7 SUETRT fhar Se Sk 97 S wfear
% ef faaRa siRk gfded =&t fhar o |

(2) FHFIT TSN &1 I8 1l 8N fas 9 R 19 aret aafad
R JIcHET &1 UaT9 BT 8, &1 g7 sl & UaTd &
HDHT BT BH B D oY U Afdd BT S8R, IUAR 3R Y7d14
T B |

NI 2017 BT IRT 115 & UG &RT 309 VR U XAl & IR B
Ha # IR iR U < BT v AT 2 | AAIH 2017 BT ORT 115 (AgUfST ORI
120) SiI €RT 309 WRHY TUS WA B UTGeITI Bl IT: ATFTET DBR Qcll &, DI deTf~reball

Uq Sfiferr & e § AR STadH 1T §RT Red Lynx Confederation v. Union of
India & ors. (Special Leave to Appeal (Crl.) No. 3185/2020, order dated
11.09.2020) & #He # A form M7 8| 39 AIABT BT TAT &RT 309 HRATT UL
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<2 B JEEHT & HaeT § dfdd 37 AFRABIRI & Yob AT GaTs g a- Bl A
o & | F8 Aer 3l <ifdd € |

ST9 A SURIGd AT # $Ig 07 81 317aT 8, d9 A SR 2017 & €RT 115
D ATAR URT 309 HRATI TUS AT & e UM BT fI=RoT SR (defer) fham
ST Yfaager dia 8T & Fife I8l faemmor 1 Fufea ¢ |

I I YTaHTE 9 ARG w901 Afdd & d99 9 Iaa! garsadr
T BT AR T 37D Urau 39 ey # Ayt § —

1. The National Trust for the Welfare of Persons with Autism, Cerebral Palsy,
Mental Retardation and Multiple Disabilities Act, 1999

2.  Rights of Persons with Disabilities Act, 2016

I IMAFTH 1999 BT IRT 2 (W) ARG FAFIAr (Mental Retardation) @1
TR aRaTiia et 8 —
“persons with disability” means a person suffering from any of the conditions

relating to autism, cerebral palsy, mental retardation or a combination of any
two or more of such conditions and includes a person suffering from severe

multiple disability;

3T 2016 T &RT 2 (A7) T SHS! ST H afvid faffdse Fafadmil § wva
PGB 3 H AHRD FasR (Mental behaviour) &1 FRITIAT & ®U ¥ 3ifdhd $Rd 8T
AR o fasar T 8 —
3. Mental behaviour “mental iliness” means a substantial disorder of thinking,
mood, perception, orientation or memory that grossly impairs judgment,
behaviour, capacity to recognise reality or ability to meet the ordinary

demands of life, but does not include retardation which is a conditon of
arrested or incomplete development of mind of a person, specially

characterised by subnormality of intelligence.
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DOMESTIC VIOLENCE ACT : KEY ISSUES
AND EMERGING TRENDS

Tajinder Singh Ajmani
OSD, MPSJA

The very object of the Protection of Women from Domestic Violence Act,
2005 (in short “the D.V. Act”) is to provide for a remedy under the civil law to
protect women from being victims of domestic violence and to prevent occurrence
of domestic violence in the society. The statutory scheme covers those women
who are or have been in a relationship with the abuser where both parties have
lived together in a shared household and are related by consanguinity, marriage
or through a relationship in the nature of marriage or adoption. In addition,
relationships with family members living together as a joint family are also
included. Even those women who are sisters, widows, mothers, single women or
living with the abuser are entitled to legal protection under this law. It defines
the expression “domestic violence” to include actual abuse or threat or abuse
that is physical, sexual, verbal, emotional or economic. Harassment by way of
unlawful dowry demands to the woman or her relatives would also be covered
under this definition.

Violence committed prior to passing the D.V. Act

In V.D. Bhanot v. Savita Bhanot, (2012) 3 SCC 183, the Supreme Court held
that the conduct of the parties even prior to the coming into force of the D.V. Act
could be taken into consideration while passing an order under sections 18, 19
and 20 thereof. The wife who had shared a household in the past, but was no
longer residing with her husband can file a petition u/s 12, if subjected to any
act of domestic violence.

An act of domestic violence once committed, subsequent decree of divorce
will not deny the benefit to which the aggrieved person is entitled under the D.V.
Act. The unsuccessful divorce proceedings cannot adversely affect the
maintainability of application filed by the aggrieved person under the D.V. Act.
In Juveria Abdul Majid Patni v. Atif Iqbal Mansoori, (2014) 10 SCC 736 (in the
matter of muslim women), it has been held that even if it is accepted that she
has obtained ex parte Khula (divorce) under the Muslim Personal Law, the petition
u/s 12 of the D.V. Act is maintainable.

Live-in-relationship

The definition of “domestic relationship” includes ‘a relationship in
the nature of marriage’. Whether live-in relationship also comes under
the definition, this aspect has been considered in D.Velusamy v.
D. Patchaiammal, AIR 2011 SC 479 wherein the Apex Court has observed that not
all live-in relationships will amount to a relationship in the nature of marriage to
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get the benefit of the D.V. Act; to get such benefit, the conditions must be satisfied,
and this has to be proved by evidence.

In Indra Sarmav. V. K. V. Sarma, AIR 2014 SC 309, where the women entered
into a live-in relationship with the male knowing that he was a married person, in
that situation, the Supreme Court categorically observed thus:

“We may note that, in the instant case, there is no necessity
to rebut the presumption, since the appellant was aware
that the respondent was a married person even before the
commencement of their relationship, hence the status of
the appellant is that of a concubine or a mistress, who cannot
enter into relationship in the nature of a marriage. The long-
standing relationship as a concubine, though not a
relationship in the nature of a marriage, of course, may at
times, deserves protection because that woman might not
be financially independent, but we are afraid that the DV
Act does not take care of such relationships which may
perhaps call for an amendment of the definition of section
2(f) of the DV Act, which is restrictive and exhaustive....
Parliament has to ponder over these issues, bring in proper
legislation or make a proper amendment of the Act, so that
women and the children born out of such kinds of
relationships be protected, though those types of
relationship might not be a relationship in the nature of a
marriage.”

In Indra Sarma (supra), some representative guidelines for testing under
what circumstances a live-in-relationship will fall within the expression ‘relationship
in the nature of marriage’ u/s 2(f) of the D.V. Act given as below;

Duration of period of relationship: Section 2(f) of the
DV Act has used the expression ‘at any point of time,” which
means a reasonable period of time to maintain and continue
a relationship which may vary from case to case, depending
upon the fact situation.

Shared household: The expression has been defined
u/s 2(s) of the DV Act.

Pooling of Resources and Financial Arrangements:
Supporting each other, or any one of them, financially,
sharing bank accounts, acquiring immovable properties in
joint names or in the name of the woman, long term
investments in business, shares in separate and joint
names, so as to have a long standing relationship, may be
a guiding factor.
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iv. Domestic Arrangements: Entrusting the responsibility,
especially on the woman to run the home, do the household
activities like cleaning, cooking, maintaining or up keeping
the house, etc. is an indication of a relationship in the nature
of marriage.

V. Sexual Relationship: Marriage like relationship refers to
sexual relationship, not just for pleasure, but for emotional
and intimate relationship, for procreation of children, so as
to give emotional support, companionship and also material
affection, caring etc.

vi. Children: Having children is a strong indication of a
relationship in the nature of marriage. Parties, therefore,
intend to have a long standing relationship. Sharing the
responsibility for bringing up and supporting them is also a
strong indication.

vii. Socialisation in public: Holding out to the public and
socialising with friends, relations and others, as if they are
husband and wife is a strong circumstance to hold that the
relationship is in the nature of marriage.

viii. Intention and conduct of the parties: Common intention
of parties as to what their relationship is to be and to involve,
and as to their respective roles and responsibilities, primarily
determines the nature of that relationship.

Therefore, women in live-in relationship are also entitled to all the reliefs
provided in the said Act. But under what circumstances a live-in-relationship will
fall within the expression ‘relationship in the nature of marriage’ shall be
determined looking to the facts of every case by applying aforementioned guiding
principle.

Relationship-adult male person — Constitutional validity

“Respondent” is defined in section 2(q) of the D.V. Act which means any
adult male person who is, or has been, in a domestic relationship with the
aggrieved person. Constitutional validity of adult male person as respondent
was examined in Hiral P. Harsora and ors. v. Kusum Narottamdas Harsora and ors,
AIR 2016 SC 4774 on the following grounds;

(i) Under Section 18(b), when a protection order is given to the aggrieved
person, the “respondent” is prohibited from aiding or abetting the commission
of acts of domestic violence. This again would not take within its ken females
such as daughters-in-law and sisters-in-law, who may be aiding or abetting the
commission of domestic violence, and would again stultify the reach of such
protection orders.
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(ii) Section 19(1)(c) makes it clear that the Magistrate may pass a residence
order, that order will be toothless unless the relatives, which include female
relatives of the respondent, are also bound by it.

(iii) In the case of a wife or a common law wife complaining of domestic
violence, the husband’s relatives including mother-in-law and sister-in-law can
be arrayed as respondents and effective orders passed against them. But in
the case of a mother-in-law or sister-in-law who is an aggrieved person, the
respondent can only be an “adult male person” and since his relatives are not
within the main part of the definition of respondent in section 2(q), residence
orders passed by the Magistrate under section 19(1)(c) against female relatives
of such person would be unenforceable as they cannot be made parties to
petitions under the Act.

(iv) As per section 20, Magistrate may direct the respondent to pay monetary
relief to the aggrieved person. If the respondent is only to be an “adult male
person”, compensation due from a daughter-in-law to a mother-in-law for
domestic violence inflicted would not be available, whereas in a converse case,
the daughter-in-law, being a wife, would be covered by the proviso to Section
2(q) and would consequently be entitled to monetary relief against her husband
and his female relatives, which includes the mother-in-law.

(v) As per section 26, reliefs available under sections 18 to 22 may also be
sought in any legal proceeding before a civil court, family court or criminal court
Thus, an invidious discrimination will result, depending upon whether the
aggrieved person chooses to institute proceedings under the D.V. Act or chooses
to add to the reliefs available in either a pending proceeding or a later proceeding
in a civil court, family court or criminal court.

(vi) It is not difficult to conceive of a non-adult 16 or 17 year old member of
a household who can aid or abet the commission of acts of domestic violence,
or who can evict or help in evicting or excluding from a shared household an
aggrieved person. Also, a residence order which may be passed under section
19(1)(c) can get stultified if a 16 or 17 year old relative enters the portion of the
shared household in which the aggrieved person resides after a restraint order
is passed against the respondent and any of his adult relatives.

On the basis of aforementioned reasons, Supreme Court held as under
[Hiral P. Harsora (supra)l:

“We, therefore, set aside the impugned judgment of the
Bombay High Court and declare that the words “adult male”
in section 2(q) of the D V Act will stand deleted since these
words do not square with Article 14 of the Constitution of
India. Consequently, the proviso to section 2(q), being
rendered otiose, also stands deleted”.
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Applying the principle of severability, the Apex Court also made it clear
that having struck down the expression “adult male” in section 2(q) of the D.V.
Act, the rest of the Act is left intact and can be enforced to achieve the object of
the legislation without the offending words u/s 2(q) of the D.V. Act. After the
judgment of Hiral P. Harsora (supra) the definition of “respondent” includes not
only male but female members also.

Shared household

Nature and scope of “shared household” has been considered by the three-
Judge Bench of the Supreme Court in Satish Chander Ahuja v. Sneha Ahuja, AIR
2020 SC 5397 and observed as under;

(i) it is not requirement of law that aggrieved person may either own the
premises jointly or singly or by tenanting it jointly or singly;

(ii) the household may belong to a joint family of which the Respondent is
a member irrespective of whether the Respondent or the aggrieved person has
any right, title or interest in the shared household; and

(iii) the shared household may either be owned or tenanted by the
Respondent singly or jointly.

On the basis of aforementioned observation Supreme Court held that
[Satish Chander Ahuja (supra)]

“We are of the view that this Court in S.R. Batra v. Taruna
Batra, (2007) 3 SCC 169 although noticed the definition of
shared household as given in section 2(s) but did not advert
to different parts of the definition which makes it clear that
for a shared household there is no such requirement that
the house may be owned singly or jointly by the husband
or taken on rent by the husband. The observation of this
Court in S.R. Batra (supra) that definition of shared
household in section 2(s) is not very happily worded and it
has to be interpreted, which is sensible and does not lead
to chaos in the society also does not commend us. The
definition of shared household is clear and exhaustive
definition as observed by us. The object and purpose of
the Act was to grant a right to aggrieved person, a woman
of residence in shared household. The interpretation which
is put by this Court in S.R. Batra (supra) if accepted shall
clearly frustrate the object and purpose of the Act. We, thus,
are of the opinion that the interpretation of definition of
shared household as put by this Court in S.R. Batra (supra)
is not correct interpretation and the said judgment does
not lay down the correct law”.
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Procedure

The Central Government in exercise of power conferred by section 37 of
the said Act framed Rules namely; the Protection of Women from Domestic
Violence Rules, 2006 (hereinafter referred to as the D.V. Rules). These Rules
provides procedure to be adopted while dealing with the applications under
various sections of the D.V. Act. The same may be looked into summarily as

under:
i

Rule 5 deals with Domestic Incident Report (DIR) which is to be
submitted by Protection Officer in “Form-1” before any order is passed
under section 12, the Magistrate shall take into consideration any
DIR received by him from the Protection Officer or the Service Provider.
In Maroti Dewaji Lande v. Sau. Ganguba, 2012 CrLJ 87, the Bombay
High Court held that if there is a Domestic Incident Report that is
received by the Magistrate either from the Protection Officer or from
the Service Provider then only it is obligatory for the Magistrate to
take note of the same before passing final order of the application
made by the aggrieved person. Similarly in Anil v. Sudesh, 2014 Cr.L.J.
2025, the Punjab and Haryana High Court held that Domestic Incident
Report, could be taken into consideration only if any such report had
been received. If no report of domestic incident is received by
Magistrate from Protection Officer or Service Provider then filing of
same is not necessary. Therefore, if DIR is not available on record,
the Magistrate can pass an order without DIR.

In view of sub-rule (1) of rule 6, an application under section 12 of the
D.V. Actis required to be filed in “Form-II”. The said form is exhaustive
in which the aggrieved person is required to set out the specific nature
of reliefs claimed with particular reference to the reliefs provided u/s
17 to 22.

Use of words “as nearly as possible thereto” in section 12 and rule 6
shows that the intention of the legislature was not to reject complaint
for not filing in prescribed “Form-II” (See: Milan Kumar Singh and anr.
v. State of U.P. and anr., 2007 CriLJ 4742).

Rule 7 provides that every affidavit for obtaining an exparte order
under sub-section (2) of section 23 shall be filed in “Form-IlI". On the
basis of the affidavit, Magistrate can grant ex parte ad-interim relief.
However, Magistrate will have to consider the nature of the reliefs
sought in the main application u/s 12(1).

In Jagadesan v. State of Tamil Nadu and ors., 2016 CrLJ 1, the Madras
High Court has held that on the basis of the material on record, it
disclosed that the wife has made a specific declaration in the
application filed u/s 12 of the D.V. Act and signed the verification
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column in the presence of a Protection Officer. In that situation, it was
held that an application filed u/s 23 of the Act, cannot be dismissed,
for not filing an affidavit.

iv. Sub-section (2) of section 23 read with rule 7 clearly shows that there
is no requirement of filing a separate application for interim relief
u/s 23. However, before granting an interim relief, an opportunity of
being heard has to be accorded to the respondent. The respondent
can always file a reply to the affidavit. [See: Vishal Damodar Patil v.
Vishakha Vishal Patil, 2009 CriLJ 107].

The procedure to be followed u/s 125 Code of Criminal Procedure, 1973
(in short: Cr.P.C.) shall be as per section 126 Cr.P.C. which includes permitting
the parties to lead evidence. The Court in its discretion can permit parties to adduce
evidence by filing affidavit in proceedings u/s 12 and permit cross-examination to
test veracity of the deponent. In this regard, we may see Ankit Subhash Tupe v. Mrs.
Piyusha Aniket Tupe and anr, 2018 CriLJ 3316.

It cannot be said that the Court dealing with the application under D.V. Act
has no power or jurisdiction to allow the amendment of the said application. If
the amendment becomes necessary in view of subsequent events or to avoid
multiplicity of litigation, Court will have power to permit such an amendment. It is
said that procedure is the handmaid of justice and has to come to the aid of the
justice rather than defeating it (See: Kunapareddy alias Nookala Shanka Balaji v.
Kunapareddy Swarna Kumari and others, AIR 2016 SC 2519).

Service of Notice

As per rule 12 of the D.V. Rules, notice shall contain the names of the
person, nature of domestic violence and such other details which may facilitate
the identification of person concerned. Notice shall be served by the Protection
Officer or any other person directed by him. The notice shall be delivered to
any person in charge of such place. In case delivery is not possible, it shall be
pasted at a conspicuous place on the premises. For service of notice, Order V
of the Code of Civil Procedure Code, 1908 (in short: C.P.C.) or provisions under
Chapter VI of Cr.P.C. as far as practicable may be adopted, in addition the
Court may direct any other steps necessary with a view to expediting the
proceedings to adhere to the time limit provided in the D.V. Act.

Settlement

Section 14 of the D.V. Act provides that Magistrate may at any stage of the
proceedings direct parties to undergo counselling with any member of a Service
Provider and he shall fix the next date of hearing of the case within a period not
exceeding two months. Rule 14 of the D.V. Rules provides for procedure to be
followed by the Counsellor. As per sub rule 7, if the aggrieved person so desires,
the Counsellor shall make efforts of arriving at a settlement of the matter and
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shall record the terms of settlement and get the same endorsed by the parties.
As per sub rule 11, the Counselor shall submit his report to the Magistrate
expeditiously as far as possible for appropriate action. Sub rule13 expects from
the Court to make a preliminary inquiry from the parties and after recording
reasons for satisfaction which may include undertaking by the respondents to
refrain from repeating acts of domestic violence accept the terms with or without
conditions. The Court thereafter shall pass an order of settlement in the case.

Maintenance - Legal obligation

The amount of maintenance awarded by the Magistrate is an amount which
an aggrieved person requires to meet necessities of life and for survival. Such
amount is not limited to household necessities but also includes payment of
rental related to the shared household. In the case of Shamima Farooqui v.
Shahid Khan, AIR 2015 SC 2025, the Supreme Court has observed as follows :-

“Sometimes, a plea is advanced by the husband that he
does not have the means to pay, for he does not have a
job or his business is not doing well. These are only bald
excuses and, in fact, they have no acceptability in law. If
the husband is healthy, able bodied and is in a position to
support himself, he is under the legal obligation to support
his wife, for wife’s right to receive maintenance under
Section 125 Cr.P.C., unless disqualified, is an absolute
right.”

Return of Stridhan

Aggrieved person has a right to file an application to return of stridhan. In
Krishna Bhatacharjee v. Sarathi Choudhury and anr., 2016 CrLJ 330, it has been
held that the concept of “continuing offence” gets attracted from the date of
deprivation of stridhan, for neither the husband nor any other family members
can have any right over the stridhan and they remain the custodians. As long as
the status of the aggrieved person remains, the wife can always put forth her
claim u/s 12 of the D.V. Act and the application is not barred by limitation.

Responsibility of other relatives

An application for maintenance against the relative of deceased husband
filed by the aggrieved woman on the fact that the house where she resides
belongs to a joint family, her brother-in-law and husband carried on a joint
business, looking to the facts of the case, the Supreme Court in Ajay Kumar v.
Lata alias Sharuti and ors., AIR 2019 SC 2600 held that at this stage, for the
purpose of an interim order for maintenance, there was material which justifies
the issuance of a direction in regard to the payment of maintenance. However in
a case of different facts where application is filed against husband along with
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other relatives, the three Judge Bench of Supreme Court in Shyamlal Devda and
ors. v. Parimala, 2020 Cr LJ 2114 held as:

“There are no specific allegations as to how other relatives
of appellant No.14 have caused the acts of domestic
violence. It is also not known as to how other relatives who
are residents of Gujarat and Rajasthan can be held
responsible for award of monetary relief to the respondent.
The High Court was not right in saying that there was prima
facie case against the other appellants No.3 to 13. Since
there are no specific allegations against appellants No.3 to
13, the criminal case of domestic violence against them
cannot be continued and is liable to be quashed”.

Determination of rights in other judicial proceedings

Any relief available under sections 18, 19, 20, 21 and 22 sought by
aggrieved person in any legal proceedings before a Civil Court, Family Court or
a Criminal Court including the residence order, even in civil proceedings against
the aggrieved person, the plaintiff can be treated as respondent. However, at
the same time, it is to be observed that the aggrieved person has to satisfy by
leading evidence that domestic violence has taken place.

Eviction of aggrieved person in due course of law

In section 17(2) of the D.V. Act contemplates that “aggrieved person shall
not be evicted or excluded from the shared household save in accordance with
procedure established by law”. Thus, there is neither any express nor implied
bar in initiation of civil proceedings in a Court of competent jurisdiction. In
appropriate case, the competent Court can decide the claim in a properly
instituted suit by the owner as to whether the women need to be excluded or
evicted from the shared household. One most common example for eviction and
exclusion may be when the aggrieved person is provided same level of alternate
accommodation or payment of rent as contemplated by section 19 sub-section
(f) itself.

Orders passed under DV Act binding in civil court proceedings

Whether the orders interim or final passed under D.V. Act are binding in
Civil Court proceedings and Civil Court could not have taken any decision contrary
to directions issued in D.V. Act? On conjoint reading of sections 12(2), 17, 19,
20, 22, 23, 25, 26 and 28 of the D.V. Act, it can safely be said that the proceedings
under the D.V. Act and proceedings before a Civil Court, Family Court or a
Criminal Court, as mentioned in section 26 of the D.V. Act are independent
proceedings. However, the findings/orders passed by one forum can be
considered by another forum. The Civil Court has to take into consideration the
relief already granted by the Magistrate in the proceedings under the D.V. Act
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and vice-versa. The judgment or order of Criminal Court granting an interim or
final relief u/s 19 of D.V. Act are relevant within the meaning of section 43 of the
Evidence Act and can be referred to and looked into by the Civil Court as per
the provisions of the Evidence Act.

Breach of protection order

As per rule 15 of the D.V. Rules, any resistance to the enforcement of the
orders by the respondent or any other person shall be deemed to be a breach
of protection or interim protection order. An aggrieved person may report a
breach of protection order or interim order to the Protection Officer who shall
forward a copy to the concerned Magistrate for appropriate order. If the aggrieved
person makes a complaint directly to the Magistrate or Police, a breach of
protection order shall be immediately reported to the local Police Station and
shall be dealt with as a cognizable offence as provided u/s 31 of the D.V. Act. In
Surya Prakash v. Smt. Rachna, 2018 CriLJ 2545, the Division Bench of the High
Court of Madhya Pradesh held that any instance of domestic violence, for which
affirmative or prohibitory order has been passed u/s 18 of the D.V. Act, provision
of section 31 can be invoked. Non-payment of maintenance allowance, thus,
would be treated as breach of ‘protection order’. When charges are framed
u/s 31 or any other offences not summarily triable, the Court may separate the
proceedings.

Execution

Section 20(4) of the D.V. Act provides that the Magistrate shall send a
copy of the order for monetary relief to the In-charge of the police station within
the local limits of whose jurisdiction the respondent resides. It is pertinent to
mention here that sub-rule 5 of rule 6 of the D.V. Rules provides that the orders
of Magistrate shall be enforced in the same manner as laid down in section 125
Cr.P.C. Thus, if any person so ordered to pay the maintenance fails to comply
with the order the Magisterial Court of the competent jurisdiction, he is bound to
issue warrant for levying the amount due in the manner for levying fines as per
Section 421 Cr.P.C and may send the defaulter respondent to civil prison as per
the procedure contemplated u/s 125 Cr.P.C. In Manoj Pillai and anr. v. Smt. Prasita
Manoj Pillai, 2017 CriLJ 4174, it has been held that section 28 of the D.V. Act
lays down that the Courts shall be governed by the general provisions of Cr.P.C.
The aggrieved person may take recourse to provisions of “Chapter VII-A” of
Cr.P.C. to get the order executed. Regarding execution, certain obligations
imposed on the Protection Officer as given below ;

i As per Rule 10 (c) Protection Officer restore the possession of the personal
effects including gift and jewellery of the aggrieved person and the shared
household to the aggrieved person
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ii. As per rule 10(d) the Protection Officer assist the aggrieved person to
regain custody of children and secured the rights to visit them under his
supervision as may be directed by the court.

iii. As per rule 10 (e) Protection Officer assist the court for enforcement of
order in proceedings u/s 12, 18, 19, 20, 21, 22 and 23 of the D.V. Act in
the manner directed by the court.

Limitation
It has been guided in J. Shyam Babu v. State of Telangana, 2017 CriLJ 4076

that to initiate proceedings and to take cognizance for the reliefs to be claimed
outcome of domestic relationship u/s 12 r/w 18 to 23 of the D.V. Act, the question
of application of period of limitation under Chapter XXXVI of Cr.P.C. does not
arise and the same has no application but far from what in the D.V. Act provided
in case of non-payment of compensation awarded or for non-implementation of
the orders passed u/s 12, 18 to 23, to enforce the same for such violation which
tantamount to an offence to cognizance of which the period of limitation provided
by Chapter XXXVI of Cr.P.C. arises and not otherwise.

Appeal

Section 29 of the D.V. Act provides that there shall lie an appeal to the
Court of Session within thirty days from the date on which the order made by the
Magistrate is served on the aggrieved person or the respondent, as the case
may be, whichever is later. An appeal will lie u/s 29 against the final order passed
by the Magistrate under sub-section (1) of section 12 of the D.V. Act. An appeal
will also lie against orders passed under sub-section (1) and sub-section (2) of
the section 23 of the D.V. Act which are passed by the Magistrate. However,
while dealing with an appeal against the order passed u/s 23, the Appellate
Court will usually not interfere with the exercise of discretion by the learned
Magistrate. The Appellate Court will interfere only if it is found that the discretion
has been exercised arbitrarily, capriciously, perversely or if it is found that the
Court has ignored settled principles of law regulating grant or refusal of interim
relief.

An appeal u/s 29 will not be maintainable against purely procedural orders
which do not decide or determine the rights and liabilities of the parties. Order
directing personal attendance of applicants is only interlocutory procedural order
appeal u/s 29 of the D.V. Act would not be maintainable.

Whether the Sessions Court in exercise of its jurisdiction u/s 29 of the D.V.
Act has any power to pass interim orders staying the execution of the order
appealed before? Although, this aspect has not been directly argued in the
case of Shalu Ojha v. Prashant Ojha, 2015 CriLJ 63 but the Apex Court has
expressed vital observation in this regard which is as follows;
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“We only note that there is no express grant of power
conferred on the Sessions Court while such power is
expressly conferred on the Magistrate under section 23.
Apart from that, the power to grant interim orders is not
always inherent in every Court. Such powers are either
expressly conferred or implied in certain circumstances. This
Court in Super Cassettes Industries Limited v. Music Broadcast
Private Limited, (2012) 5 SCC 488 : AIR 2012 SC 2144,
examined this question in detail”.

In the case of Sabina Sahdev and ors. v. Vidur Sahdev, 2019 CriLJ 218, a
Division Bench of the Delhi High Court while answering the reference, has held
that an appeal under section 29 of the D.V. Act would be entertained and heard
without any pre-condition of deposit of the arrears of maintenance. It further
held that the pendency of such appeal shall not operate as a stay of the operation
of the order granting interim maintenance.

The provisions of the Limitation Act are applicable to appeals filed under
the D.V. Act. In K. M. Revanasiddeshwara v. Smt. K. M. Shylaja, 2012 CriLJ 2142 it
has been held that delay in filing appeal be condoned by invoking section 5 of
the Limitation Act.

Conclusion

The D.V. Act effectively protects the rights of women guaranteed under
the Constitution who are victims of violence of any kind occurring within the
family. After the judgment of Hiral P. Harsora (supra), no dilemma rests in this
regard that the definition of respondent includes not only male but female
members also. Similarly, definition of shared household is clear and exhaustive
as per law laid down in Satish Chander Ahuja (supra) which indicates that for a
shared household there is no such requirement that the house may be owned
singly or jointly by the husband or taken on rent by the husband. It is pertinent
to mention here that the object and purpose of the D.V. Act is to provide protection
to women from domestic violence but at the same time, existence of marriage is
equally important. Therefore, it is the pious obligation on Magistrate and Service
Provider that effective steps should be taken regarding counseling between the
parties in the initial stage of proceedings so that dispute is settled amicably.
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“The success of the Juvenile Justice law is not to be measured
by the numbers of juveniles put behind the bars, but by the
number of children reformed and rehabilitated by it.”

- Kailash Satyarthi

Nobel Peace Laureate

T I D FIIS T 2| fH f g @1 9w g4 @ & gy H 7w
TS H AT ATt &R T &3 § HHIST BT ST & BIRT 39 HId) /18 e
@1 fder S wU I L 81 U1 RET 8, &1 SERIAAT diel TR B DR © | dref
3TORTY T fheIR IRy Ueh TR FHRAT &, Sl QX1 T &1 =T &7 o= S ac]
ST <& 7 | fAeraefiar 9 wifoiidl YRd # 9=ai &1 A Jror1, STHem iR Sl
BT Y@ fawg BT @12V | U g9y 4, VAT 81 8 U7 R8T & | GRgeR 3R ANl &
faeg ARMET U GereTel 9 WRey g9ud & ey H e uragr AR U fawgd
I T B9 B SR 4T 31T YR 99 H S1fOh 3T areid fa=r Sfd <wre &, dxfad
q wfE g9 | d9fd 2 |

IR WA &1 Uwares, Alfeld &SGR G Aifetd waedl H e TRl Bl
e IR Bl € | WRA 9Tdl SIHRI W HYad T BIY0TT 98 1959 &1 Y UHE
ERIERGAT 41 © | WReY AR T & JMUPR, GRITSR H FRET BT PR, AT
JReAT BT ATBR, IV ¥ GReTl B IMDBR, AMfAT & MMABR 3R 4T & BRI
DI 3 AABRT A gedi & ol AAHRI & WU H AR {HAT 71 8 | Fq 1974 § 91
JIHRI BT TWRATT HR g T gad g AIf (FfTd @ 718 | 9 IHR IR TREHR &
RT AMITD fadHrd 1 GEREd B & oy g=ai & aiyor 3R fJerd &1 RerT off
g | TGERT 9edi I [IHTT & FHIA Sa¥R UG B &I Iqa fadm 17| I: a9 1990
# foeg Rrer aw e # +ff g4 ufdegar & gilea &1 & forg ve st =iifa fifda
DTG | I A IS FERIRA b IHAT b YA B SWIA W 7 9= 39 uRafda
AR g3l (social perception) ¥ AfTGTSUT T4 BT W IR I © | FATIY
et ff TS # gt @1 fafne 7@ Ry M @) stavgear faedE B |

S UHT DI 9 AR TR W1 39 a1 ST bl € fb UNICEF & gIRT a9 2005
#H feq & qrere! @1 wiRefd & ded § & Ruid ugd &1 78 S9! s “Child Under
Threat” 27|
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fPeIR =R T3 A & Secia & FHd H A dTel diethi Bl fARIe e
% IR B IR 63T A7 8 | $HHT YT Sl A T Seeie = dTel aTaiad! Bl
RIS T & UrIfiies aRor qoi gaid a ArTeiiaxvl & Jredd o fgdiae Faror
QU HRIEAT ST 8 | 39 HedIvIbRNI 159 (welfare state) # 9fasT Jriq aTadi @
R & GIR BT Aheuw B JAT WU AU S & o 59 95 A S /41 3T Bl
3o SRaTEl, 39 A @7 dee, g9 fglal 8iR 89N gRT fhy 1 Haet aret
PRI, I YT, UAd BIC TATH B FHEwl Dl ST Bl MaeIehd] g™ 2 | 3vs
@ fafr=T Rigla & |qei # &3 do [qem €, U= S Tl A Y 9 ’g 3707 &
o U SRER AR & (4101 & YT & Sqaed W 9 GR0T Ufshdl & faded fhan
ST 37aead B |
gqid ®1 ATROM Ud Ahed-T —

g Bl Hehou 59 SFTLRN UR TR 8 b ATRID Fa8R HB BRBI B
BRYI BIAT © | SHA S7BR ol [BAT ST Hhdll © fb WA 261 ¥ Blg Wl dIaieh Ay &
SeE BT AT el BT & | S (AU AT GRS, A= AP, Sta-—aTa
ugfa, wRaRe T9eH S BRe afd o ufafsar o wifa o= € | 7afy wf Ja
A €, IR IFD] ARITHAT R BT IDBT = & | ORI IR R 81 Ahal 8—
S A—{UAT @ arcied IR WRIAET0T BT B, STURTHT AR A1 AT | AH D,
SITITYOT FTd, TIDH AR DI oIl H qTeldh] & TR H A B Dl My FHTIT,
T a0 o ¥ sramefar sanfe | 39 O BRI BT JeAar 9 fazeryor fdHar Sy
ar I8 W B T 7 & s Y & Sedtus § 91 = gorelt & wv e # ait sirar
2, 914 98 U JREHD SITe (secured net) I dTeR 3T & PIRVT 98 Yo WRIE d FRIEw
FIUF @ AMBR A GG 8 ST & | YT S9 d1eld bl qedqd dhiod aRRefcar 4
HEYRT qTeTds AT ST @112 | S aRUed H aTeldh &l daaNal g gRReIf! T e
H T gU AP FERIT DI FIT B BT G A fHar S anfay |

Yaiy : q91dd &1 Ydb JAdf-ifad ARSI (inherent right) —

YT I qTetds JATADHR AT, 1989 F BT 40 H I8 UIaw™ 2 b |1 159
TIUe® A & Secias # I dTel 37T VAT a” & Wiaw aTdid & AHToidh gadrd
DI AT ST 3R qTeld &I TRAT BT YRT & G |

TIted A & Sooied | M dTel AT VAT B & QT dIddd Dl HH F HH
fereferRaa TREY 8 —
1. 39 fAf & gAR I |ifdd 89 T& &Y /M1 ST

2. S AT IHD ATI—fuar a1 fAfdd iftriasdt @ wrEm 9, ok Al Sfaa B,
I AT I TR ARIUT IR & q2i1g 1 IR AR IRf # At g 37 Sugh
HSTIT BRI,
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3. forder gars o Wer, w@dd SR Fwe mierT a1 =iiie e g1 areld @
7, faRy wu ¥, S9! g a1 Rafa, S9a Aar—fuar a1 it sivmast &
&I H I@d gU FRIR0T fhar S,

4. &I S T AW WIHR B & o7 AGR T8l a1 ST,
5. Wl ATl BT URIEToT $HRA Bl AW T,

6. <IfvsHh fAf &1 Soatod UTU OH R ol & faog Soa |em, Wda R et
USRI =fd e gRT aHien fHy M &1 fteR;

7. I qreTe UYTh |9 Dl GHS AT dicT 8] Fobdl & ol GUINY &l fF.ged T
3IT&T PRI,

8. DTS & WA UhH R IADI Aorar &1 qRT FHAE far I |

gl e # fHeiR =g (@Tadi 1 <ERE U Axefvn) Sferfm, 2015 (TARE
eI ARRE 2015° I FIRd) H AT GRT 3 (xiii) H AT I GARIMIA SR gATde_
&1 RIgId saadd & T AR “{HeR =1 Jorel] § URd aTad I Fad Ugd
301 URAR & AT GT: HANIT B 3R 5 S1RIH @1 uRfET & 31 31 & Ugel I
AEIRTH—aTd R AiRpiad Reafd, 5 g8 o1, ymEafia fby S &1 If¥eR ure
BN, ST I VAT YATac 31eraT UfeR SHd ddicd f’d & 7 81"

gaid S feek = aiftrferr —

QAT STRIRIH 2015 61 ST © | I8! a8 ¥ &, foae forg e =ima srferf-ram
g I\ 991U 7T € | 39 0 Bl 1A 2015 B SESRHT (Preamble) # f=falRaa
vl H ifdd fhar T 8—
ARy & ORI H 3IR QW AT FRET0T Bl ATILIDHT H BT
AT YR ST dTel Tl Bl Idb! ol AMaeadharsi &I g
R 7! AYFIT e, TReTl, AT, SUER, AHIoTdh Ggahial
PR D oY areldl & HaiwH R # I8l s A Suafd
gfshaTaAl qAT WNUT ARl iR Farl & Jegq 3§ ol 9
[T AWl & v IR MUeR # te ara—fEaq
gfePIV IUATaR IR I gAara" & forw wafaa fafdr &
AHGA B 3R SAN RO I SHD SMGuAID vl &
¥ YR YA H Uhdh g8 BRI AAITT 8 Sl aTeldh Bl TSt I gAenfua e
@ foTT 3Mmaead B | e Bl IRTH 2015 &1 3 SEIRABT B IMAld W <@l 9I¢ df 39
M & sfaeia fafed ufshan, faf=T areel ok Sl &1 $9 Yai & Igaed &
gfergfet & fog S gfiewror @ foranfrad ST =Ry |
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gairg &1 fawr —

q9d & I @l U & forg i em 2015 # 59 @ AHwA Awerma,
=ATUTfoTenT, TR, Yfofd a9, g1 {9, ey 39T, TR el (e, gemaed
I e, ganfe srafq ot Femal & UF ead @ aReT &) TS ' | 39 UBR
fafer, wATST @ aRReIR | FHWRT 91 & YAd & foly Ueh ATl GiteadloT &
[T P TaRIehdl R SR AT 17 & | Y HIaAD, RN, HaeuRa, difg,
I, IS T SRCHIV W qTeAd & ATHINID JAUBIBRT Bl Uik & | Iferd
HAY R FEIEY TAT HoIgd YAdTd UfshaT &1 fheIR fuRmedl (Juvenile delinquency) &
RIBAM BT U HRIR SUTY W & | T&l Ig W FHSHT ATTeID © fdb I§ YA aegeel
3MTRE 781, IR qTeTd & AADBRI R AR © | 9 IH d1eldh BT JTHR 7, o
I 39 R T& ugam 9 MaiRa a1 # v a7 7|

garg ggfa &1 feivoer —

9 YA & Hed @ JFAdd ¥ U4 39 IGa B (hAaIT & FHI AniaiRid
B aTel (AFRE 2015 BT GRT 3 H IeciRad) Jevd Rigial w gfteurd fdaar S
ML 7 | 3AQq el dretad IRy & foly STad yadaid ugfd & g1d & qd s4
Rygidl & 3elled 9 IHa! uRRARN &1 fddaq far S =nfzy |

garg &1 aiffevor —

o1 & A & Sociod © TP § 9 W Ugel 4 915 H S0 A § P fAuId
IRRAITT BT FAHAT BRAT TSl & | SARIY SHD SUAR B 1T | Thle HaH SSIY ST
=12V | et B! aRReIfl o1 e I@d gy I8 Yard |RITd g iR SReITd <M1
ATEH! W B Gl © | 3 39 fawga ufshar &1 SR/ mayol w5y | auie qein 59 ded
@ ey H I S & Igavd | YA Bl fFEforiad aut # axfied fhar S dear g

1. 9™ & SRM Y799 |

2. ¥ ® IWid g9 |

3. SN YHaid |

4. IR—FWINTT AaH |
. SE ® QIRE yaard —

YT & T YHRI BT &Y FHM €, UG S & SR Jd1d & SR 3 Rigidl
& A1 I &1 SUERO ®1 Al &I § @1 ST 3Ma%e 2 | 39 Wk R bl
Al U ST BT T BAT Sl i DI SH GAT AT IHS Fard f2d & Ford d

HAE I Bl Bl YA & YA Bl [IheT R FehaT 2 |

a7 oft, 98 uRRerfaai o off, fSd Sooteq fhar mar 8, g1 HeiRor fhar Sem 9w
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M ¥ 39 WR TR g At &I i oRRef faey & dwag 78 o) wad € | ™ 39
TR W YA & Pad AT ASYUl &, Je| 98 AM & Sl dIeld & FdeR URedi,
IS 3T 3R PR =R TF & T G & D & Al Td g1d @ forg ot
B 2 | 31Yd 39 WR W Y & garl # fFforRed v |fmfoa € —

o 1l MA=Eq ardraRo |
qreAd DI RGN GRARET BT & U |
iR PHelBRI AT BT FAG |
TRAT 3R gfewrel &1 dredTe |
9Tl DI AAToIdT (privacy) @1 giHRe fbar S |

31T 39 WR WR Y9 § 9 IR YA {6 S =12y i {6 qreres 1 Sifd & aRM
T HHYUT AR U AR A | VT IIATaReT S AT AHRARIT B AR 39 A5
@ W G[S BT JqHR YT HRAT © | S G8 deld 39 o3l Dl gebledl i aRfder
BRI, Y AR, fHIR =TT 918 @ A onfe # favary o= o §, R
I S+ 37U TRV fohsdl 79 1 bl & a7 qar el & | 399 vt & 3ifad Sgavy
qAT 9@ AT @ folT M 2015 H IRAINT 1T g8 weal 9 HIa=RIT | Ad—did
59 I uR™TIST BT i fBaT ST ATaId: 5—

il fiad — @R 2 (15)) ¥ U1 DI FGER, TRV, YOI, UihaT, gicahivn
IIATERTT JAAAT IUAR S A, T AR qedd & Aaiad B2d # &, AT 7 |

qed  Fdica¥ f7d — @R 2 (9)] ¥ 97 & e § 39@ Herd MABRT qor
NIRRT, YgaTH, ATINTS Hells dl gl TT ARINSG, AaensTd AR difgs e
BT FARTT o 2 BN Fvfe & oy MR srfia 2

9 g7l s 2ed BT fawdR ddel IaraRyl AT e or b WA e fbar
2, T 3 UAP 9T AR HHIER B D AT § |

9 ‘Il A=A S8 @1 FIBTRe Ugall R FHIE B ST Al $9d TAd UeT Bl
TR g faam S daar 2 |

1. 91l f=qd ardraRer — (Child friendly environment)

qraraRor f=ft ff e 9 S9e! Brf ggfa & Y uRerad BT § | U8 Ave
BT BRIV & ULH YT & | ST Hel 797 & fh “first impression is last impression”
J7d: TR ITATERT & AT UR A IU=TRE TR0l dicTd bl AT & AT Sie &

o a1 gvmaget BT 7 | I § 59 Hed § ®E Uiau § Wi 89 UOR § —

1. IS ¥ @] g d3F AT, 98l PHT GATARYI, - BT fAfeeT @1 39 gaid
S T H HE@yul MrNER) B | 418 98% fhul | T8 # 3ferdr [UeToT I8 &
e Rerd M W 1rar [ &1 Iecia &R dTel aTetd! & oy 1 aq &
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3T FATS ST /& febdl AerT & Sugad URER # ST b i | {fbiR =g
(@TeThT BT <R 3IR Axev) et M, 2016, 9w 6(1) (R oo ueama
e 1 aifed fovar &) fosd +ff aRRerfa # 918 do@ fandt =marera o
PRETR YRER A AT 7 fBar S| {734 6(2)]) a1 98 a1aTdil & 3rhd
gRERT # fTa fhar S @or 9 fasdt +ff Rerfa # =marers 99 9 o | e
6(4)) 39 He¥ # a1 URER 9 Fei # A= g9aqet / Haeneds R, T &R
frame @ fowa RRfeEl #§ Fo¥ axd gu Siad & 8 UR9IT <1 arot
IR B Ffered Sfraei &1 FH1aer far S dahdr 2 |

2. 9IS @ HRIAIEI B G ¥U H FaTferd faar S | e 25(3)) At @1 gAars
% SR VAT B3 Afdd SulRerd 9 IR, st A 9 B8 6y 9 8 | {99 6(3) ]
AMel & GAdTs & SR A 99 Afdaqal a1 SURTT srg=rd faam Sier e
SURAfT H gt Ao ASqH DN |

3. de D ISR B ANA Hd H4 R T8l 8hT | {9 6(5)} IS TAT I1AD & He
AR & HTeR AT ARG Sl Iy TE] B8R | 954 B el 369 IHR 8l fh
IS 9ol | AT 91 B D |

¥ UHR e ardrarer yar fbar SHr gaaid & 59 g7 Sgavd o Ui &l
3R UM UG € O U& S ARl IR ugae @ forg W&t faem &1 MuiRa awar 2|

2. dici® fA39d a8R 9 3R (Child friendly behavior & conduct)
a1 d1d e gfRedivr (Child friendly atittude)

TP TG 9T DA BT T & | S DI DI S AU A JIER B A
3MITIHAT B & | I8 I T8 Bl & ofl HoR W A5 ¥ §ed ol © | A AN A19T
1 ZdER | Dl A1 DI HHd IT Hgaddl 61 8, Tl dTeieh Bl SAY S U F9g &I el
2| 3T 9 JS1@ & A%l a9 & foIg 3maedd uraem™ AfRfm g | 3§ +ff
wifed fby 1y 2|

IS | 91T HRA T ADT B el AhAID! BT WART faT ST MMIeaas 2 |
Db Pl FANIT BRI gY ARING B[I—HTd, T & 4IaI, ToRI, Id—dTd d 8ol AR
JITATST DI ITADT B TR @ ST AgdqUl ¢ | AT SH IRAfIS eRTdel TR AT STy
ar &9 |1 |geFd BN &1 e yee W1 Teld B1d—9Tg AT died—dTd & Hidgel agol §
STIHSIS 8 W 2 |

S g SRl BT 3, BIA—H1G 3R YA & ARG I &1 J7ayol aRems &
UL B T Tl & | Idd | A g1 & dae § uReral ¥ qd Sqa! ofd W) =i,
IS 3 B & Tl & Fag H [JaR—fawst 91ed $I T Tl adraRoT UaTd &3 &
o0 989 21 IR BB WG] BT YART AT ST A1 AP & |
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3. 91l fimad ufs$ar— (Child Friendly Procedure)

JEf AfRFH 2015 9 99 & RT S AT B S dTell ST B ufha
wIfid 8, RS9 UfhAT &I W ARAd USH fhy S @ Sawadar € | s Bl
ATETRYT STl H YihAT DI FHIRT ST AR I WR R IFdH! AFIERT GiHred a1
S 2

STE & SR WIel & o TaT8! Bl URgd R & 99, dls I8 GARad & o
STre ®1RI QUi Ufidrel Sriare] & wu 9 9 fhar Sy 9o 9, 9Rd |ieg g,
1872 B URT 165 ERT Yacd KR BT TANT AT SMY, MM 7 ddel FeT a’ dTetd
o1 Rerfa, S9a gRI T Temrel= aRRefaal & weftra aRued fey o1 9 IR s
TeT # SugRuRll R @ gt 3 # fafafde]) & R R SR @ o 9 | e
10 (7)} 91D B WIET B T IADT HAT AMATARIT B & FHI el F I AR
AT | FaTa—<Tard fhar ST mawy® &, o 9refd |8ol 81 9@ 3R 7 dddl ford
JTURTET BT 3RIY I R T AT &, e B8R, MG GRIT, T8I & J9Td, SHd
A1 gY TRE Ud @ fawe gRRerfal &1 avf= 91 w3 & 9= |a | = 6(3))

eI SE@HTd AR H < a1 Fafid $U 4 aTedi | Harg & & g ST |
a1 # duifed <fe Hrdmd § A1 g 999 Mdreax 6l ff U R R araal |
AR AT BRAT AR I BRI DI WIS BRAT | I§ DI YA (delegate)
I faam ST HaraT B TR MR SidRTe R qTereh] ¥ T3 iy 61 Udh A1 FhRIcTd
AT 2| S AT A B @GR BT W Fotdg U9, Wd 1 370 JRdd My God
is Juvenile Delinquent @ TS HHld 91 TR F=TgaR aftfa far 2—

“Also, with the boys seeing us everyday at the observation Home,
their level of trust would increase and they would be more

forthcoming.”
4. 910 fA=9d SUAR — (Child Frindly treatment)

YA & AT Al AT Y B AJehel B AMMBY R 31 A= a7 & drefepi
% U BB A= TR {6 ST Aahd € | 599 fARTE aeR @l Sawadbdl $I wolds
T, 99 7 37U+ GRdd My God is Juvenile Delinquent # dciadr & aftfd fam 2—

“They are young boys, need an outlet for their energy and
if they don’t have a full day of creativity then frustration,

anger and violence are going to be the order of the day.”

¥ Bq o9 ® QR SURT B dTel Tl & oy &g HrRihd AT fby
ST A B, O —

o fermar ufanfidr|
o  Hfiwmam ufqafian |
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are—faare ufrardr |

P IR TR |

TR gferfar |

GreT YT HRIGH |

HRIR DISATCRT IR |

i) Heell e |

faey Serfhar 4 e |

IR—IRGN! FRARI & AT A dTaAd] DI URTERIG A8 & AHl U 9H0]

3R IHD IWRIT IHBT galid IR TbRT |
fafr= fawal uR arfireafa |

GRIET0T HriehH, S RIS, HeTs, fasTell &1 M, |fee™ ®I-, Alex adTs,
IRTaT, HFYeR TRRT e |
Fedl B 39 BRIHH 4 ArieR) YAREd fFy I 7 9% dreanfed &R @ forg
YT QREPR AT JATOT U AT SI71 A7 TR & | 59 e+ 7 71, 2016 & o
69 SUFTH ‘T & UTG JAAG-1 & | J&d dre H Harferd &I ST+ dTell 59 Ufsha
BT Ui 59 UTaeT H T8 8, WG YAdid & 39 BRI BT Ife 39 A & ey sy
T STQ, A1 911 & 9 RIS B o AR iu=rRe gga 39 ard J4 bl URT
TR @ forg aRer 2 |

IE 980 BIC TN &, T g7 UROTH T 8 | 374 BIg W T Hod=T &l
Tl TR AT BT AN &, S0 AT DI U & B [HAR AT drs H Fo=rar A1 11
21 3 37 us IRl &7 SR iR 59 9 uRMIYT yeH BT S e 7 |

IR—IRBR) T & q1egq W fafi= &rs, IRY, Raci 991 7 I8 IR—IRBRT
el B AT W & Gl IR H Ay & fog uvqa far S Y srest @ew B
JHdT B |

39 BIRIGHAT B HIEIH | ITeTd] Dl I @T SIdT & | 39 Behaviour modification
techniques ®&d & | FoTHA AU qTetdhl Bl KT AP IAD GICHIV BT dael Bl
YA fam SIraT 8, T8 Psychological treatment 8 | I8 S8 ¥4 BT Add dHR- el
JMAfdTaT E iR IO sl | uReg & fory ARTH UG HRaT © |

¥ 8 Millieu based intervention 41 ®egd € e argaR—

“A process of recovery, which starts through providing an
enabling culture and environment in an institution so as to
ensure that each child’s abilities are discovered and they
have choices and right to take decisions regarding their
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life and thus, develop and identify beyond their negative
experiences, such intervention which has a critical

emotional impact on the child.”

1 BIIHHT BT AT BT B & & | [Tl aTel AReToT gbls H 581 Sqagdl
o1 gfergfcl & forg faf= goR @ favmil &1 gatgd fosar 1= & | S99 A0, 9, wfgen
UqH 91t fadr #3Terd, Wit & 1< HHidh 1349 /1595 /2016 /50.2 WIAT fa=iid
6 SIF, 2016 & AR fAfIRId AewT B & —

e  TFUQ YT euel

® ToldeR

o Uford aefiers

o T AfRge, fhaR =g 9IS
AIfEer, Q1 wEwd / Rafda deelt & gfafaferl & Argw & a7 Mo fasdt fagy
AT & T A1 fhar S Hehar 2 |
5. 91 f=aq g1 — (Child friendly practice)

qIeAD! & 20 BT AR I BRI BT b VR W FHART by ST BI ufcragdn
®I 9D A Tb UgAY S & oY AMRRE 9 99 a1el [Faad yormsil & Iuee dd
g o =
o I & TR SURT 8 dTel STcAdl & folu WG &I FaveT,
D b U & TS YT Bl IR |

3P ST 47 BT WA, S8l Tl Bl B B BB TYHATY g URHASD /
BTl BT Heherd AffAferd fBar ST | 2 |

o I & SRF SURYT 8 dTel dTcidhl T S AMIGDI & JANHT & I Bl
gerer | (fFra| 46)

o  TEl RN B gef faener ® arerd BT g <RIl B A1 e SRy 3@ & forg
T amast urRd &= | {7 7 (i)ii))

o IS URIR H Hl WiE W W geia ufeaT a1 Rrard Foes ufesr @ {Fam
7()(vi)}

o JAd & ACIIUAT A TP PR, dIdAd d ([A9I H AT AMINSD 3R Gaid
el SHBRI Tha B & oIV BT WIAfad) A7 IR ARGRT GIe] & aaafady

@1 g o {FRE 7 () (x))
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Il. <9 & SuRid gAdid —
Jifom FR1I®HYofi e (Final Dispositional Order) —

e g7 fo1 aRReafoal & sroRmer 1R fhar 1, S & H I@d 8¢ a1l
@ AT YTai™T T Qe YT HRAT &1 59 AAIH BT &g € | 7 AT BT Sqa
et gRT fhy U Ay & Seoiem & forg I <fosa fhar S 981 o=, 59 SRl
A I8 AU B HATITHN] HRE0T I qex &1 AT o, S uRafid Hd gy aTeid Pl I
% TP SRR ARG & ®Y 7 AL GAGDHIBROT BT STAR UG {HaT ST 2 | 37qa
A wreal # Sifow PR sreer aTdd & YAt &1 € Aedd © | S gaied 9
e @1 arRT 18 | I8 AT fobar wAT € S 3ifcrd e uike wrd q9y 7 dad
9D §RT BIRG IR Bl IHid afeds TRideror sierar gxqed o faffde srawga,
gRRefaAT S AmTe awor R & gard Y € &R a1add & 8fiid & 3R TR
A oo fpar ST Smaaae 2 |

S ARl W deld & YAdid B AT 2015 B g7 18 H faffdze aaen
H & oS ORIy & oy Iugad SIS &1 T 918 @ gRT fhar ST 1uferd 7 | J8t I8
Al Tee fohar ST Sraead © & fhdl b Al 3 aRT 18 H faffde v & R &1
3maeT UIRA T S 1 MUl &1 8, IR 3Ma%qd: Al 5 Yo A 31fed UPfa & qeim
TR IR @ SR W U & 918 SN TP & 3o sraer uikd by S e 2 |

gRT 18 # YTaETId 3Mael ®I AR afigd fdar ST Fdhdr 8—

1. AT YAdi 379 |

2. YN SETRT Yard 3ATaw |
I YA4aig AR

P GRT BT T AURTY BT UHfd I AWINT YAard =2 (92 I8 9ol S &
forq vaArs ATIqUe 9 ¥ | 39 WR W I 9RT 3 & Jiaeia fafdd A Rigiat @1 fady
HU W S H T ST MARID 2 | 3 331 & U™ & Y H &1 FRATIDBROT Bl I
o ST QTUTErd 2 | oTd: - MY AIF 39 AHall 3§ uIiRd fhar S =nfey Siafd o
B2l UPT & MW & §RT AP BT YAAT AT ST §9a AT IRVTHGRS T8 & |
gTagel Hder 7 Al & fore areied @t gorT e Ui | @1 S Fahd! 8, i A
aRReIfE % v SE 9 favenfid 89 & goiy I I W SR <@ & A
fIwRIT 8F R 31T & FHI H 3798 YR &I UTd H_dl © |

Ig fdwey 9= uRRAfT # Safd aTeTd &) <R & forv e TRefor Suaiel Jai
2 981 Ydi BT HRE & AHdl © | U AFel H Sidid drerd 39 gRRefedl # fFam
PRAT & STl 98 IR—aR IR HIRT HRAT 81 AT ITeAd B AT Adeor BY SMagehell
B AT PIS 3 3Maedsd uRRAfR faems &1 ™ 39 fAden &1 =aaf~a far s
MY | 39 Hag H gRT 18 (1)(®) # I8 wawE 7 & A9 99 9 FRe a1 O
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A & oy, 319 98 SuYad 9He, faRIY 8 H w31 @ & IR e, B,
I, IRel, 2raER gRadH ORYT IR ARG HerdT |fed uRIHS Hag Y&
PR S oY FaRIY T8 9ol OF & oy PR -1 | 8T I8 |HeiT 3avd s © b areid
Bl ORI I8 9O S A AT P IqaW AW B gRT 18 B JFAR A
JAUTN IuSET HRAT 2 | 37T TAR S 3N B JIAR el DI Fagw Iuered g,
9 gRREd fHy IM &1 Scraiia W ek =g 96 a1 97ed IR &7 & |
G AT gAaf9 maer —

qIelP DI IHD URIR AT T ¥ & @A gU SHS a9 d [dbedl &
Jder # SrfAfram & aRT 18 (1)(®) W () TH H SUNY B |

3 Reedl & g & ddg § {8 I W uRTat Ayl 8 Fadl &, SN af
fHeIR SRl & qrefd! ° AT movie @A & oy U &1 aRel F- & Sqaed o fa-T
EO Ard G IS o V&1 T gg AfSel BT 0x BIH fordm iR 91T 1Y, 4 U= Biehy
ST b o, IR FahT o | g8 Algell FIR 8 3R S9a U H SiRerdw 81 731 | d qretd
3T e T IRIMA T AT U & HRU movie ST 8T BR UEd 1Y | I aIS & AHe
TR B T, 919 I 99 [ "l @ TSR 8% MR gl & 918 I Al @l
Rerfer e S el AfeelT Bl U fawrer=i # 3 arell 9 fdwe aRRefaal A waw
HRATIT AT, TAD A Hed B olQ AT BT 39T X I8 o | WIed & QR I
Ig Al ¥ el & w9 Rerfy § H6fd g7 deat R W ged fdw v S ot a)
Il Al DI T | FTeTh] Pl I ARG Bl &l HIE T Hiclfaw AT BRI BT AMHITD
HAT O B BT A fIIT TAT| T AE IURIT qTAhl & FIeR H S«IR&IRId b
I AT MU UIdH PHd & YRV B AHIEAT BI IMAAIHAT BT A1 3R ST Al
# Hecayet gRad= a1y 1Y | faftres w197 § 9Teral & §IRT o[ ST TR STURTY HTRd fhar
AT off, TR IR 98 U dael g URYF iR o7 emar &1 gRoms a7 o |

T T Wl H Uh dTetd fordd Ara—fdTr &7 Sgid ofed 3mg # &1 13 o, fSra
R qTeT—aTdl gag o Aoyl & ol Fel I <, 1T & @RT 9 JAgH 84 &1 dHl ol
BU I I ©Y A FGBR &I BRdl o, I WG dTeld Pl 1 DT T oS! A T
81 AT, 59 Mg & AN g SET—aTa] o 99 dSa] A a1d R A Al A1 Bl fheAi |
T BIR IBI JATHSAT B AT 9418 | $9 IT1d F U8l ASd! Pl Tl BIeT 3R
R T ¥l ATl <1 JMcHST BT UATH T | $F TRE | SE+ 3(UAT Tl BIeT [ IqD
TSl BT AR AT (viens) Be T8 3R vocal box T &ftiad &1 77| faft R A
I 9T 7 | e STRT-]1a) A SH®T SUAR FHRar | fhR a7eid Bl {HeR < 96
& FHET U (BT AT | ITET—STET -1 dTeld DI o H SHR IR (AT | q7d & g1 G
W] 2, ¥ g8 IIch HIf X8+ Bl (AR el AT | 5d H §2d & fbeiue & HRT SHBI
ATghwy H HAGIR (emotionally weak) BT URIT T1T | 37 37<e & AT & 39 dIeld
BT AT IR (individual counselling) T 3R AT 3T T | Hefdex & ARIH
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A FFGT SIf BT § (araRd 813 & WU H SIRIell HRATAT AT | [T & 3791
Y & Y gl D A SR Al D1 g8 Yeblcdl AAIG 81 TS AR a8 HeTdl BT
wY H IR 2| 3 I8 A Al TAT ST TR IR HIRG b, R |l A H
SAPBT HI Id WY 7 et Uit BT gRom o |

39 T B IRRIf! | fafdr &1 Ieeest =1 arel dTeid, JIARIGIdT Ud UTRarRed
T qrIfTe AvHdTell & HROT JMuRTfee Tafafer # wfer<t gy o |
JardE gt —

HYAT g & IR =g Feell =gAqd /e +1g4i (United Nations Standard
Minimum Rules for Administration of Juvenile Justice) (AmT=raar difsiT el &
M | URTg T AR 2015 B GRT 3 (xii) & AR ITetd Bl A fAhed & Har
T ®U H WIS @ H @ ST a12Y | §9 Ufddgdt &1 gl q arad ol
gFard 1 |1 ATaed Gl BT GHRed By S & R | AaH 2015 q9n
S Y4 1986 9 2000 & AAFTIAT H AT @IS DI &I Tueh SR H fawiora
o < Fawar 21 verd aoft § W TRl @1 e A S | 7, sreiiq fR e,
R 3T, HYLT T8 NS | SN SI07) TG MR AT STt e 2,
R Swgad aafde, Sugad glaer a el s’ 7 |

ALRANTd S@HT (Institutional Care) —

HRINT ST BT T I a1l DI IR U ¥ TS § U ScRardl T
IUTED SHIS D WU H (ARG fbdl ST 8 | 37T I8 Teb AT 9 & [Ty arefd &
IR TERE AT R IMTRT G & Iy Sl W SR faery A
TR & R B AHAT & | 3IYd dI0d & 39 (A B 3ifaH Jgayul gdbls & AT
yfiagdr & A Hrd fhar ST Juferd 2 | rfSf=s 2015 &1 RT 53(1) 9 e #
Y& I S dTell HaRil ®I G BT ©, Sl FTHaR g

AT, ST 91D & gAard 3R gAUSIGRU B Ufhar § g9 AR @ 3ri=
Uolipd eI & §IRT YS! ooy, U Ofq 9, o fas fafza & o, gfi-

() AT AEaTIHAY, S AR APl & ATAR A, A, HUST AR fHfhi
T,

(i) SUBT, TH G qTell [T, ARG A, GA D oIy FE—IEH USRI, ol
fhed erar BIg 37 IUGad HERIAT TAT IUBHRYT, SIY I q@ret & oy areten!
@ forq smawas &

(i) SugeR e, fSw fI=IT rawadhd & 12T ] & ol SFuRe e, faery e
3R Suga e wnfiat 2|

(iv) @ faem;

() cTeTfd oRUT SR Sitad drerer e,
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(vi) #ARYS ey gxdey, RTaH a9 @ aeashdr & fory faffde grmel onfie &;

(vii) RS fharham, SR Tdag den Apad hardard i ;

(viii) fafSre eI STEf Jmava® &

(ix) e, sgraarf¥e ufderor, 7er faRed), 90 & SuuaR, STEf avdd &, @ forv fAfde
AT,

&) ATl yaw, foRTH Jufdad SgvTel AISTAT B ARY AT UgETdad] Briaral Sthe
B3

(xi) ST BT USITHIT;

(xii) TESTT BT YATOT, STET ALAD 8 U IR & oIy AT, 3R

(xiil) IS =T @, ST AT AT T ARBR AT USiPhd feral SRIad Afdadl a1 Fem=r
B g1 A7 Afdee il & aregm | d1eld ol qalrs GRAREd B & forg gfaageaa
wY A U Bl ST Fhall 2 |

39 Y9I ¥ I8 W § (& G §RT 9 $Had diaid & A a7 AR faem
DI /AN S Ao, 79, Rfecar @ 91 dierd e, S dare, Ry aree,
faf=1 ATl BT U A & ToIQ SMaeasd JHIOT U= =0T I1etdh &1 Geardac! STaeadhdrail
BT 1 FIIT (address) HRT DI YT BT T3 © | S ALARI & FRIeT0T oI qrefes faemy
B AT aFed IS B [ATlvor & Hegd I 9l & gaard ol G fbg S
DI fHER =g 9IS | BT TS U TAT D! RIHIRAT @7 FAHIeT 3R W A1 39
T & ATETH ¥ fhar T4 7

gl 9% A Sooraa § & arT 53(1) H Iecifaad gt qoi 781 8 | oRT 53(2), 27
g 39 Ud ol H 9 aruer 1 URMY &l iR fIRIRT BRad gY YD dTceids Bl YT bl
AR & fory ya=r IfAfa &) RMu=T & 3msTud UTae= € | 199 38(1) 39 SaRarid
B AAERT B fGIRT BRI Y ARG GIAETW g 3= HRIHA DI AT w0 4
QU ITId ST HRITH # AN HR BT IUGT HRAT & | 39 Hrashdl & dae H
fPeIR =T 91 A1 917 <RI & FHeT U (T ST & Jrae 139 38 (8) H 7 |
31T: 39 BRIHHI DI AHIET g I AT BT GARAT by S BT Ueh ITarided Tl
A fheR = 9IS A7 ITi rTed BT & AR Ffe VAT Rurd gvge =1 1 Sl &
I IR PRATAT ST AT 3Uferd 2 | 39 YR [BeiR =y a7 # Sfd |ien § s9a
fpaTaaeT BT SMaad 91T & |

Sugdd gfaer (Fit facility) —
ST 2015 @1 &RT 2(27) & AR ST Glaem A a1t I8 ® f —

(27) "SUZgdd JlAET' W WRBN WIS AAd] WfoH 3dm
RSN WIS gRT AR S arell gfaem ifia 2, i
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faffae gae & oy (el a1 o1 T3 JIRelTs WY I SwRalId
AR TR B folg TR &1 T 8 iR TN Gfenm &1 a7 51
SUIRT (1) & SEf= Afffa sremar, oA 1 Refa &1, 98 & grr
I AT & SUYad ®U H YSTT @F T

faeTd & Ugqall IR A FRIF0 & oy Srari q@Tel 1efid I8 Udh el
e 8 W=y U Al S8 faRIe <™ S HhiAd aTdle &l qerw, Teiiell garsi
DI TG D TR A [T I ITeid Bl Gae 2, dhs & U9 o U fdadi & TANT
# Sugad G &1 ITART AfE FRIAR BT FhaT 2 |

g T fHIIR = AfAFTH, 1986 9 2000 H W 2, YR IS TIHI 33 Y
AT 8T 9T & SURTT Y 89 S 91 Bl AHM IR aRAfAd eRIad R g8 fsharfead
PR Ama 2 8 | e § SUTes IS 9 AT A fAenerdt a1 Braar
T IGATAT Dl FH=Y MU DRl Y S8 S Sfidl b SURI SUGeRT GfaeT & vy H
AT UaT DI ST Fehell & | $9 (oY fh3IR <A1 3779l {7179, 2016 B ST BT U=HU
HHID 38 T 39 ATATHIYT B |

Sugdd <afad (Fit person) —
AT BT &7 2(28) H U FFIAR URATNT fHam 77 2 —

(28) "Suygdd fdd” | BIg VAT Afdd ud ©, oif faffde
TN & foTg 9T BT SRATRIE a9 o & forg R 2 iR
U Ifed a1 39 A &1 T8 S & U ugdET T 8 SR
Il & @I o @ oy T S uTa dxe & forg Afaf
3perar, ST A ReIfdr 81, 918 g1 Iad WAIo & UG WU 4
e & T g

SRIGAHIR &1 el # HRIRd W@ Jdl afdaddl, IR FghRl |l iR JH
AIH H FAGI IRA §U I8 SUYFd AfHT & ®U H AT Y& Bl S Wbl 2 | 34
UHR d1S & gRI AN Y & e fbU O 4 gd 4 349 fAfdre Surl & ff
&I # AT ST |l 2 |
Yell ATHT (open shelter) —

rfSfe @ ORT 2(41) # 39 wes BT gRWING v Tar 81 S
9 UPR o—

(41) " MTH” W qTADT BT FIAWT AT B, T T TWHR
ERT 7 @5 W& gRT A7 9RT 43 & STIRT (1) & 39 wWfesd
3FIAT IR—FRHNI IS & ARIH | AT q21 rRiea o
T B 3R 99 g1 H faffae yaiorl & foy g9 SR uoiigd
foar wTar 2,
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AT U H T T U1 Dis A1 T MR RITUT T81 fhar 13T 8 UR=g AReITa
YaRT B § ADheudl Bl IIAbgE] Wy Y& Y S & I§ Y 35T UraeT
2 91 fenfieT &) | 9 S Sqwdl @ S i & forg &4 a Jmad giiedio
U BT B |

qegTadd] @I (Aftercare) —

D & JAdIE BT dre IT ITaAd =TT BT B AfaH M R W FA T2
BT 8 | I8 SR D & &I URT § AAHGA T ORamRa 2 | AT S8Ry
BISHY ST dTel ITTdh BT GeATIda) oxavyg &l YTaen= 99 25 # B |

AT gaid # 381 arel fheik &1 Ffad & 2 718 qd wiidier s a1 a1
HTT BTN §IRT A8 & FAeT PRI T AT IR PR UK BT ST Maeds
21 S AT H oY fddedl & A1 1 SMaRIhdTIaR U dTetd & ol Jeardad] SEnd
o1 RymiRer &t S |

qeATdd] Q@R U&H B D U gegd Ao, ARl R afddal &1 g
o 25 (5) 7T Tt ARETVT SH1E ERT TAR &Y ST & | Rl a1et AReqor Sa18 & ae
T AREE W W © | O 59 §dbls b 59 BRI & [THIET & oY SR B B
forererR) gem Afoige @1 91 8 | 39 S3Is 3l 9od H 39 3IR &MIhbd dRd 8Y Uh
faegd IISTHT TR 1 ST =Ry |

qeETqaac) oENd HrashA H fEfaRad arl & e fear ST adar g —

N

1. SRR MR W ARG AF2d IMMaT;
2.  FaEIIE YRV & SR Hicad a1 TR R & foly Braglicd Sk aafdd o

SR Hed d& A8™dl &1 Sudy DX,

3. NI B BT BRISGH, ARA™T HIIrel UfRefor e iR b 3R Iy
IRBRI B VA 3T BRIBAT dAT HRURCT TS D AT THTT H DIl Yfeqor
IR IITd Mu=sh # ISR oo™ &7 ave T |

4. U ATl o1 S9! YA ARl & a9 3 f[ar—a9el &1 & forg S+a |y
Fafid w9 ¥ D H IS dTel URTHRIGTAT &l Qael 6 |

5. I Sl B ABRIHD Hedq ST BRI 3R ST Silad | MU HAhel IF IR
I H I FEIAT BT B {oT¢ Foi-TcHd BRIGATI Bl IR BT |

6. UTATIIdl oG § W U 3R ISYH BIRIBATIT BT IATYAT & 3MTehiell Afdadi &
foTU ol I7 FerIdT &) ey IR

7. XIS INUAT ARINTT T8 & fa=1 Shaam & v S uiedred &eAT |

ATETRIS AM[2d AT BT HIIHH I5d WRBR & §RT [HAT ST § IR AFed
3T B AT BT YIS AT TR W & TIR B ST & 3R Yo fawgad AT TR
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PR gU IS T dreld AT 179, 2016 S YT 37 & IFAR UTAMTAd | q@RE Y&
foar S =nfRe | Ay, o # feiR = Ay enfaa & o gat 7 | A A & wenfaa
AHA! H 37Tfid AERIAT UG B Bl AT 41 &7 S Fahal & | 8T g W el
2 fr o0 Y g arerat & 9% @ # faRa @1 S |

garg SrdHd 1 qHEr —
P & gAard @ fory {5t Y faawed &1 g9 areie &1 Arrfoe ey R

(ITRY 6) TAT I AR JISTT (19T 7) B SR TR fham ST & | AfFTd S8R
AT & U9 H 8 WU &' b WY § et d Bl W B AR 9 3 791 & ford uld
TEIre H R T A # Udh R B S ARy |

I8l Pel YUl 81 T8l dreTd dI U DI AHIET HRA & [T UTed 14 B AR
gear & W SR fear 5 Adar 21 (R 7)

I DI URIIET BT T DR T IH GRIGIET BRI DI FRET § % S
HT 3w W AT 2015 A URT 18 (1) & AR far o Awar 7| VA Rerfy &
QRITEAT JATADBTRY BT ITcAes DI UTRART & Haer fdl Y gaiq & fddhed & Fo1a & gearq
I YROTH BT FHET B ST 4T MaeAD 2 | FHIETT S SURIT &1 S g & RemH
oI Id fRaRar W AR f&ar S wadr 2|

3maferes Raré YR BR BT MMl 3T ST A1 A1aehd € | 39 YR i Bl
T @ T UeT 10 & ATHT A SHDH! WRART B T @ S Faell 2|

sifem R~ areer wRd fhy S & qd IS a1l & Hag H§ U 7 &
ITTAR I SERE AT TIR FHAT ST AP 2 | 37T: I GG ATl
@ AEgH W WRITT IR ARINT 941 UBR & dTeidh] & gaard &1 Reifa &1 qier a1
ST FH B |

AP D (B T @G T H SIRIA B &1 179 69 (1) b JTAR D
BT SNaTHa UTHT 43 @ ST IR BT SHT Maedd €| I8 Siaddbd areid |
FATRIT Y 7T I1e7 HeaToT JAAHRT AT A HRIGAT (case worker) & §RT TR
Bl ST 2 | §9 Sla-dhd Dl dTaid uN WA H WeTRd fhar ST € | 39 S-S
H IecilRgd ydaq aRRfaEl & MR W W a1ad a1 gaae Refa @1 d#ier a1
FH B |

AT a1 & eI aretep! ol Rerfcl § aTele qwne |y # (199 & JgaR
case file WeRA AT ST AMIeIS B | I8 case file WA H 7P & IR FHD!
gfcferan &1 e @mas RerS 2| 36 Rafe & Aeaw | s & gara &1 Reifd &1
3fheld |9d & | Tg1 I8 I Seole-id ¢ b Ud gAdTs [ iR 99 case file T Uwd
fram e sraerss & | R fret § s g ar R v T8 €, a't aretdt @ 39
Tel 9§ TS GdTs [ IR IR &R UM $8 SR IR IR § 9=g Ga siR drenfia
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@ g ¥ e-mail IT BT 3= AegH A qTeld B case file DI Ydd Frars Al wR u=gd
HRATIT ST AMRY | dTeAd & g & foly IHd! Al @aadl & AfHR W)
fEeT ST gU S ST BAR ERT AT ST &, SHS! AHIET &1 SwiRaliid 8 891
areer &I aRyefl g 7aT 2 |

g-qi¥ IrA1 (Rehabilitation Programme) —

U & S [Adedl B IR SR 81 ¥ gd RTaT aret |ReTl §dbls & A |
D] & YA & 69 ¥ ges/ IR AT TR f6ar SIE1 emawas 2 | 91 | 8N
el AATRI AT ToI fSTelr aTel |ReToT $bls @l Il H 37 Jgal & A1 &1 59
Heaqul fawg 1 afaferd faar S ok 39 wR 9 aRerdl &) 8¢ |1 Rl & Agdm
A YA AT TR fHar ST eruferd 2 |

g9 Aol § bg fddbey JIR fbu o ad & o —

1. 99d] @ oIy AR AT ARYfEd URTHE & Fawel — §9a fofg forel § qaad]
TN BT Teh W TIR Ba1 1 bl 2 | fbdl v Rerd &l fagq sreran
IS e e AREad §99 R G990 wIfUd a-d gU SHa! 9al Urd &1 S
FaH B |

2. WATqRIRIG Harsl &I gaRell — fSiel H SUde 3RUATe, gg15¥, QT arefdi &
BTN, TR 7\ & ISl 9 I [9RT & |rel 9rgeriie Jdrei & Fwred
Tg U faRgd ST TR $HAT | Sad fI9RT H 39 dad # 39 o1 @ & |ary
Sl SITG, 9T BT SRR BIF oFT 59 We4 H I JIR AT |

3. 7ol # Henfera o @1 31 Arariall | fafd &1 Secter o dTel aTadl Bl ¥
AT fHIT ST AhdT 2, SHD! HINET AR AT | O YLIHAT DR A
BIRIHH Ud TIP3 Dl GRgH3 HieTel A1 / GEaH ARl FRIAIhROT ATl
% qEq AMIad fhy S &1 HRIATE & S |

4. RPN GBI P 7eFH ¥ [BeR g dre H AT {6y o1 A drel
FHRIGAT BT G AR AMH Delvex TR HRAT |

5. a9 fI9TT, IenfFraT f39RT 9 31 & A1 TR aTaie] Bl UAdaRvl IHE! a1 &
e H BRI B e AT BT |

6. dIid SERE AT H qIaid] gRT UATS off Y&l fem=al & ddy # TR daily
routine @ THI—HAY IR FHIET HRAT |

7. WiRed SFERI $ ol TR IR [GIAR A 9ie 21, de0d T8 Gl 4
D & oIy IR G, I, SIS 2T, SR UfAefdd, IS SR I, ST
A AT IRll BT FeRer Hael Ao AT &R |

8. I fTel & I3 Y eI H¥I=11 JT ST &1 @I, S9D MARIRAT | AU B
BU corporate social responsibility (CSR) & #ed¥ W fAfe &7 Iecies &R+ aret
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9Dl & YA & [Ty Ueh ORI AT IR HBRAT | (BUHT a4, 2013 Bl
AT VI T VIl T &RT 135 & 3fcvia)

9. UM TFEQIRI MR HH AT AN & IJABIRAT BT &= adopt home AT
adopt a child IS B IR BT HIAT | TAfId A H 3ferd Memorandum
of understanding (MOU) 31&eT @& fosqTaT I GHIRed &)

10. fafecar @ frem @ eawen don smafde &w gq e R e dor e
fRifredr vd waRey AR & A1 Th ST GIR BT |

11. Gl bl fafdre Aeraar GHed o= gq Alhd Jf¥aarsil BT U=e TaR B |

12, WFERRMY T4 geamqad] @ & Adel H Jof1 daR &7 |

13, wifd d AR WRI UR 16T GReT0T HIRIHH H RIFR Al HI eMHe T & forg
ITH TIAT WA B WIS 1 AT JIR BT |

14, UTPl & WRER & oY AT TIR HRAT |

15. 9T SERE AT & dIeAdh| @ oY outing TAT excursion T &Y AT IR
hNAT |

16. GAT § USH DI ST Fh dTell A~ DIeal fAwr Srishd deim 1T 99 7
AT AR AT |

17. =1 <Rl W W=em # IRy Sridma el IomT TaR & |
18. 71 & ufafteq g T1faa aafdmal @ arael @ uRedt Fael dRisH / Ao IR
DXAT |
19. ORIy A # ARG oo RUIE GIR &R A&+ dTel Para-legal-volunteer
IR AMISTS BRIGA B FaT TIR AT |
20. qICIDl & AMEED b wievl g Ud ORI AT dIR HRAT |
TE I IINHIY ATS IETER0T & SR Ul 8 oY TR $RAT 3R ST
feharearare GiHfed =T |
SUgER —
fPeIR & gar & sifc ol @ e fFeik <o 91 &1 ye™ &1 T8 7 |
AT & gRT IR & 9AT & HReTUT BT ScaRadd Al dre BT faam a1 2 | 3rd: g4t
TRAT 3R HIe-Teld giieslor & arer 39 Faifed fby S &1 saed e &1 g4R)
STHAT BT AT BRAT &1 59 < & FAHT fIBrT & oI SART AR 8T b & | T8
Tg W N@ifhd a1 ST 3mawdd & & Sigl 9reid &l f[aaRT Bk =g 9 & g1
el R Bl YT fbar 11 81, 39 AMel | W) 97eld & gAard &l g giragdr
|AT T8l Bl B
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fafsre Ty vd e
(39 W™ & I AeUUQel & SefivReT STerdl & IR §RT JThIeH &

A H s T3 IS Tl &1 SuYad Tt U BT BT YA fhdT 7T 8 | &=
% fory <IramEferToT Qo= fafdres THRTY THBTeH! Bl WSl Fhd & | IAFT THATIN B
FHTETE RN 3fdT # UhTRa fhd SITe |)

1.

T SIRT 138 R forvaa fSfay @ siasia dd AT & IJURTer 4
ddfera uRare wr fRkerd yaver § faaror srAqrEdl 9T 258 ©vs gfpar
dfedr @ iaifd Id) IAdl U B Sl Ghdl 27

WRepTR] forga ST &1 gRT 138 & 3fcHId I GRU & IR H Al
HRerd uRare Amel # @R faemer ok ey FR1ERer 2 A1 Sadd =arrerd
ERT IH—99d W feen—fee 9 {53 1 € | s Wy 9 sy feen—fode
gl dad Hled vs gegde gI [ fAwg &9 dgdl, Vg 2017
vl 4594 ¥ W1 IR f6Y T O | - AR RIS & AHe A
SR BIR < BT TR AR AT §IRT SR AT SHeraT TR STHT B
FT UG @l © | 98 Refa q@ fHd el 8 59 aRard stire &1 o o 9
SHR IR a1 © 591 R &1 gfeTd @ gy #we Hied (qataq) & aret &l
IR 258 TUS UlshdT AT & UTTHT DI AUATDHR [I2ROT BRIATE] FATG B BT
e 1 faar T or| Y <™ @1 "G o 6 e e e e,
faferget sarst e yRardl gRT SUId @ @l faeR 3 oid gU Ue Jfdaygad Ufax
BT R B 3TR Ifgerd I QTR SR §T YPHRUT DI EIRT 258 TS HfshdT
AT H SeelRad YTag™ &1 AEIAT Ahx FATT R < | I8 |1 FHel 11 & afe
aRETeT Jfafed W X I 98 A sl |

ST ol BTat €1 H 31 Hed | A STadd [ITerd &1 |ide 4l q w[d:
GSEISAS] gV “In Re: EXPEDITIOUS TRIAL OF CASES UNDER SECTION 138
N. I. ACT 1881 (Suo Motu Writ Petition (Crl.) No. 2 of 2020 3% f=i®
16.04.2021)” & AT # ufoarfed fbar ® f Rt 258 gve ufhar dfear aiirge
DI WG PR 2 [ I8 HROT oRgdg dd g¢ uRare o =1 GRerd w99 Al
H PHTIATE! b B AT DI QIYGIIT BT 7077 GAT Tl 3 e TRT 258 TUS
gfshar dfear uRare W GRea Al W) @] T8l gl 2 | Ui 1 I8 W A7d Fad
frar 2 f wad fied (qafe) o sfqufea (Y @1 721 o | @i g7 SreTera
guIe [a%g wudid, (2000) 7 Tadi™ll 338 @@ Gaavqd dq v [dog
BT, (2004) 13 TOHI¥l] 324 &1 f=R 4 oI g SWIad Ad AT 7 |

JOTI JOURNAL - APRIL 2021 - PART | 85



39 TR I8 W g fb Wby forad i aa &1 9RT 138 & 3idid b TR0l
P IR I Gefrd uRarg griell § ORT 258 TUs Ufshar AfRdT & UTga= & dgd
o HrRIATEl FaETT T8} B o Fhall © |

2. 1 faERe FTEd U9 <iviig AIfigT &1 ORT 389(3) vs ufshar wigar
P AT THMA UR Y HR ST & TP AT ST AT ST IRA 8l
g1 817
U 9 Aee H 99 a1 R I8l 8 b faemor <amarera U a1y B e1RT 389
(3) TUS UfshaT AFAT & ST STHIMT BT AT 8l & Heball [STIa! Foll BT AT
ST YR 81 bl 2 JFAd =TT 81RT 389 (3) & ST U SAMIBR BT HANT
Td TP B B Fhdl © O T IMWYh DI Aol GRS & UIe H Sfed 7 Al 1T
&l

19 faarer =mared {6l g ®f JRiE Rl & O SHS ATH 91RT 389 (3)
TS Ufshar i & ofavid &l uRRerfaar HfHT 81 dad! © | ugell uRRefT e
IRLh ST @ v & faeg oTdiie TR a3+ IR S0 &l IR R
TH DI AT & fY Iuereer & FwrEd A I R SHMT R Wdd By S
2q fIemRer <IATed # e IR PRl © | VAT e faeaRor =grirerd WibR
PR & fobg IG<h el I & 317eer & urer § S AHY SHMT—a U5
TR B A el SR A aR7Hef Y8l € | IRV AMMYh Bl TSR D
fsaTe | T I 8 Siel Aol {7 SIraT & | 99 da1e ST fadqd oR 31fgeh
DI AR A SHFT—IY TF YR PR S WA [bY S S Sl AT Bl Sl
2 | g1 uRRfT #, 31fg<h T IR by S IR S9! 3R ¥ fIaRor <Irarer
# RT 389 (3) B IfA BIS SHAMT & forg MMISH IR Tl fHar Frar 7 iR
RO TRYTh Pl TUSTRY & TG H |l Y 8 Sicl Wl faaT Sl & |
9 918 AN a9 R IR &1 IR ¥ &RT 389 (3) & Sfciid ST @ oIy
3IIE UF UK PR ST IR @3 fBY S S @ Jreir &1 Sl ¢ |

g f& aRT 389 3US Ufhar WA & wraw &1 SR R SRrg g @l
IfifE @ ol & faeg oTdiel TR & 3iR i & fARTERoT 89 da fa=mor
=TT @ Uy &1 F1eH Jd 9F iR T9 T& ST 0 W@ad 8 & folg
A S 7 | A §id FYRrT garqaa siftaraT fdwg . i g,
VSITSSIY 2006 AT 2449 H SaaRa b1 11 & b ST8T e &l Jdel Bl
ISR & TEI gRT 389 (3) & A qvSIQY BT wTeA Fefdd we a1 SHHEa
TR S B BT ARBRT BRI |
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gRT 389 &I SULRT (3) BT Fag ARy <IRITey & ofddal & & S cvfig
IRLh DI AT FHamEf, A srdiel IR H< 3IR JUlel =raTeard 9 =
SR & TSRy & (wTe &f oTiiel & <ifdd 8d & feifdd @w &1 3me
T $HR & foTy 3Maedd &1, & fory ST R RET B &7 1eer < Bl el
g B | gER el H, SIuRYg AfgRh T9 T fIERer ST ¥ USIaw Bl
feTE s S SR ST IR W@ BT S gg IRiFT 3% &1 §haR & od ddb
fep a8 ardieT =araTery # BRIATE! 3R el PR < | 37diel =rrerd # 3diel g
B faves Hriarel s9a forg fafka uREMeTa & WIaR &1 ST Srufera 8 |

JATd AR AT §RT [T QRAg AMIYTh BT SUYad AHe 3 o1RT 389 (3)
U Hfshar Afear & UauE @ iaid 99 99 dd qUSIeyl & e Ja o
3R ST WR dsl fhy ST &1 3neer <=1 fafrgel g o9 9@ 6 <fig
I STdiel IR # HIRIATE] 3R 81 B ol 3frdT Uil & fog fafed
GRAATHTA BT eI Fe) &1 oftar | [ <gmarey & 98 ofdd g9 99 9
goTfad =18l BN o SR aftia <M1 A ¥ bl aRRef # s1fgeh &1 gveesr &
e % GOl I &g Sfel WSl ST gaT o |

°
3. o1 gy (HifSueR) g1 =T &) 9f¥a uftd<s fosares g ghar 27

T 89 ffda ufhar dfear fdare & ddfousd AR & UMY SUSRIT Hal © |
R AezRerar o1 MfweE & forg gawor ffdse RwR) &A1 aftaferd g | wegwer
1T AFETER UelpRI & Hed JAUA Gl g FHIIAT DRI DI JATH HRAT & AT
HegYQe HeEReydT ¥, 2016 H fafed UfbIrgaR driaEl oRe S A @
9 25 @ SiAld UeTHRI & Wed T Wi B AR FHsIA—aRR (settlement-
agreement) TR R URIIEH SH IR & FHET YA Bl @ (o1 =ITeld
RT yahrvT fAfdse fohar wrar o | 7w 26 @ Sfavia U AHSiiaT—axR &1 derdT &1
RIET0T e TIT UThRI & d19 MO FeIg d AHsi Bl aF a! & AR
ey / 3rars aIRd o_ar & IR I8 S /3rare e a7 8iaT © | ofd: W< ©
5 weRer (MfSUeR) gRT ~maTery &7 UT uftrded v St / e/are &1 § o
freaTes @ = BT 2| 59 wwy | Srgeid 7igv E fawe Tow RE,
STSVA3IIN 2020 VH.H). UHUT 18 JTATH 2 |
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4. 1 (foht aRare | =) faddt <ifdes faaror 7 ool aafaq sierar difsa
31 3N ¥ gfafftra &3 ara ftraqar & W faA aef o1 e s
BT AHR 872
qus Ufshar \far (Feer) Sifaf=H, 2008 (5. 5 W 2009) §RT €T 24 B ITIRT
8 # URgd ST AT, S R 31.12.2009 A YWY B | AT YT 39 UHR
3

"IRg B T e Nifed @l 59 SUERT & A RIS Bl
HEIAT PR B foIQ U U= o Sfferaa bl Fgad B Bl

AR T PR HDHT |

TUS UlhAT Wi B 8RT 301 Bl STERT (2) B JAR, Sigl fhdT Artel # IS BIg
wTgde Afd fdt =marera # faeft =fda & Sifraford a1 & fog ursde dR W
RdT =g MfEgaT Fgad $RaT © 981 9 Al BT ARANS Al AMASTD IT
AERSG Al AMATSTD, AT ST FaTeld BT R Yigde dR ) Frgad
SNTFTT B Alb AMAGTD AT FERID WAl fASTd & Foer & JFef= B
P AR AW H e B FAIT qeaTq IRITerd &1 3T ¥ & forkad w9 # a6
I HR FDHAT |

A STaad SATerd §RT IRIGRid @7 JRRGT fd%g dec I7e 99,
VTSN 2020 Tadl 100 & ufcarfed fan T g & aRT 301(2) UG 24(8) &t
FHT g9TE I2 2 & Gifed & Srferaaar &I el & u¥ieor, UioiereT vd AiRkdad
TP YA B BT ABR LI ¢ | AT QST & SffSga &I G wird siam 2 &
gl # fodl el &1 aeror a1 ufaudieror dle e g’ Sfud w9 | T8
2T T 7, A1 9% I T TSI S S H AT 3R IS e S w9
AT gue Ufshar AfRAr &I 9RT 311 1A e AT &F GRT 165 BT Al o7
TINT X 39 |Gy H A eed | 59 geR difed & siftaedr & sifdie
HeTerd H WA AdR © 6 a8 Bl amell & wieror serar ufdusieror & ddg H
A T TAET B Fahall AUG SH 59 FaY ¥ eI Ugel AT & FHeT U B
B T IR IRy fAddTgaR Sriare] e |
°
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NOTES ON IMPORTANT JUDGMENTS

60. ARBITRATION AND CONCILIATION ACT, 1996 — Sections 2 (1)(e), 9, 14,
34 and 36
COMMERCIAL COURT ACT, 2015 — Section 11
Jurisdiction — Court — Commercial disputes involving an arbitration
dispute — Only Commercial Court of the status of District Judge or
Additional District Judge would be the competent Court to entertain
matter u/s. 9, 14, 34 and 36 of the Arbitration Act and Civil Judge
Class | is excluded to hear such matters.

HIEARH Ud Yol A4, 1996 — R 2(1)(S), 9, 14, 34
Uqd 36

qiftTicae =Imarad srferfsE, 2015 — €IRT 11

AMIBR — AT — 0 aIfvrfsas faare o= Areazer fqare wmfia g,
o A9 A AR I B ORIV 9, 14, 34 UG 36 O A& fSd USRI DI
gars @ fag a3 forar =mrefer a1 sR e =maeEf @ @) 1 A
RIS IR [ <ATATAd Bhdl @ 3R $Is AGER ATAENS 9 —1 &1
AT T YHI0N B G418 T8 R Ghal 2 |

Yashwardhan Raghuwanshi v. District & Sessions Judge and
anr.

Order dated 26.02.2021 passed by the High Court of Madhya Pradesh
in Writ Petition No. 19656 of 2020, reported in 2021 LawSuit (MP) 64

Relevant extracts from the order:

It would be evident from the language employed by the legislature in the
definition clause of "Court" in Section 2(1)(e) of the Arbitration Act that it intended
to confer power in respect of the disputes involving arbitration on the highest
judicail Court of a District so as to minimize the supervisory role of the Courts in
the arbitral process and, therefore, purposely excluded any Civil Court of grade
inferior to such Principal Civil Court, or any Court of Small Causes. The Court of
superior most jurisdiction in a District is the Court of District Judge as interpreted
by the Supreme Court in the case of State of Maharashtra, through Executive
Engineer v. Atlanta Limited, (2014) 11 SCC 619. The jurisdiction in respect of
arbitration matter is provided in Section 19 of the Commercial Courts Act and
Section 15 thereof contemplates transfer of all suits and applications including
the application under the Arbitration Act pending in Civil Courts in any district or
pending in High Court where Commercial Division is constituted or area in respect
of which the Commercial Courts have been constituted. While Court or a
Commercial Division to entertain or decide any suit, application or proceedings
relating to any commercial dispute in respect of which the jurisdiction of the Civil
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Court is either expressly or impliedly barred under any other law for the time
being in force, Section 21 of the Commercial Court Act stipulates that save as
otherwise provided, the provisions of this Act shall have effect, notwithstanding
anything inconsistent therewith contained in any other law for the time being in
force or in any instrument having effect by virtue of any law for the time being in
force other than this Act. Segregation of and arbitration matters on the basis of
a pecuniary limit is not what the law provides for. All the arbitration matters,
irrespective of the value of claim, are required to be adjudicated by Principal
Civil Court of original jurisdiction. Therefore, it is clear that in respect of
commercial disputes involving and arbitration dispute only the Commercial Court
of the status of District Judge or Additional District Judge would be the competent
court to entertain the matters under Sections 9, 14, 34 & 36 of the Arbitration
Act.

61. CIVIL PRACTICE:
Date of hearing — Discretion of Court — Complete discretion can be
used by the Presiding Officer of the Court for fixing the date of
hearing/ proceedings and he is the best person to decide how to
use his judicial time.

fafae geo:

gars o fafdr — = &1 fadefiter — a8 / srfard g fafyr
e & fod e @ fioriF it gRT 9quf fae1fiterR &1 gaiT
foar i1 gwar @ 3R 98 U e 99a & SuAT ) yfhar fHeriver
fordt walfcaw <afea gar 2|

Aarti Sahu (Smt.) v. Ankit Sahu

Order dated 04.09.2020 passed by the High Court of Madhya
Pradesh in Miscellaneous Civil Case No. 62 of 2020, reported in
ILR (2020) MP 2171

Relevant extracts from the order:

Merely because short dates are given to the parties, no malice can be
attributed on the Court. It is not pointed out to this Court as to how short dates
have caused prejudice to the applicant. The applicant has not pointed out
anything which shows that because of short date given by the court below, her
right to defend herself in any way is adversely affected. This is trite that the
Presiding Officer is the guardian of the judicial time and has complete discretion
to fix the dates of hearing/proceeding. Unless the procedure adopted by the
Court amounts to manifest propriety which caused prejudice to any party, this
Court is not obliged to interfere.

JOTI JOURNAL -APRIL 2021 - PART Il 64



62. CIVIL PRACTICE:
Will — Doctrine of election and doctrine of estoppel — Remaining
portion of the Will cannot be challenged by a person who has taken
benefit of a particular portion of the Will because of doctrine of
election — After taking benefits of any instrument/document, validity
of the instrument/document cannot be challenged.

fofaer gem:

g — gA1d &1 Rigra va faegea &1 g — o aafaa o adfiba
@ ol anT faery &1 9™ yta 3 foram 2, a8 g99e @ Rigra @ BT
TR & AN 91T B g 721 < Gohal & — 6l for@a / swads &1 a9
A1 © yTEr SED! dgdar & gArd T8 & A1 gad) |

Bhagwat Sharan (Dead thr. LRs.) v. Purushottam & ors.
Judgment dated 03.04.2020 passed by the Supreme Court in Civil
Appeal No. 6875 of 2008, reported in ILR (2020) MP 1795 (SC)

Relevant extracts from the judgment:

It is trite law that a party cannot be permitted to approbate and reprobate
at the same time. This principle is based on the principle of doctrine of election. In
respect of Wills, this doctrine has been held to mean that a person who takes
benefit of a portion of the Will cannot challenge the remaining portion of the Will. A
party cannot be permitted to “blow hot and cold”, “fast and loose” or “approbate
and reprobate”. Where one party knowingly accepts the benefits of a contract or
conveyance or an order, it is estopped to deny the validity or binding effect on
him of such contract or conveyance or order.

Any party which takes advantage of any instrument must accept all that is
mentioned in the said document.

63. CIVIL PROCEDURE CODE, 1908 — Section 11 and Order 23 Rule 1
Res judicata and waiver of rights — Principle of res judicata and principle
of waiver of rights are totally different principles — If any plaintiff
withdraws his suit without permission of court then a new suit about
same subject matter cannot be filed by him.

fafaer ufpar GfEar, 1908 — oRT 11 Td 3w 23 a9 1

yd 719 vd ARl &1 I — gd =7y &1 figra ua Aafert @
JfrIe &1 figra gofa: =1 Rigra 8 — afe 918 ardl =marea a1
IAfa & 991 U= 918 yITEd © dl 98 99 Ay avg @ IR 9 4N
q1€ y¥d &l B DT |

Suresh Kesharwani & anr. v. Roop Kumar Gupta & anr.

Order dated 06.08.2020 passed by the High Court of Madhya Pradesh
in Civil Revision No. 566 of 2019, reported in ILR (2020) MP 1955
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Relevant extracts from the order:

Section 11 of the Code of Civil Procedure is based on principle of
res-judicata. As per Section 11 of CPC, no Court shall try any suit or issue in
which the matter is directly and substantially in issue has been directly and
substantially in issue in the former suit between the same parties, or between
parties under whom they or any of them claim, litigating under the same title, in
a Court competent to try such subsequent suit or the suit in which issue has
been substantially raised and has been heard and finally decided by such Court.
Section 11 of CPC creates bar on trial of subsequent suit by Court if issues
which have been directly and substantially in issue between same parties in
former C.R. No. 566 of 2019 suit has been decided on its merits. However,
Order 23 of CPC is not based on principle of res-judicata but it is based on
principle of waiver of rights by the plaintiff. As per Order 23 Rule 1 of CPC,
plaintiff may at any time after institution of the suit abandon his suit or abandon
a part of his claim in suit or withdraws from suit or part of a claim against all or
any of the defendants. If such withdrawal is made without permission of Court
envisaged in Order 23 Rule 3, then plaintiff shall be precluded from instituting
any fresh suit in respect of such subject matter or such part of the claim. Order
23 of Code of Civil Procedure, 1908 is based on the principle of waiver of the
rights of the plaintiff and not res-judicata. Order 23 of CPC and Section 11 of
CPC are based on different principles.

)
64. CIVIL PROCEDURE CODE, 1908 — Order 2 Rule 2 (3) and Order 7

Rule 11

Maintainability of suit — Objections — Objections under Order 2 Rule

2 (3) do not come under Order 7 Rule 11 CPC and such objections

cannot be considered before trial.

fafaer ufeear dfear, 1908 — ancer 2 W 2 (3) wd 3M_wr 7
e 11

qre &1 giyefidar — ney — Y 2 W 2 (3) @ faia smely, AR 7
o 11 & siaefa T amd & 3k W AW Bt faaRer @ qd far § T
ferar <im |aar |

Shubhalaya Villa (M/s) & ors. v. Vishandas Parwani & ors.
Judgment dated 15.05.2020 passed by the High Court of

Madhya Pradesh in First Appeal No. 279 of 2017, reported in ILR
(2020) MP 1704

Relevant extracts from the judgment:

The finding given by the Court below holding that the suit is barred is also
not sustainable and is hereby set aside. The counsel for the respondents relied
upon several decisions as quoted hereinabove [Pramod Kumar and anr. v. Zalak
Singh and ors., (2019) 6 SCC 621, Virgo Industries (Eng.) Private Limited v. Venture
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Retech Solutions Private Limited, (2013) 1 SCC 625, Hardesh Ores (P) Ltd. v. Hede
and Company, (2007) 5 SCC 614, N.V. Srinivasa Murthy and ors. v. Mariyamma and
ors., (2005) 5 SCC 548, Sopan Sukhdeo Sable and ors. v. Assistant Charity
Commissioner and ors., (2004) 3 SCC 137, ITC Limited v. Debts Recovery Appellate
Tribunal and ors., (1998) 2 SCC 70 and T. Arivandandam v. T.V. Satyapal and anr.,
(1977) 4 SCC 467], but in none of the decisions this aspect has been considered by
the Court except in a case of P. Shyamla v. Ravi, 2015 (3) CTC 259 that while deciding
the application under Order VIl Rule 11 of CPC filed at the intitial stage of suit, the
suit can be dismissed at the thresh hold on the ground that the same is not
maintainable under the provisions of Order Il Rule 2(3) of CPC, as has already
been observed hereinabove that deciding such a technical bar by the Court, an
application under Order VIl Rule 11 of CPC is not the appropriate stage.

*65. CIVIL PROCEDURE CODE, 1908 — Order 6 Rule 2, Order 7 Rule 14
and Order 18 Rule 2
CIVIL PRACTICE:
Application to summon records — After conclusion of evidence when
case fixed for final arguments — Absence of pleadings on issue in
which evidence was sought — Held, such an application is not
maintainable — In absence of pleading, no amount of evidence will
help the party.

fufaer ufesar dfaar, 1908 — 3er 6 w2, e 7 3w 14
U4 AT 18 s 2

Rfae gem:

A JTgd S el 3T — e Yol B9 3 SuRid ol AT Ao
a@ =g fFraa o — fo9 e w® i ywarfad off 39 ) 318 aftaaa
T2 o — affaeiRa, T amdee wiveliy 18 @ — f¥aws & v ®
feaft +ff Trea B vEeR B GErIAT AL B ol |

Biraji @ Brijraji and anr. v. Surya Pratap and ors.

Judgment dated 03.11.2020 passed by the Supreme Court in
Civil Appeal No. 4883 of 2017, reported in (2020) 10 SCC 729
(Three Judge Bench)

*66. CIVIL PROCEDURE CODE, 1908 — Order 7 Rule 14 and Order 8
Rule 1-A
Production of documents at later stage of trial — Approach expected
of courts, explained — Held, procedure is the handmaid of justice —
Courts should take a lenient view upon such applications and lean
towards substantial justice rather than relying upon procedural
violation - Instantly, application for taking documents on record
filed by defendant at the stage of defendant's evidence — Cogent

JOTI JOURNAL -APRIL 2021 - PART Il 67



67.

reasons given explaining delay — Undoubtedly, documents were
necessary for just decision of case hence directed to be taken on
record.

fofaer ufshar wfdr, 1908 — Qe 7 a9 14 ¢d e 8 frw
1—

foar & gwaad! @Ro ¥ SwEEl @ uRgfa — Tl 9 sféna
gfReaior wHsiTAT AT — ARG, ufbar =g @) ) @ — [Tl a1
UH ATl IR U IR GREHIVT vEd gY Uishacied Seaiod WR divad
B @ RIM R IRHd ™ B AR FHE G- A1f3Y — €T I87ad 9
Afaard] 91ey & UHA R Ufaard] § S A Affd® R | '8q IAded
gqd fear — fade & ' $7 ad 919 R 9ig U — 93,
TS A @ AT PRI & foIg Jmaeds o, 3a: sxEsl &l
I R A 2g FERE far T

Sugandhi (Dead) by LRs. and anr. v. P. Rajkumar represented
by his Power Agent Imam Oli

Order dated 13.10.2020 passed by the Supreme Court in Civil Appeal
No. 3427 of 2020, reported in (2020) 10 SCC 706

)
CRIMINAL PRACTICE:
APPRECIATION OF EVIDENCE:
Reasonable doubt — It refers to the degree of certainty required of
a court before it can make a legally valid determination of the guilt
of an accused.

JTURTEIS YoIT:

q1Ed BT JATH:

Jfaagad Hag — I8 AT §RT Udh AIRYFd & U &I daifid
gaIdTHar &1 eiRer &) 9a & qd @) qifsa FReaar & 9= &1
whia sar 21

Rajesh Dhiman v. State of Himachal Pradesh

Judgment dated 26.10.2020 passed by the Supreme Court in Criminal

Appeal No. 1032 of 2013, reported in 2020 (4) Crimes 382 (SC)
(Three Judge Bench)

Relevant extracts from the judgment:

The expression “reasonable doubt” is a well defined connotation. It refers

to the degree of certainty required of a court before it can make a legally valid
determination of the guilt of an accused. These words are inbuilt measures to
ensure that innocence is to be presumed unless the court finds no reasonable
doubt of the guilt of the person charged. Reasonable doubt does not mean that
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proof be so clear that no possibility of error exists. In other words, the evidence
must only be so conclusive that all reasonable doubts are removed from the
mind of an ordinary person.

*68. CRIMINAL PRACTICE:

69.

Order sheets — Facts mentioned in order sheets should be treated
as prima facie true and its sanctity should not be doubted.

JTYRTSS georT:
AT USIY — Jreer u@mRIl § afvia aeal S oM gedr I AT ST
12T Y9 ISP YEAT IR Gag T8l (a1 S anfayg |

Ashish Wadhwa v. Smt. Nidhi Wadhwa & anr.
Judgment dated 15.11.2019 passed by the High Court of Madhya
Pradesh (Gwalior Bench) in Writ Petition No. 20361 of 2019, reported

in ILR (2020) MP Short Note 13
[

CRIMINAL PROCEDURE CODE, 1973 — Sections 26, 27, 177 to 184,

461 and 462

CIVIL PROCEDURE CODE, 1908 — Section 21 and Order 7 Rule 10

(i) Jurisdiction of courts — Factors governing determination of —
Explained — Difference between jurisdiction of civil and
criminal courts and objection as to jurisdiction explained.

(ii) Territorial jurisdiction of criminal courts — Determination of —
Principles summarized.

(iii) Irregularties as to territorial jurisdiction — Effect of — Explained
— Clause (l) of Section 461 CrPC uses the term “offender” and
not “offence” — “Offender” relates to competency of court to
try, while “offence” is limited to territorial jurisdiction — Where
controversy involves territorial jurisdiction, Section 462 CrPC
comes into operation.

(iv) Objection as to competency of criminal court and territorial
jurisdiction — Held, depends upon facts to be established
through evidence — Such objections may have to be taken
before the court trying the offence and such court is bound to
consider the same.

gus gfhar Gfedr, 1973 — ©IRTV 26, 27, 177 ¥ 184, 461 U4 462

fafaer ufsear dfedar, 1908 — =T 21 ¢q 3 7 a9 10

() e $T aFARGR — FERT FF 90 RS — WiHd — Rifaa
IR ATRIS AEATIAT B AAMRR D IJdx AN SATMER
weefl 3Ry wse @Y TE |

(ii) muRTeS =amaTaAl &1 U Re aareR — fAeivor — fRigia wwfea
fg g
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(i) wreRe gaafrer # s afiaad — e — aren o 1§ — U9,
D GIRT 461 BT W () A “"IRTEA ereq BT SYANT 3T & 3=
T — “IuREN” veg faEReT A B ETad ) AfreRar |
wdfera 2, Siefe “Iraxrer” yefR¥ie d=Ater ae difid @ — e faqare
@ SRS R ¥ |fPa 81, a8l arRT 462 SUH. AR 81|

(iv) 3muRIfSre <™ @Y AfHIRar ik ureRie a=arfirer wdeht amafr —
sftfeiRa, aea grT =nfid fee oM ara aeat w ek axcdl @ —
39 YHR B JURTAT fAIaRT &+ 9 <A1ATeld & 9981 Sols -l
1Ay AR T AT S+ Aufeadl R faaR &1 @ forg 9w 8l |

Kaushik Chatterjee v. State of Haryana and ors.

Judgment dated 30.09.2020 passed by the Supreme Court in Transfer
Petition (Crl.) No. 456 of 2019, reported in (2020) 10 SCC 92
(Three Judge Bench)

Relevant extracts from the judgment:

While jurisdiction of a civil court is determined by (i) territorial and (ii)
pecuniary limits, the jurisdiction of a criminal court is determined by (i) the offence
and/or (ii) the offender. But the main difference between the question of
jurisdiction raised in civil cases and the question of jurisdiction arising in criminal
cases, is two-fold.

The first is that the stage at which an objection as to jurisdiction, territorial
or pecuniary, can be raised, is regulated in civil proceedings by Section 21 of
the Code of Civil Procedure, 1908. There is no provision in the Criminal Procedure
Code akin to Section 21 of the Code of Civil Procedure.

The second is that in civil proceedings, a plaint can be returned, under
Order 7 Rule 10 CPC, to be presented to the proper court, at any stage of the
proceedings. But in criminal proceedings, a limited power is available to a
Magistrate under Section 201 of the Criminal Procedure Code, to return a
complaint. The power is limited in the sense (a) that it is available before taking
cognizance, as Section 201 uses the words “Magistrate who is not competent to
take cognizance” and (b) that the power is limited only to complaints, as the
word “complaint”, as defined by Section 2(d), does not include a “police report”.

Chapter XIlll of the Code of Criminal Procedure, 1973 contains provisions
relating to jurisdiction of criminal courts in inquiries and trials. The Code maintains
a distinction between (i) inquiry; (ii) investigation; and (iii) trial. The words “inquiry”
and “investigation” are defined respectively, in clauses (g) and (h) of Section 2
of the Code.

Every offence should ordinarily be inquired into and tried by a court within
whose local jurisdiction it was committed. This rule is found in Section 177. The
expression “local jurisdiction” found in Section 177 is defined in Section 2(j) to
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mean “in relation to a court or Magistrate, means the local area within which the
court or Magistrate may exercise all or any of its or his powers under the Code”.

In case of uncertainty about the place in which, among the several local
areas, an offence was committed, the Court having jurisdiction over any of such
local areas may inquire into or try such an offence.

Where an offence is committed partly in one area and partly in another, it may
be inquired into or tried by a court having jurisdiction over any of such local areas.

In the case of a continuing offence which is committed in more local areas
than one, it may be inquired into or tried by a court having jurisdiction over any
of such local areas.

Where an offence consists of several acts done in different local areas it
may be inquired into or tried by a court having jurisdiction over any of such local
areas. (Numbers 2 to 5 are traceable to Section 178)

Where something is an offence by reason of the act done, as well as the
consequence that ensued, then the offence may be inquired into or tried by a
court within whose local jurisdiction either the act was done or the consequence
ensued. (Section 179)

In cases where an act is an offence, by reason of its relation to any other
act which is also an offence, then the first mentioned offence may be inquired
into or tried by a court within whose local jurisdiction either of the acts was
done. (Section 180)

In certain cases such as dacoity, dacoity with murder, escaping from custody,
etc., the offence may be inquired into and tried by a court within whose local
jurisdiction either the offence was committed or the accused person was found.

In the case of an offence of kidnapping or abduction, it may be inquired
into or tried by a court within whose local jurisdiction the person was kidnapped
or conveyed or concealed or detained.

The offences of theft, extortion or robbery may be inquired into or tried by
a court within whose local jurisdiction, the offence was committed or the stolen
property was possessed, received or retained.

An offence of criminal misappropriation or criminal breach of trust may be
inquired into or tried by a court within whose local jurisdiction the offence was
committed or any part of the property was received or retained or was required
to be returned or accounted for by the accused person.

An offence which includes the possession of stolen property, may be
inquired into or tried by a court within whose local jurisdiction the offence was
committed or the stolen property was possessed by any person, having
knowledge that it is stolen property. (Nos. 8 to 12 are found in Section 181)

An offence which includes cheating, if committed by means of letters or
telecommunication messages, may be inquired into or tried by any court within
whose local jurisdiction such letters or messages were sent or received.
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An offence of cheating and dishonestly inducing delivery of the property
may be inquired into or tried by a court within whose local jurisdiction the property
was delivered by the person deceived or was received by the accused person.

Some offences relating to marriage such as Section 494 IPC (marrying
again during the lifetime of husband or wife) and Section 495 IPC (committing
the offence under Section 494 with concealment of former marriage) may be
inquired into or tried by a court within whose local jurisdiction the offence was
committed or the offender last resided with the spouse by the first marriage.
(Nos. 13 to 15 are found in Section 182)

An offence committed in the course of a journey or voyage may be inquired
into or tried by a court through or into whose local jurisdiction that person or
thing passed in the course of that journey or voyage. (Section 183).

Cases falling under Section 219 (three offences of the same kind committed
within a space of twelve months whether in respect of the same person or not), cases
falling under Section 220 (commission of more offences than one, in one series
of acts committed together as to form the same transaction) and cases falling
under Section 221, (where it is doubtful what offences have been committed),
may be inquired into or tried by any court competent to inquire into or try any of
the offences (Section 184).

X X X

Section 460 lists out 9 irregularities, which, if done in good faith by the
Magistrate, may not vitiate his proceedings. Section 461 lists out 17 irregularities,
which if done by the Magistrate, will make the whole proceedings void. Clause
(I) of Section 461 is of significance and it reads as follows:

“461. Irregularities which vitiate proceedings.—If any
Magistrate, not being empowered by law in this behalf, does
any of the following things, namely—

(a)-(k) ***
() tries an offender:

*k%k

his proceedings shall be void”

Then comes Section 462, which saves the proceedings that
had taken place in a wrong Sessions Division or district or
local area. But this is subject to the condition that no failure
of justice has occasioned on account of the mistake. Section
462 reads as follows:

“462. Proceedings in wrong place.—No finding, sentence or
order of any criminal court shall be set aside merely on the
ground that the inquiry, trial or other proceedings in the
course of which it was arrived at or passed, took place in a
wrong Sessions Division, district, sub-division or other local
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area, unless it appears that such error has in fact
occasioned a failure of justice.”

A cursory reading of Sections 461(l) and 462 gives an impression that
there is some incongruity. Under clause (I) of Section 461 if a Magistrate not
being empowered by law to try an offender, wrongly tries him, his proceedings
shall be void. A proceeding which is void under Section 461 cannot be saved by
Section 462. The focus of clause () of Section 461 is on the “offender” and not
on the “offence”. If clause (I) had used the words “tries an offence” rather than
the words “tries an offender”, the consequence might have been different.

It is significant to note that Section 460, which lists out nine irregularities
that would not vitiate the proceedings, uses the word “offence” in three places,
namely, clauses (b), (d) and (e). Section 460 does not use the word “offender”
even once.

On the contrary Section 461 uses the word “offence” only once, namely, in
clause (a), but uses the word “offender” twice, namely, in clauses () and (m).
Therefore, it is clear that if an offender is tried by a Magistrate not empowered
by law in that behalf, his proceedings shall be void under Section 461. Section
462 does not make the principle contained therein to have force notwithstanding
anything contained in Section 461.

X X X

In other words, the jurisdiction of a criminal court is normally relatable to the
offence and in some cases, to the offender, such as cases where the offender is a
juvenile (Section 27) or where the victim is a women [the proviso to clause (a) of
Section 26]. But Section 461(l) focuses on the offender and not on the offence.

X X X

It was specifically held by this Court in Raj Kumari Vijh v. Dev Raj Vijh,
(1977) 2 SCC 190 that the question of jurisdiction with respect to the power of the
court to try particular kinds of offences goes to the root of the matter and that
any transgression of the same would make the entire trial void. However, territorial
jurisdiction, according to this Court “is a matter of convenience, keeping in mind
the administrative point of view with respect to the work of a particular court, the
convenience of the accused and the convenience of the witnesses who have to
appear before the Court”.

After making such a distinction between two different types of jurisdictional
issues, this Court concluded in that case, that where a Magistrate has the power
to try a particular offence, but the controversy relates solely to his territorial
jurisdiction, the case would normally be covered by the saving clause under
Section 531 of the 1898 Code (present Section 462 of the 1973 Code).

From the above discussion, it is possible to take a view that the words
“tries an offence” are more appropriate than the words “tries an offender” in
Section 461(l). This is because, lack of jurisdiction to try an offence cannot be
cured by Section 462 and hence Section 461, logically, could have included the
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trial of an offence by a Magistrate, not empowered by law to do so, as one of the
several items which make the proceedings void. In contrast, the trial of an offender
by a court which does not have territorial jurisdiction, can be saved because of
Section 462, provided there is no other bar for the court to try the said offender
(such as in Section 27). But Section 461(l) makes the proceedings of a Magistrate
void, if he tried an offender, when not empowered by law to do.

But be that as it may, the upshot of the above discussion is:

(i) That the issue of jurisdiction of a court to try an “offence” or “offender”
as well as the issue of territorial jurisdiction, depend upon facts established
through evidence.

(ii) That if the issue is one of territorial jurisdiction, the same has to be
decided with respect to the various rules enunciated in sections 177 to 184 of
the Code.

(iii) That these questions may have to be raised before the court trying the
offence and such court is bound to consider the same.

70. CRIMINAL PROCEDURE CODE, 1973 — Sections 100 and 166

INDIAN PENAL CODE, 1860 — Section 302

CRIMINAL TRIAL:

(i) Seizure during investigation — Non-compliance of statutory
provisions contained u/s 100(4), 166(3) and 166(4) — Effect of —
Held, non-compliance of aforesaid provisions alone may not
be a ground to acquit the accused — But in a case where
recovery is seriously doubted, non-compliance of aforesaid
provisions play an important role.

(ii) Motive; absence of — Cases based on circumstantial evidence
— Effect of — Absence of motive cannot be a ground to reject
the prosecution case — However, absence of motive in a case
based on circumstantial evidence is a factor that weighs in
favour of the accused.

qus yfshar wfedr, 1973 — &IRIT 100 U9 166

ARAIG <vs Gfgdr, 1860 — €IRT 302

RIS faarRoT:

(i) SITEY @ IR A< — GRT 100(4), 166(3) AR 166(4) ® deni~i®
YTGETEl &1 UTeld - &RAT — YH1d — fAfeiRa, a3 SuRi<s urasm=l
ST YT = HA1, JRYH B I &1 AR 21 81 Gl © —
9= U9 A A wiel o« TR 637 gad 8, SWI™H uraurl &
IUTATT T HAT FE@qof & oaT 2 |
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(i) =g® &1 v — yRRefIS=T "ied wR menRa wrd — 99E — 34
BT J91G AMATT B AP B GRS B HT ATIR T 8 GHaT 8
— dunfy, aRReIfis weg wR menRa arel § 2qe &1 I9E U
AT $RG 8 Sl AR 9 A S1ar 2 |

Anwar Ali and anr. v. State of Himachal Pradesh

Judgment dated 25.09.2020 passed by the Supreme Court in
Criminal Appeal No. 1121 of 2016, reported in (2020) 10 SCC 166
(Three Judge Bench)

Relevant extracts from the judgment:

Even the recovery of jeep from Chandigarh and recovery of photographs
and the recovery of mobile phone belonging to PW 7 from the jeep also create
serious doubts. According to the prosecution and the 10, he received a secret
information that one jeep is lying in abandoned condition on the Chandigarh
road and though the distance was around 300 km, he straightaway went to
Chandigarh and recovered the jeep in the presence of Bhunter people brought
by him. The investigating officer did not follow the procedure as required to be
followed under Sections 166(3) and (4) CrPC. Even he did not comply with the
provisions of Section 100(4) CrPC. Non-following of the aforesaid provisions
alone may not be a ground to acquit the accused. However, considering the
overall surrounding circumstances and in a case where recovery is seriously
doubted, non-compliance of the aforesaid play an important role.

X X X

Now so far as the submission on behalf of the accused that in the present
case the prosecution has failed to establish and prove the motive and therefore
the accused deserves acquittal is concerned, it is true that the absence of proving
the motive cannot be a ground to reject the prosecution case. It is also true and
as held by this Court in Suresh Chandra Bahri v. State of Bihar, 1995 Supp (1) SCC
80 that if motive is proved that would supply a link in the chain of circumstantial
evidence but the absence thereof cannot be a ground to reject the prosecution
case. However, at the same time, as observed by this Court in Babu v. State of
Kerala, (2010) 9 SCC 189, absence of motive in a case depending on
circumstantial evidence is a factor that weighs in favour of the accused.

71. CRIMINAL PROCEDURE CODE, 1973 — Sections 154 and 313

INDIAN PENAL CODE, 1860 — Sections 90 and 376

PROTECTION OF CHILDREN FROM SEXUAL OFFENCES ACT, 2012 -

Section 6

APPRECIATION OF EVIDENCE:

(i) Sexual offences — Age of prosecutrix — Assessment of -
Prosecutrix stated her age to be 16 and corrected it to 13 in
deposition — She further stated that four years ago her modesty
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was outraged by accused when she was on her way to school
— No name of school was stated by any witness nor any
documentary evidence such as school register was produced
to prove her age — Medical expert assessed her age to be 25
years — Her cousin, aged 30 deposed that she was 6 years
younger to him — Held, in absence of any positive evidence
with regard to the age of prosecutrix on the date of occurance,
benefit of doubt has to be given to accused.

(ii) Examination of accused — Failure to put circumstances against
accused in his examination u/s 313 CrPC - Effect of — Held, such
circumstances must be excluded from consideration by courts.

(iii) Delay in lodging FIR — Effect of — Sexual offences — Prosecutrix
and accused belonged to different religions — Both were known
to each other — Letters exchanged between them show that
their love for each other grew and matured over time — Their
physical relations were not sporadic but, regular over the years
— FIR was lodged at an opportune time of seven days prior to
accused’s marriage with another girl — All these facts raise
serious doubt about truthfulness of allegations.

(iv) Consent to physical relationship — Whether given under
misconception of fact or fraudulent promise of marriage -
Determination of — Held, misconception of fact u/s 90 IPC must
be in proximity of time of occurance — Prosecutrix and accused
were in love with each other, their engagement ceremony was
also performed, accused wanted to marry in temple but family
of prosecutrix insisted for marriage in church — Marriage could
not be soleminized because of societal reasons — Held, consent
of prosecutrix was a conscious and informed choice coupled
with positive action not to protest and there is no fraudulent
promise of marriage.

<vs yfear Gfgdr, 1973 — &IV 154 U9 313

ARG gvs f&dr, 1860 — €IRIY 90 Ud 376

Afr®s ruxTel A ArADl BT GIEAT AAfIH, 2012 — GRT 6

qed BT JodTh:
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Maheshwar Tigga v. State of Jharkhand

Judgment dated 28.09.2020 passed by the Supreme Court in

Criminal Appeal No. 635 of 2020, reported in (2020) 10 SCC 108
(Three Judge Bench)

Relevant extracts from the judgment:

The prosecutrix in her deposition dithered with regard to her age by first
stating she was sixteen years on the date of occurrence and then corrected
herself to state she was thirteen. Though she alleged that the appellant outraged
her modesty at the point of a knife while she was on way to school, no name of
the school has been disclosed either by the prosecutrix or her parents PWs 5
and 6. If the prosecutrix was studying in a school there is no explanation why
proof of age was not furnished on basis of documentary evidence such as school
register, etc. PW 10, in cross-examination assessed the age of the prosecutrix
to be approximately twenty-five years. PW 2, the cousin (brother) of the
prosecutrix aged about 30 years deposed that she was six years younger to

JOTI JOURNAL -APRIL 2021 - PART Il 77



him. There is thus wide variation in the evidence with regard to the age of the
prosecutrix. The Additional Judicial Commissioner held the prosecutrix to be
fourteen years of age applying the rule of the thumb on basis of the age disclosed
by her in deposition on 18-8-2001 as 20 years. In absence of positive evidence
being led by the prosecution with regard to the age of the prosecutrix on the
date of occurrence, the possibility of her being above the age of eighteen years
on the date cannot be ruled out. The benefit of doubt, therefore, has to be
given to the appellant.

X X X

It stands well settled that circumstances not put to an accused under
Section 313 CrPC cannot be used against him, and must be excluded from
consideration. In a criminal trial, the importance of the questions put to an
accused are basic to the principles of natural justice as it provides him the
opportunity not only to furnish his defence, but also to explain the incriminating
circumstances against him. A probable defence raised by an accused is sufficient
to rebut the accusation without the requirement of proof beyond reasonable
doubt.

X X X

The appellant belonged to the Scheduled Tribe while the prosecutrix
belonged to the Christian community. They professed different religious beliefs
in a traditional society. They both resided in the same Village Basjadi and were
known to each other. The nature and manner of allegations, coupled with the
letters exchanged between them, marked as exhibits during the trial, make it
apparent that their love for each other grew and matured over a sufficient period
of time. They were both smitten by each other and passions of youth ruled over
their minds and emotions. The physical relations that followed was not isolated
or sporadic in nature, but regular over the years. The prosecutrix had even
gone and resided in the house of the appellant. In our opinion, the delay of four
years in lodgement of the FIR, at an opportune time of seven days prior to the
appellant solemnising his marriage with another girl, on the pretext of a promise
to the prosecutrix raises serious doubts about the truth and veracity of the
allegations levelled by the prosecutrix. The entire genesis of the case is in serious
doubt in view of the admission of the prosecutrix in cross-examination that no
incident had occurred on 9-4-1999.

The parents of the prosecutrix, PWs 5 and 6 both acknowledged awareness
of the relationship between appellant and the prosecutrix and that they were
informed after the first occurrence itself but offer no explanation why they did
not report the matter to the police immediately. On the contrary, PW 5
acknowledges that the appellant insisted on marrying in the Temple to which
they were not agreeable and wanted the marriage to be solemnised in the Church.
They further acknowledged that the appellant and the prosecutrix were in love
with each other. Contrary to the claim of the prosecutrix, PW 6 stated that the
prosecutrix was sexually assaulted in her own house.
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The prosecutrix acknowledged that an engagement ceremony had also
been performed. She further deposed that the marriage between them could
not be solemnised because they belonged to different religions. She was
therefore conscious of this obstacle all along, even while she continued to
establish physical relations with the appellant. If the appellant had married her,
she would not have lodged the case. She denied having written any letters to
the appellant, contrary to the evidence placed on record by the defence. The
amorous language used by both in the letters exchanged reflect that the
appellant was serious about the relationship desiring to culminate the same into
marriage. But unfortunately for societal reasons, the marriage could not
materialise as they belonged to different communities.

The question for our consideration is whether the prosecutrix consented
to the physical relationship under any misconception of fact with regard to the
promise of marriage by the appellant or was her consent based on a fraudulent
misrepresentation of marriage which the appellant never intended to keep since
the very inception of the relationship. If we reach the conclusion that he intentionally
made a fraudulent misrepresentation from the very inception and the prosecutrix
gave her consent on a misconception of fact, the offence of rape under Section
375 IPC is clearly made out. It is not possible to hold in the nature of evidence on
record that the appellant obtained her consent at the inception by putting her under
any fear. Under Section 90 IPC a consent given under fear of injury is not a consent
in the eye of the law. In the facts of the present case, we are not persuaded to
accept the solitary statement of the prosecutrix that at the time of the first alleged
offence her consent was obtained under fear of injury.

Under Section 90 IPC, a consent given under a misconception of fact is no
consent in the eye of the law. But the misconception of fact has to be in proximity
of time to the occurrence and cannot be spread over a period of four years. It
hardly needs any elaboration that the consent by the appellant was a conscious
and informed choice made by her after due deliberation, it being spread over a
long period of time coupled with a conscious positive action not to protest. The
prosecutrix in her letters to the appellant also mentions that there would often
be quarrels at her home with her family members with regard to the relationship,
and beatings given to her.

The prosecutrix was herself aware of the obstacles in their relationship
because of different religious beliefs. An engagement ceremony was also held
in the solemn belief that the societal obstacles would be overcome, but
unfortunately differences also arose whether the marriage was to solemnised in
the church or in a temple and ultimately failed. It is not possible to hold on the
evidence available that the appellant right from the inception did not intend to
marry the prosecutrix ever and had fraudulently misrepresented only in order to
establish physical relation with her. The prosecutrix in her letters acknowledged
that the appellant’s family was always very nice to her.
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72. CRIMINAL PROCEDURE CODE, 1973 — Sections 156 (3), 173 and 190
INDIAN PENAL CODE, 1860 — Sections 379 and 411
MINES AND MINERALS (DEVELOPMENT AND REGULATION) ACT, 1957
— Sections 4, 21, 22 and 23A
M.P. MINERALS (PREVENTION OF ILLEGAL MINING, TRANSPORTATION
AND STORAGE) RULES, 2006 — Rule 18
lllegal sand mining — Powers of Magistrate — Cognizance -
Magistrate, u/s 156 (3) CrPC can direct the concerned SHO of the
police station to register FIR for the offences under IPC and the
MMDR Act, 1957 also — However, cognizance for the offence of
MMDR Act can be taken on complaint filed by the authorized officer
only.

qus yfear dfgar, 1973 — RI¢ 156 (3), 173 Td 190

ARAII qvs Higdn, 1860 — ©IRIY 379 UG 411

AR e (Aem AR fafe) sifSfem, 1957 — aRig
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7YY @fiel ((d" @94, uRagd iR AvSRUT &1 faroD)
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Jayant etc. v. State of Madhya Pradesh

Judgment dated 03.12.2020 passed by the Supreme Court in Criminal
Appeal No. 824 of 2020, reported in 2020 (4) Crimes 485 (SC)

Relevant extracts from the judgment:

After giving our thoughtful consideration in the matter, in the light of the
relevant provisions of the MMDR Act and the Rules made thereunder vis-d-vis
the Code of Criminal Procedure and the Penal Code, and the law laid down by
this Court in the cases in Supdt. & Remembrancer of Legal Affairs v. Abani Kumar
Banerjee, AIR 1950 Cal. 437, R.R. Chari v. State of U.P, AIR 1951 SC 207 (Three-
Judge Bench), A.R. Antulay v. Ramdas Sriniwas Nayak, (1984) 2 SCC 500 (five-
Judge Bench), State of W.B. v. Mohd. Khalid, (1995) 1 SCC 684, State of Karnataka
v. Pastor P. Raju, (2006) 6 SCC 728, Anil Kumar v. M.K. Aiyappa, (2013) 10 SCC 705
and State (NCT of Delhi) v. Sanjay, (2014) 9 SCC 772 our conclusions are as
under:
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(i) that the learned Magistrate can in exercise of powers under Section
156(3) of the Code order/direct the concerned In- charge/SHO of the
police station to lodge/register crime case/FIR even for the offences
under the MMDR Act and the Rules made thereunder and at this stage
the bar under Section 22 of the MMDR Act shall not be attracted;

(ii) the bar under Section 22 of the MMDR Act shall be attracted only
when the learned Magistrate takes cognizance of the offences under
the MMDR Act and Rules made thereunder and orders issuance of
process/summons for the offences under the MMDR Act and Rules
made thereunder;

(iii) for commission of the offence under the IPC, on receipt of the police
report, the Magistrate having jurisdiction can take cognizance of the
said offence without awaiting the receipt of complaint that may be
filed by the authorised officer for taking cognizance in respect of
violation of various provisions of the MMDR Act and Rules made
thereunder; and

(iv) thatin respect of violation of various provisions of the MMDR Act and
the Rules made thereunder, when a Magistrate passes an order under
Section 156(3) of the Code and directs the concerned In-charge/SHO
of the police station to register/lodge the crime case/FIR in respect of
the violation of various provisions of the Act and Rules made
thereunder and thereafter after investigation the concerned In-charge
of the police station/investigating officer submits a report, the same
can be sent to the concerned Magistrate as well as to the concerned
authorised officer as mentioned in Section 22 of the MMDR Act and
thereafter the concerned authorised officer may file the complaint
before the learned Magistrate along with the report submitted by the
concerned investigating officer and thereafter it will be open for the
learned Magistrate to take cognizance after following due procedure,
issue process/summons in respect of the violations of the various
provisions of the MMDR Act and Rules made thereunder and at that
stage it can be said that cognizance has been taken by the learned
Magistrate.

(v) in a case where the violator is permitted to compound the offences
on payment of penalty as per sub-section1 of Section 23A, considering
sub-section 2 of Section 23A of the MMDR Act, there shall not be any
proceedings or further proceedings against the offender in respect
of the offences punishable under the MMDR Act or any rule made
thereunder so compounded. However, the bar under sub-section 2
of Section 23A shall not affect any proceedings for the offences under
the IPC, such as, Sections 379 and 414 IPC and the same shall be
proceeded with further.
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73. CRIMINAL PROCEDURE CODE, 1973 — Sections 162, 227 and 228

INDIAN PENAL CODE, 1860 — Sections 489-B and 489-C

EVIDENCE ACT, 1872 — Sections 25 and 26

(i) Framing of charge — Requirement of — Court must be satisfied
that with the material available, a case is made out for the
accused to stand trial — The material must be such that can be
translated into evidence at the stage of trial.

(ii) Bar u/s 162 CrPC — Admission made in the course of investigation
to a Police Officer will not be admissible u/s 162 of the CrPC

gvs yfehar Gfedr, 1973 — 9IRIT 162, 227 UG 228

ARG qvs Af2dr, 1860 — ©IRIY 489—& UG 489—1T

ey IrferfraH, 1872 — SRV 25 UG 26

(i) <IRIY & fa=T — JEHAT — AT dl SUAS fAI—aw] >
AR WR Y BI91 912y & AfRga &1 fFaror fey o1 & fog
UHYT g49aT1 & — Gl Fifl¥aa wu 9 o0 8 o faaRer @ 'R )
wred ¥ gRafda fear s a9 |

(i) SUE. 3 gRT 162 B 3faiiad URET — J<NT B IR Yferd e
| Y T3 WHia ORT 162 TUH. S faid g T2l BT

Dipakbhai Jagdishchandra Patel v. State of Gujarat and anr.
Judgment dated 24.04.2019 passed by the Supreme Court in Criminal
Appeal No. 714 of 2019, reported in 2020 (3) Crimes 250 (SC)

Relevant extracts from the judgment:

At the stage of framing the charge in accordance with the principles which
have been laid down by this Court, what the Court is expected to do is, it does
not act as a mere post office. The Court must indeed sift the material before it.
The material to be sifted would be the material which is produced and relied
upon by the prosecution. The sifting is not to be meticulous in the sense that
the Court dons the mantle of the Trial Judge hearing arguments after the entire
evidence has been adduced after a full-fledged trial and the question is not
whether the prosecution has made out the case for the conviction of the accused.
All that is required is, the Court must be satisfied that with the materials available,
a case is made out for the accused to stand ftrial. A strong suspicion suffices.
However, a strong suspicion must be founded on some material. The material
must be such as can be translated into evidence at the stage of trial. The strong
suspicion cannot be the pure subjective satisfaction based on the moral notions
of the Judge that here is a case where it is possible that accused has committed
the offence. Strong suspicion must be the suspicion which is premised on some
material which commends itself to the court as sufficient to entertain the prima
facie view that the accused has committed the offence.
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From the statement of the law contained in Central Bureau of Investigation v.
V.C. Shukla and others, AIR 1998 SC 1406, it becomes clear as to what constitutes
confession and how if it does not constitute confession, it may still be an admission.
Being an admission, it may be admissible under the Evidence Act provided that it
meets the requirements of admission as defined in Section 17 of the Evidence Act.
However, even if it is an admission, if it is made in the course of investigation under
the Cr.PC to a Police Officer, then, it will not be admissible under Section 162 of the
Cr.PC as it clearly prohibits the use of statement made to a Police Officer under
Section 161 of the Cr.PC except for the purpose which is mentioned therein.
Statement given under Section 161, even if relevant, as it contains an admission,
would not be admissible, though an admission falling short of a confession which
may be made otherwise, may become substantive evidence.

74. CRIMINAL PROCEDURE CODE, 1973 — Section 167

UNLAWFUL ACTIVITIES (PREVENTION) ACT, 1967 — Section 43-D

NATIONAL INVESTIGATION AGENCY ACT, 2008 — Sections 11, 13, 16

and 22

(i) Investigation — Extension of time of investigation from 90 days
to 180 days under Special Statutes (UAPA, 1967) — Competency
— Held, Special Court constituted under NIA Act, 2008 or in
absence thereof, Court of Sessions alone is competent to
extend time — Magistrate has no jurisdiction to extend such
time period.

(ii) Default bail — Indefeasible right of accused to be released on
bail after expiry of stipulated period is not affected if
application is not disposed of or is wrongly disposed of —
Instantly, default bail application was rejected on the ground
that time of 90 days to complete investigation was extended
by Magistrate — Held, Special Court alone has jurisdiction to
extend such time — Accused released on default bail.

<vs yfepar Gfzar, 1973 — oRT 167

fafer favg wfafaferar (Framon) siferf s, 1967 — o= 43—9

IS SHET Yo=Y 7fefrH, 2008 — €IRTY 11, 13, 16 YF 22

() <rgEar — faeiy faf¥r (gudie, 1967) @ Favid FTHATT BT THT 90
faaw @ 180 faaw a® semT — Werwar — affraiRa, wsha srg|a
goidT rfSifram, 2008 @ 31l fea fawiy ~maTery SrerET SUS AIHE
¥, 99 IATGd g 99Y 9o @ fav dew 2 — aforge &l Y
THATART ST B Big AfBIRar 727 2 |

(i) <afasa sara — fefRa safer 1 gafia & 919 waa w® Rer fay
S BT JARYH BT T ARTHR IaeT o1 R 78 fHy o=
a1 e Ffeyel afie 9 FRipa fey o 4@ ywifaa &) gian @
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— BT A A, AfIhH ST ATdE 39 MR R RS $ fear
T o AfSeg T g1 Irgae qof & 3 90 faaw @1 rafer ge1 &
8 off — fNfaiRa, ar= ARy < @ urg € 0 99y &1 fawr
B D ARHIRGT @ — AR HI AfAHH T &1 o faar |

Bikramjit Singh v. State of Punjab

Judgment dated 12.10.2020 passed by the Supreme Court in
Criminal Appeal No. 667 of 2020, reported in (2020) 10 SCC 616
(Three-Judge Bench)

Relevant extracts from the judgment:

Section 13(1) of the NIA Act, which again begins with a non obstante clause
which is notwithstanding anything contained in the Code, read with Section
22(2)(ii), states that every Scheduled Offence that is investigated by the
investigation agency of the State Government is to be tried exclusively by the
Special Court within whose local jurisdiction it was committed.

When these provisions are read along with Section 2(1)(d) and the provisos
in Section 43-D(2) of the UAPA, the scheme of the two Acts, which are to be
read together, becomes crystal clear. Under the first proviso in Section 43-
D(2)(b), the 90-day period indicated by the first proviso to Section 167(2) of the
Code can be extended up to a maximum period of 180 days if “the Court” is
satisfied with the report of the Public Prosecutor indicating progress of
investigation and specific reasons for detention of the accused beyond the period
of 90 days. “The Court”, when read with the extended definition contained in
Section 2(1)(d) of the UAPA, now speaks of the Special Court constituted under
Section 22 of the NIA Act. What becomes clear, therefore, from a reading of
these provisions is that for all offences under the UAPA, the Special Court alone
has exclusive jurisdiction to try such offences. This becomes even clearer on a
reading of Section 16 of the NIA Act which makes it clear that the Special Court
may take cognizance of an offence without the accused being committed to it for
trial upon receipt of a complaint of facts or upon a police report of such facts.
What is equally clear from a reading of Section 16(2) of the NIA Act is that even
though offences may be punishable with imprisonment for a term not exceeding
3 years, the Special Court alone is to try such offence — albeit in a summary
way if it thinks it fit to do so. On a conspectus of the abovementioned provisions,
Section 13 read with Section 22(2)(ii) of the NIA Act, in particular, the argument
of the learned counsel appearing on behalf of the State of Punjab based on
Section 10 of the said Act has no legs to stand on since the Special Court has
exclusive jurisdiction over every Scheduled Offence investigated by the
investigating agency of the State.

Before the NIA Act was enacted, offences under the UAPA were of two kinds
— those with a maximum imprisonment of over 7 years, and those with a maximum
imprisonment of 7 years and under. Under the Code as applicable to offences
against other laws, offences having a maximum sentence of 7 years and under
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are triable by the Magistrate’s courts, whereas offences having a maximum
sentence of above 7 years are triable by Courts of Session. This scheme has
been completely done away with by the NIA Act, 2008 as all Scheduled Offences
i.e. all offences under the UAPA, whether investigated by the National
Investigation Agency or by the investigating agencies of the State Government,
are to be tried exclusively by Special Courts set up under that Act. In the absence
of any designated court by notification issued by either the Central Government or
the State Government, the fallback is upon the Court of Session alone. Thus, under
the aforesaid scheme what becomes clear is that so far as all offences under the
UAPA are concerned, the Magistrate’s jurisdiction to extend time under the first
proviso in Section 43-D(2)(b) is non-existent, “the Court” being either a Sessions
Court, in the absence of a notification specifying a Special Court, or the Special
Court itself.

The second vexed question which arises on the facts of this case is the question
of grant of default bail. It has already been seen that once the maximum period for
investigation of an offence is over, under the first proviso (a) to Section 167(2), the
accused shall be released on bail, this being an indefeasible right granted by the
Code.

A conspectus of the aforesaid decisions would show that so long as an
application for grant of default bail is made on expiry of the period of 90 days (which
application need not even be in writing) before a charge-sheet is filed, the right to
default bail becomes complete. It is of no moment that the criminal court in question
either does not dispose of such application before the charge-sheet is filed or
disposes of such application wrongly before such charge-sheet is filed. So long as
an application has been made for default bail on expiry of the stated period before
time is further extended to the maximum period of 180 days, default bail, being an
indefeasible right of the accused under the first proviso to Section 167(2), kicks in
and must be granted.

On the facts of the present case, the High Court was wholly incorrect in stating
that once the challan was presented by the prosecution on 25.03.2019 as an
application was filed by the appellant on 26.03.2019, the appellant is not entitled to
default bail. First and foremost, the High Court has got the dates all wrong. The
application that was made for default bail was made on or before 25.02.2019 and
not 26.03.2019. The charge-sheet was filed on 26.03.2019 and not 25.03.2019.
The fact that this application was wrongly dismissed on 25.02.2019 would make no
difference and ought to have been corrected in revision. The sole ground for
dismissing the application was that the time of 90 days had already been extended
by the learned Sub-Divisional Judicial Magistrate, Ajnala by his order dated
13.02.2019. This order was correctly set aside by the Special Court by its judgment
dated 25.03.2019, holding that under the UAPA read with the NIA Act, the Special
Court alone had jurisdiction to extend time to 180 days under the first proviso in
Section 43-D(2)(b). The fact that the appellant filed yet another application for
default bail on 08.04.2019, would not mean that this application would wipe out the
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effect of the earlier application that had been wrongly decided. We must not forget
that we are dealing with the personal liberty of an accused under a statute which
imposes drastic punishments. The right to default bail, as has been correctly held
by the judgments of this Court, are not mere statutory rights under the first proviso
to Section 167(2) of the Code, but is part of the procedure established by law
under Article 21 of the Constitution of India, which is, therefore, a fundamental
right granted to an accused person to be released on bail once the conditions
of the first proviso to Section 167(2) are fulfilled.

75. CRIMINAL PROCEDURE CODE, 1973 — Section 167 (2)

(i) Default bail — Accrual of right — Only requirement for getting
default bail u/s 167 (2) CrPC is that the investigation was not
completed and no chargesheet is filed within 60/90 days.

(ii) Imposing of condition — Whether necessary? Held, No — High
Court while releasing the appellant on default bail has imposed
the condition to deposit ¥ 8,00,000/- — Imposing condition of
depositing the alleged amount while releasing the accused
would frustrate the very object and purpose of default bail.

<us yfhar Gfgar, 1973 — aRT 167(2)

(i) =afama SFHa — ATBHR BT ST BIHT — AfIHH ST YT HIA
@ fou saea®mar oad U8 & f& aRT 167(2) & 3favid 60 3ferar 90
fqa A sr=awor yoi 781 gan 8 3R 9 & AT u= yxga fan T
8l |

(i) urd sIfeRIfa far S — FIm Sawas 27 AffeiRa, 8 — S=a
e gRT rfiareff « afasy swHa w® Rer fer o w9
% 8,00,000 /— ¥WI FIfared &3 @ erd SifeRIfUG 31 18 — IR aa &1
ST R Rer fee s v afd fAfdra w97 @) sf3a od arftRifa
FT, I S & ST TG g & ecarfed &A1 g |

Saravanan v. State Represented by the Inspector of Police

Judgment dated 15.10.2020 passed by the Supreme Court in

Criminal Appeal No. 681 of 2020, reported in AIR 2020 SC 5010
(Three Judge Bench)

Relevant extracts from the judgment:

Having heard the learned Counsel for the respective parties and
considering the scheme and the object and purpose of default bail/statutory
bail, we are of the opinion that the High Court has committed a grave error in
imposing condition that the Appellant shall deposit a sum of T 8,00,000/- while
releasing the Appellant on default bail/statutory bail. It appears that the High
Court has imposed such a condition taking into consideration the fact that earlier
at the time of hearing of the regular bail application, before the learned
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Magistrate, the wife of the Appellant filed an affidavit agreeing to deposit
% 7,00,000/-. However, as observed by this Court in catena of decisions and
more particularly in the case of Rakesh Kumar Paul v. State of Assam, AIR 2017 SC
3948, where the investigation is not completed within 60 days or 90 days, as the
case may be, and no chargesheet is filed by 60" or 90" day, Accused gets an
“indefeasible right” to default bail, and the Accused becomes entitled to default
bail once the Accused applies for default bail and furnish bail. Therefore, the
only requirement for getting the default bail/statutory bail Under Section 167(2),
Code of Criminal Procedure is that the Accused is in jail for more than 60 or 90
days, as the case may be, and within 60 or 90 days, as the case may be, the
investigation is not completed and no chargesheet is filed by 60" or 90" day and
the Accused applies for default bail and is prepared to furnish bail. No other
condition of deposit of the alleged amount involved can be imposed. Imposing
such condition while releasing the Accused on default bail/statutory bail would
frustrate the very object and purpose of default bail under Section 167(2), Cr.P.C.
As observed by this Court in the case of Rakesh Kumar Paul (supra) and in
other decisions, the Accused is entitled to default bail/statutory bail, subject to
the eventuality occurring in Section 167, Code of Criminal Procedure, namely,
investigation is not completed within 60 days or 90 days, as the case may be,
and no chargesheet is filed by 60" or 90" day and the Accused applies for
default bail and is prepared to furnish bail.

As observed hereinabove and even from the impugned orders passed by
the High Court, it appears that the High Court while releasing the Appellant on
default bail/statutory bail has imposed the condition to deposit ¥ 8,00,000/- taking
into consideration that earlier before the learned Magistrate and while considering
the regular bail application Under Section 437 Cr.P.C., the wife of the Accused filed
an affidavit to deposit ¥ 7,00,000/-. That cannot be a ground to impose the condition
to deposit the amount involved, while granting default bail/statutory bail.

76. CRIMINAL PROCEDURE CODE, 1973 — Section 167 (2), Proviso (a),

Explanation | (as inserted by Act 45 of 1978)

CONSTITUTION OF INDIA - Article 21

N.D.P.S. ACT, 1985 — Section 36A (4) [as inserted by (Amendment) Act

of (9 of 2001)]

(i) Default bail — Indefeasible right, availing of — Once the accused
files an application for bail u/s 167 (2) CrPC r/w/s 36 A (4) NDPS
Act upon expiry of 180 days or the extended period, he is
deemed to have ‘availed of’ or enforced his rights to be
released on default bail.

(ii) Right of default bail - When will be extinguished? If the accused
fails to apply for default bail and subsequently chargesheet,
additional complaint or application for seeking extension of
time is filed, the right of default bail would be extinguished.
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(iii) Purpose of issuance of notice — Its only purpose is that Public
Prosecutor can satisfy the court that the prosecution has
already obtained an order of extension of time or challan has
been filed or prescribed period has not expired.

que Yfshar |igdr, 1973 — €T 167(2), UR—d® (b) WD |

(1978 @ 3AfSAFTIH H. 45 & FRT JAT I=a:¥ATAA)

ARd &1 Afaem — Ig=BT 21

WTaS MY 3R A1:yATdY ugref Srferfe, 1985 — &IRT 36@ (4)

(dened) rfSfs 2001 & 9 & gRT 3-<ATAA)

() <afass ST — oI ATHR BT AN HAT — TS IR JRRIIA FRT
167 (2) T.9.¥. WgUfSd &IRT 36 (4) TASIMIUY Tae & ded 180 fa=y
3 FHIfd & 91 1@ fasRa 993 A & ueard ded U&d HR
QAT 8 Al I8 91 W1 {6 S g1 |Afasd o\ed R Rer g1 @
AfIBR BT SUMT 3rear yaT R foram mar 2|

(i) =afasa ST &1 AR — $9 fFaifia sn? afe sftgea afasq
S ® oY 3mdeT &1 AP YBdT @ X 3UP dI¢ AR
=, JfaRed aRae a1 @9 &1 fwRa &= =2qg yrefn u3 uwqga
foar sirar 2, a9 afawd Sea &1 AfterR fAatfa g

(iii) @ = O f6d M BT gATS — ST AT I8 S @ & Ald
AP AT $ WP & 9o & Afroe gd 9 & e &t
favaRa &% &1 AR UTad FR BT 2 312AaT IAFFNT 97 IR fHar
ST gt @ 3rerar fetRa awa qof =& gam 2

M. Ravindran v. Intelligence Officer, Directorate of Revenue

Intelligence

Judgment dated 26.10.2020 passed by the Supreme Court in
Criminal Appeal No. 699 of 2020, reported in AIR 2020 SC 5245
(Three Judge Bench)

Relevant extracts from the judgment:

It must also be added and it is well settled that issuance of notice to the
State on the application for default bail filed under the Proviso to Section 167(2)
is only so that the Public Prosecutor can satisfy the Court that the prosecution
has already obtained an order of extension of time from the Court; or that the
challan has been filed in the designated Court before the expiry of the prescribed
period; or that the prescribed period has actually not expired. The prosecution
can accordingly urge the Court to refuse granting bail on the alleged ground of
default. Such issuance of notice would avoid the possibility of the Accused
obtaining default bail by deliberate or inadvertent suppression of certain facts
and also guard against multiplicity of proceedings.
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Once the Accused files an application for bail under the Proviso to Section
167(2) he is deemed to have ‘availed of’ or enforced his right to be released on
default bail, accruing after expiry of the stipulated time limit for investigation.
Thus, if the Accused applies for bail under Section 167(2), Cr.P.C. read with
Section 36A(4), NDPS Act upon expiry of 180 days or the extended period, as
the case may be, the Court must release him on bail forthwith without any
unnecessary delay after getting necessary information from the public prosecutor,
as mentioned supra. Such prompt action will restrict the prosecution from
frustrating the legislative mandate to release the Accused on bail in case of
default by the investigative agency.

However, where the Accused fails to apply for default bail when the right
accrues to him, and subsequently a chargesheet, additional complaint or a report
seeking extension of time is preferred before the Magistrate, the right to default
bail would be extinguished. The Magistrate would be at liberty to take cognizance
of the case or grant further time for completion of the investigation, as the case
may be, though the Accused may still be released on bail under other provisions
of the Cr.P.C..

)
77. CRIMINAL PROCEDURE CODE 1973 - Sections 167 (2), 436-A, 437

and 439

(i) Default bail — Duty of Magistrate — Guidelines issued -
Magistrate is duty bound to bring to the notice of the undertrial
that he has a right to statutory bail — Further, in the event of
indigency and financial breakdown of accused, it is the duty of
Magistrate to bring it to the notice of DLSA for assistance

(ii) Bail — Proviso to section 436A CrPC gives extraordinary power
to the Court and it is the duty of the court to examine the
applicability of this section in each and every case.

qus yfhar AfEar, 1973 — aRIT 167 (2) 436—®, 437 U9 439

(i) <afasa soFa — A e &1 ddar — feemfadys o fda g —
Ao e faares & 98 9qfaa o9 @ fay sdasg @ fo S
fafera: STa uTa A &1 ISR @ — I8 W, 6 aIfgaa & fefa
B4 31erar ¥ au | s 11 @1 <3 § werdn e forar At
|a1 YTraRvT $t gHaa s AT &1 wda 2

(ii) S — ORT 436—F T.U. 9. BT P IR Bl JATEROT AfFaar
Y& AT © 30X YA BT § 39 Y9 DI gAisqdr T g&or
BT TATAT BT e B |

Hyat Mohd. Shoukat v. State of M.P.

Order dated 07.08.2020 passed by the High Court of Madhya

Pradesh in Miscellaneous Criminal Case No. 13123 of 2020, reported
in ILR (2020) MP 2174
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Relevant extracts from the order:

The increasing insensitivity of the criminal justice administration in our State
to extend the incarceration of undertrials is disturbing.

This Court feels it essential to lay down certain guidelines to be followed
by the Courts below in such cases:

(1)

78. CRIMINAL PROCEDURE CODE, 1973 — Sections 173 and 190

Where the investigation of an offence does not conclude
within the time stipulated in section 167(2) Cr.P.C and the
accused becomes eligible to statutory bail, it shall be the
duty of the State to inform the Magistrate about the same
and also it shall be the duty of the Magistrate to bring it to
the notice of the under Trial that he has a right to statutory
bail provided he can furnish the bail bonds.

In the event the under trial on account of his indigency or
financial backwardness is unable to provide for bail bonds,
it shall be the duty of the Magistrate to bring the same to
the notice of the District Legal Services Authority, who shall
take the assistance of Non-Governmental Organizations
(NGO’s) where available, in assisting the under trial to
secure statutory bail. The financial backwardness or
indigency of the under trial must not come in the way of him
securing a statutory bail.

When bail applications are moved before the learned Court
below, be it under section 437 or 439 Cr.P.C, it shall be the
solemn duty of the Court to examine in each and every case
whether the provision of section 436A Cr.P.C, even if not
raised by the accused, would apply in a given case. Where
it becomes evident to the Court that the right under section
436A Cr.P.C had accrued to the under trial, it shall release
the under trial on his personal bond with or without sureties
as provided under section 436A Cr.P.C unless, for
compelling reasons to be recorded by the learned Court
below, the period of incarceration is to be extended beyond
one half of the total sentence which could be imposed upon
the under trial for the commission of the said offence.

INDIAN PENAL CODE, 1860 — Section 302
Further investigation — Initially death of deceased sought to be
passed of as accidental or suicidal — Investigation not completed
for considerable amount of time — Supreme Court orders for
conclusion of investigation within the prescribed limit — Closure
report filed on the basis that death was homicidal but there was no
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clue of offenders — Closure report lacks bonafide — Setting aside
closure report, de novo investigation directed by the Apex Court.

<vs yfear Gfgar, 1973 — €I 173 U9 190

ARdII <vs dfadl, 1860 — ORT 302

T AN — JARA | AP DI Y BT ROT GelcAT IT IJTSTEAT DI AT
T — gt G5 918 1 3rawor gof T — ITaad -rerd 7 3T Bl
fFratRa awamafd § gof s ¥ fFar — aren gyiidsT 39 memR «®
ggd f@ar T 6 g ar9—ag W@eu &1 off g AfgEaTor & Hdd
H ois T 2 e — @ren gfidsT d \HEET &1 HE — Sadd
AT gRT WA gfaae =T s fear mar — 9d9 sa9er AR |

Neetu Kumar Nagaich v. State of Rajasthan and ors.
Judgment dated 16.09.2020 passed by the Supreme Court in Writ
Petition (Crl.) No. 141 of 2020, reported in AIR 2020 SC 5267
(Three Judge Bench)

Relevant extracts from the judgment:

Reverting to the facts of the present case, we find that the occurrence
took place in the intervening night of 13.08.2017 and 14.08.2017. The inquest
proceedings Under Section 174 Cr.P.C. were registered on 14.08.2017 but
remained inconclusive, and now in view of the closure report deserves to be
consigned. The death of the deceased was initially sought to be passed off as
accidental by collision with a train or suicidal due to depression. The F.I.R. under
Section 302, IPC was registered very much belatedly on 29.06.2018, albeit
reluctantly, only at the persistence of the Petitioner and her husband after they
repeatedly approached the higher authorities. Even thereafter the investigation
remained at a standstill till the filing of the counter affidavit before this Court as
recent as 03.07.2020 with the Respondents insisting that the death was
accidental and that the nature of injuries could not attribute a homicidal death.
Earlier the husband of the Petitioner had also petitioned the High Court where
till 20.07.2019 the Respondents insisted that the death was accidental in nature.
Unfortunately, the High Court despite noticing the long pendency of the
investigation took a misguided approach that the Petitioner had not expressed
suspicion against any one and neither had he alleged biased against the
Investigating Officer, to pass an open ended order to investigate the case and
file a report. In this manner, the investigation remained inconclusive for nearly
three long years with the investigating agency sanguine of passing it off as an
accidental death without coming to a firm conclusion avoiding to complete the
investigation. It is only when we ordered on 08.07.2020 that the investigation be
concluded within a period of two months and the final report be placed before
us, that suddenly a very lengthy investigation closure report has been filed
before us taking a stand that though the death was homicidal there was no clue.
The closure report is therefore, to our mind, a clear hasty action leaving much
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to be desired regarding the nature of investigation, because if a detailed
investigation had already been done as is sought to be now suggested, there is
no reason why a final report could not have been filed by the investigating
agency in the normal course of events and needed an order to do so from this
Court. The entire investigation and the closure report therefore lack bonafide.
The interest of justice therefore requires a de novo investigation to be done, to
sustain the confidence of the society in the Rule of law irrespective of who the
actors may be.

We, therefore, set aside the closure report and direct a de novo investigation
by a fresh team of investigators to be headed by a senior police officer of the
State consisting of efficient personnel well conversant with use of modern
investigation technology also. No officer who was part of the investigating team
leading to the closure report shall be part of the team conducting de novo
investigation. Much time has passed and there is undoubtedly an urgency in
the matter now. We therefore direct that such fresh investigation must be
concluded within a maximum period of two months from today and the police
report be filed before the court concerned whereafter the matter shall proceed
in accordance with law.

[
79. CRIMINAL PROCEDURE CODE, 1973 — Section 190

(i) Closure Report — Notice — Must be issued by the Court to the

complainant whenever closure report is filed.

(ii) Notice — Proposed accused should be noticed whenever

complainant challenges order of dismissal of complaint.

qus gfshar dfadr, 1973 — &RT 190

(i) T yfEssT — ar uF — @ yfidsd ugd si| R ARred
g1 Rieraasdl &1 a1 U JaeHd AR A1 arfed |

(i) = 93 — Riemadal gR1 uRdae PR & s &1 gk <
R yEdrfad AfFRgEd &t A far s arfad |

Vijay Singh v. State of M.P. & ors.

Order dated 30.11.2019 passed by the High Court of Madhya Pradesh

(Gwalior Bench) in Miscellaneous Criminal Case No. 46932 of 2019,
reported in ILR (2020) MP 1959

Relevant extracts from the order:

This Court is conscious of the fact that after the dismissal of the complaint,
if the order is challenged by the complainant, then the persons arrayed as
accused are required to be heard. Thus, it is clear that after the closure report
is filed, the Court shall issue notice to the complainant.
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*80. CRIMINAL PROCEDURE CODE, 1973 — Sections 204 (4) and 378 (4)
Dismissal of complaint — Appeal or revision — Appeal u/s 378 (4) is
not maintainable in case of dismissal of private complaint for non-
payment of process fee, as such order does not amount to acquittal
of accused.

<us yfshar wfdar, 1973 — €RIT 204 (4) Uq 378 (4)

gRRare &1 @R f&Har SEr — rdie srerEr gaeer — R RieT w1 &1
WA T 811 » SRYT ol aRare @Re 81 &1 & 9a)or & 999 o
&RT 378(4) @ 3iavid rdfiar wiwvfig & 2 Fife T/ ey &1 uRomH
IfFRIFd 31 Jrwfea ) siar 2 |

Bhagwati Stone Crusher M/s v. Sheikh Nizam Mansoori
Judgment dated 01.05.2020 passed by the High Court of Madhya
Pradesh in Criminal Appeal No. 9613 of 2019, reported in ILR (2020)
MP Short Note 14

81. CRIMINAL PROCEDURE CODE, 1973 — Section 311
Recalling of witness — The person, whose evidence appears to be
essential for the just decision of the case, may be recalled by the
court at any stage.

qus yfebar wfedr, 1973 — &1 311

el &1 g4: g SF1 — 98 aAafdd, e 9 qmd & <[ Td
fafreaa 2g smawas udia sidl @, <o g1 fad +f usha R g |iey
G AT ST AHaT 2 |

The State rep. by the D.S.P. v. Tr. N. Seenivasagan
Judgment dated 01.03.2021 passed by the Supreme Court in Criminal
Appeal No. 231 of 2021, reported in 2021 (1) ANJ (SC) 244

Relevant extracts from the judgment:

In our view, having due regard to the nature and ambit of Section 311 of
the Cr.P.C., it was appropriate and proper that the applications filed by the
prosecution ought to have been allowed. Section 311 provides that any Court
may, at any stage of any inquiry, trial or other proceedings under the Cr. P. C.,
summon any person as a witness, or examine any person in attendance, though
not summoned as a witness, or recall and re-examine any person already
examined and the Court shall summon and examine or recall and re-examine
any such person “if his evidence appears to it to be essential to the just decision
of the case”. The true test, therefore, is whether it appears to the Court that the
evidence of such person who is sought to be recalled is essential to the just
decision of the case.
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82. CRIMINAL PROCEDURE CODE, 1973 — Sections 437 and 439

(i) Bail — Conditions that can be imposed while allowing bail
applications — Court has discretion to impose “any condition”
which must be exercised judiciously and compassionately.

(ii) Object of imposing conditions is to facilitate the administration
of justice, secure the presence of accused and to ensure that
liberty of accused is not misused — However, liberty should
not become illusory by imposition of conditions which are
disproportionate to the above objectives — Conditions imposed
by courts must bear a proportional relationship to the purpose
of imposing the conditions.

qus yfshar |fgdar, 1973 — gRIT 437 U9 439

(i) “HHd — S AMAET SR HRd 9T Mg o1 I I —
T $ “HIs Y 7d” IR F3 &1 fAdeeR 8, w= 9
faaaTeeR &1 91T —[AFHTd 3R Gergfaqd® fHar s anf3y |

(ii) ud PRI &7 &1 BT — <A w=mEA &l Gfaeno-a 9=,
ARRYH 31 SuReafa YHhilkaa a1 ik I8 gHhilaa o< 2 &
ARRH FRT WAAAT BT FLUANT 21 AT S — qenfl, IuwRiD
el 9 UIadF T PRI o Oy wadHar ufia ar A w1
41 <1 91fey — <yl §RT ARRIAT ord = o1 & Sevd @
arutfas s a2y |

Parvez Noordin Lokhandwalla v. State of Maharashtra and anr.

Judgment dated 01.10.2020 passed by the Supreme Court in Criminal
Appeal No. 648 of 2020, reported in (2020) 10 SCC 77

Relevant extracts from the judgment:

The language of Section 437(3) CrPC which uses the expression “any
condition ... otherwise in the interest of justice” has been construed in several
decisions of this Court. Though the competent court is empowered to exercise
its discretion to impose “any condition” for the grant of bail under Sections 437(3)
and 439(1)(a) CrPC, the discretion of the court has to be guided by the need to
facilitate the administration of justice, secure the presence of the accused and
ensure that the liberty of the accused is not misused to impede the investigation,
overawe the witnesses or obstruct the course of justice. Several decisions of
this Court have dwelt on the nature of the conditions which can legitimately be
imposed both in the context of bail and anticipatory bail.

In Dataram Singh v. State of U.P, (2018) 3 SCC 22, this Court observed that:

“The grant or refusal of bail is entirely within the discretion
of the Judge hearing the matter and though that discretion
is unfettered, it must be exercised judiciously and in a
humane manner and compassionately. Also, conditions for
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the grant of bail ought not to be so strict as to be incapable
of compliance, thereby making the grant of bail illusory.”

In Sumit Mehta v. State (NCT of Delhi), (2013) 15 SCC 570, in the context of
conditions under Section 438(2) CrPC, this Court observed that a balance has
to be struck between the rights of the accused and the enforcement of the
criminal justice system while imposing conditions on the grant of bail:

“While exercising power under Section 438 of the Code,
the court is duty-bound to strike a balance between the
individual’s right to personal freedom and the right of
investigation of the police. For the same, while granting
relief under Section 438(1), appropriate conditions can be
imposed under Section 438(2) so as to ensure an
uninterrupted investigation. The object of putting such
conditions should be to avoid the possibility of the person
hampering the investigation. Thus, any condition, which has
no reference to the fairness or propriety of the investigation
or trial, cannot be countenanced as permissible under the
law. So, the discretion of the court while imposing conditions
must be exercised with utmost restraint.”

This Court also discussed the scope of the discretion of the court to impose
“any condition” on the grant of bail and observed: [Sumit Mehta case (supra)]

“The words “any condition” used in the provision should
not be regarded as conferring absolute power on a court
of law to impose any condition that it chooses to impose.
Any condition has to be interpreted as a reasonable
condition acceptable in the facts permissible in the
circumstance and effective in the pragmatic sense and
should not defeat the order of grant of bail.”

The conditions which a court imposes for the grant of bail — in this case
temporary bail — have to balance the public interest in the enforcement of
criminal justice with the rights of the accused. The human right to dignity and
the protection of constitutional safeguards should not become illusory by the
imposition of conditions which are disproportionate to the need to secure the
presence of the accused, the proper course of investigation and eventually to
ensure a fair trial. The conditions which are imposed by the court must bear a
proportional relationship to the purpose of imposing the conditions. The nature
of the risk which is posed by the grant of permission as sought in this case must
be carefully evaluated in each case.

JOTI JOURNAL -APRIL 2021 - PART Il 95



83. CRIMINAL PROCEDURE CODE, 1973 - Section 438
Anticipatory bail — Maintainability of — Anticipatory bail application
is maintainable even if it is filed by an absconding accused.
qus yfshar Hiddr, 1973 — ©RT 438
IR S — giofiar — e SRR AIftRgaa gRT 1 uwga &1l SHTa
BT 3maed Y urwofia gar 8

Rajni Puruswani & anr. v. State of M.P.

Order dated 17.06.2020 passed by the High Court of Madhya
Pradesh in Miscellaneous Criminal Case No. 13325 of 2020, reported
in ILR (2020) MP 1477

Relevant extracts from the order:

So far as maintainability of anticipatory bail is concerned, it is maintainable
even the person is declared absconder under Section 82 of Cr.P.C. but on merits
case would be governed by the judgment of Apex Court rendered in the case of
Lavesh v. State (NCT of Delhi), (2012) 8 SCC 73. There is no any restrictions in the
law about the tenability of the application by the accused, who is absconded or
against whom the challan has been filed by showing him as an ‘absconded
accused’. In the aforesaid situation, it may be presumed that the investigation is
going on against the aforesaid absconded accused. When he will arrest, then
supplementary charge-sheet in the shape of additional evidence will be filed.

In this case the trial Court dismissed the application only upon the ground of
tenability, while as per aforesaid law, application was tenable. Trial Court was required
to see the merits of the case. If the accused is absconded than definitely it may be
a ground for dismissal of application, but it cannot be treated as a bar for the
purpose of tenability of application in the light of settled law of Hon’ble Apex Court.

)
*84. CRIMINAL PROCEDURE CODE, 1973 — Section 438

Anticipatory bail - When case diary and status report clearly indicate

that the accused is absconding and not co-operating with the

investigation, successive anticipatory bail application ought not to
be entertained — The specious reason of change in circumstances
cannot be invoked for successive anticipatory bail applications, once
it is rejected by a speaking order and that too by the same judge.

que gfshar wfadr, 1973 — &R 438

Y9 ST — o9 D9 SN a7 Ufaded ¥ W ®Y ° g8 <f¥a shar
2 f¥ Ifgad vYR 2 &R e ¥ |gahr TE o) 3|1 @ a9 Iaxad!
U9 ST e R AR T8 sxa1 arfey — afe St =armefier gt
faeqa e SR Y U IR 0 THT BT IEST SRS R & T=m
2 a9 gReerfay ¥ uRads &1 falRme arRor Scaxadt afis s s
@ Ty arp 7€l BT 2 |
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*85.

86.

G. R. Ananda Babu v. State of Tamil Nadu and anr.

Order dated 28.01.2021 passed by the Supreme Court in
SLP (Crl.) No. 213 of 2021, reported in 2021 (1) Crimes 135 (SC)
(Three-Judge Bench)

CRIMINAL PROCEDURE CODE, 1973 - Section 439 (2)

Cancellation of bail — Correctness of order granting bail is subject
to assessment by an appellate or superior Court and it may be set
aside on the ground that Court granting bail did not consider
material facts or crucial circumstances — Setting aside of an
unjustified, illegal or perverse order of granting bail is distinct from
cancellation of bail on ground of supervening misconduct of
accused or because some new facts have emerged, requiring
cancellation.

<us yfpar Gfaar, 1973 — aRT 439 (2)

S 31 FREN — S WIPR B & AT $I FEdT Idel a1 aRks
ST §RT -1 & A 2 3R S 39 IR W U fHAT 1 Aavall
? & <Ired A 9ed ©ieR 3§ agayel arrl ar akRerfay w
faar 81 fear 2 — S9a ©eR &)1 &1 (e faa, sdg ar yfaad
JATQY JAUTET HRAT ANRFI S HITART D TR W AT FB Y a2 G0
A A/ FREN maeas g @ e @) el 9 = @

Dr. Naresh Kumar Mangla v. Smt. Anita Agarwal and ors.
Judgment dated 17.12.2020 passed by the Supreme Court in Criminal
Appeal No. 872 of 2020, reported in 2021 (1) Crimes 105 (SC)
(Three Judge Bench)

CRIMINAL PROCEDURE CODE, 1973 — Sections 451 and 457

INDIAN PENAL CODE, 1860 — Section 379

MINES AND MINERALS (DEVELOPMENT AND REGULATION) ACT, 1957
— Section 21

M.P. MINOR MINERAL RULES, 1996 — Rule 53

Release of seized vehicle — Jurisdiction of Court — Magistrate can
release vehicle seized by police under section 451 CrPC — The
ouster of jurisdiction of the Criminal Court would only occur if the
proceeding of forfeiture is completed under Rule 53 of the M.P.
Minor Mineral Rules, 1996.

gvs yfspar Gfedr, 1973 — 9RIV 451 Uq 457

ARAIG <vs Gfgdr, 1860 — €RT 379

AR Efe (faera v fafaae) aifSfsm, 1957 — et 21
Tegye e Mor wfvor 9, 1996 — 9 53
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S e B SR — AR $1 JRHIRAT — Yferd gR1 o<t ars &l
qus gfhar wikar @1 arT 451 & Ifavfad ARG T SV B HAT & —
ATIRITS R—ATATAT T AFISR daa ot afvta g afe weayder o
el 9, 1996 & % 53 & avid G9URvT &1 HrRiaE! qof 8 o1 |

Pratap v. State of M.P.

Order dated 27.06.2020 passed by the High Court of Madhya
Pradesh (Indore Bench) in Miscellaneous Criminal Case No. 5316
of 2020, reported in ILR (2020) MP 1490

Relevant extracts from the order:

Undisputedly there is no provision for the temporary release of the vehicle
to the registered owner either in the MMDR Act of 1957 by the Magistrate or in
the “M.P. Minor Mineral Rules, 1996”. The MMDR Act of 1957 and rules (“M.P.
Minor Mineral Rules, 1996”) made thereunder nowhere bars or put an embargo
on the jurisdiction of the trial court/ Magistrate to entertain an application filed
under section 451 of the Cr.P.C. In the case, in hand, the vehicle belonging to
the petitioner has been seized by police in crime no. 795/2019 and must have
produced before the learned Magistrate, therefore, the magistrate alone has
jurisdiction to release the vehicle under section 451 of the Cr.P.C. in absence of
any provision in “M.P. Minor Mineral Rules, 1996”. That the FIR has been
registered for the offence u/s. 379 of the I.P.C. and u/s. 21 of the MMDR of
1957, and M.Cr.C. No. 5316/2020 being tried under the provisions of the Code
of Criminal Procedure particularly the offence under the Indian Penal Code.
The doctrine of exclusion of jurisdiction of the regular courts to deal with a
matter and to pass appropriate orders in such criminal proceedings is founded
in the maxim ‘Generalia Specialibus Non Derogant’ (special law overrides general
law). In other words, jurisdiction over the Courts to deal with the matter and
pass orders under the provisions of the Code of Criminal Procedure should be
presumed and to hold the contrary, there must be a specific bar in any special
law concerning certain matters under the Criminal Procedure Code and by
necessary implication by making such similar provisions to deal with a matter in
the special enactments.

Needless to say that even after the temporary release of the vehicle to the
applicant, the competent authority under the “M.P. Minor Mineral Rules, 1996”
would be competent to pass the order under the provisions of rule 53. The
ouster of jurisdiction of the criminal court would only occur if the proceeding of
forfeiture is completed under Rule 53 of the “M.P. Minor Mineral Rules, 1996”.

87. DRUGS AND COSMETICS ACT, 1940 — Sections 22, 22 (1)(d), 23, 25,
27, 32 and 36 AC
DRUGS AND COSMETICS RULES, 1945 — Rules 51, 51 (4), 51 (5) and 52
CRIMINAL PROCEDURE CODE, 1973 — Sections 154, 167, 173, 178 to
185, 190, 200 and 202
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Drugs and Cosmetics Act — Trial of offences — Competency — In view
of Section 32 of the Act, Police Officer cannot prosecute offenders
in regard to such offences — Only persons mentioned in Section 32
are entitled to do the same — Directions issued by the Apex Court.

3ufer vad garee ArnRf ifSif, 1940 — ©IRIG 22, 22 (1)(H),
23, 25, 27, 32 Ud 36 B

3ifer vq wameE Al AR, 1945 — A 51, 51 (4), 51 (5) U4 52
qus yfspar Gfadr, 1973 — RV 154, 167, 173, 178 | 185, 190,

200 U4 202

3iafery va gares arrfY s — sruRren &1 faarer — \erar — SR
DI ORI 32 B ATAIS d Yferq AHRT 04 ruRren’ &1 frfaa a8 o=
ST & — da 9 81 afaa ot T 32 § afdfa & ¢ur & & forg aifdrepa
T — Soaad IrTad gRT Ay S fey v

Union of India v. Ashok Kumar Sharma and ors.

Judgment dated 28.08.2020 passed by the Supreme Court in Criminal
Appeal No. 200 of 2020, reported in AIR 2020 SC 5274

Relevant extracts from the judgment:

It is not open to the Police Officer to submit a report under Section 173 of

the CrPC in regard to an offence under Chapter IV of the Act under Section 32.

Itis true that when the complaint under Section 32 is filed either by the Inspector

or by the Authorised Gazetted Officer being public servants under Section 200, the
Magistrate is exempted from examining the complainant and witnesses.

Thus, we may cull out our conclusions/directions as follows:

l. In regard to cognizable offences under Chapter IV of the Act, in view
of Section 32 of the Act and also the scheme of the CrPC, the Police
Officer cannot prosecute offenders in regard to such offences. Only
the persons mentioned in Section 32 are entitled to do the same.

II. There is no bar to the Police Officer, however, to investigate and
prosecute the person where he has committed an offence, as stated
under Section 32(3) of the Act, i.e., if he has committed any cognizable
offence under any other law.

. Having regard to the scheme of the CrPC and also the mandate of
Section 32 of the Act and on a conspectus of powers which are
available with the Drugs Inspector under the Act and also his duties,
a Police Officer cannot register a FIR under Section 154 of the CrPC,
in regard to cognizable offences under Chapter IV of the Act and he
cannot investigate such offences under the provisions of the CrPC.
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IV. Having regard to the provisions of Section 22(1)(d) of the Act, we
hold that an arrest can be made by the Drugs Inspector in regard to
cognizable offences falling under Chapter IV of the Act without any
warrant and otherwise treating it as a cognizable offence. He is,
however, bound by the law as laid down in D.K. Basu v. State of West
Bengal, (1997) 1 SCC 416 and to follow the provisions of CrPC.

V. It would appear that on the understanding that the Police Officer can
register a FIR, there are many cases where FIRs have been registered
in regard to cognizable offences falling under Chapter IV of the Act. We
find substance in the stand taken by learned Amicus Curiae and direct
that they should be made over to the Drugs Inspectors, if not already
made over, and it is for the Drugs Inspector to take action on the same in
accordance with the law. We must record that we are resorting to our
power under Article 142 of the Constitution of India in this regard.

VI. Further, we would be inclined to believe that in a number of cases on
the understanding of the law relating to the power of arrest as, in
fact, evidenced by the facts of the present case, police officers would
have made arrests in regard to offences under Chapter 1V of the Act.
Therefore, in regard to the power of arrest, we make it clear that our
decision that Police Officers do not have power to arrest in respect of
cognizable offences under Chapter IV of the Act, will operate with
effect from the date of this Judgment.

VIl. We further direct that the Drugs Inspectors, who carry out the arrest,
must not only report the arrests, as provided in Section 58 of the
CrPC, but also immediately report the arrests to their superior Officers.

)

EVIDENCE ACT, 1872 — Sections 3 and 154

Hostile withess — Hostility of independent witnesses does not by
itself discredit evidence of the Investigating Officer unless there
is something in cross-examination of Investigating Officer to
disbelieve him.

e IAferfH, 1872 — 9RIY 3 UG 154

yersidl aiefl — Yaa= aifdry @) ueg gifEar A rue g # fad=e
IS B wrew b1 Afqraafa 9 qardt @ o9 9@ 6 @y fagwen
e @ gfauderor § 89 wR Afazar fed o &1 B HROT AT B |

Arun v. State of M.P.

Judgment dated 10.07.2020 passed by the High Court of Madhya
Pradesh (Indore Bench) in Criminal Appeal No. 953 of 2011, reported
in ILR (2020) MP 1921 (DB)
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89. EVIDENCE ACT, 1872 — Sections 8, 9 and 45
INDIAN PENAL CODE, 1860 — Section 302

90.

(i)

(i)

Identification parade — Evidentiary value — Finding of guilt
cannot be based purely on refusal of the accused to undergo
an identification parade.

Non-examination of ballistic expert — Effect — There is no
inflexible rule which requires the prosecution to examine a
ballistics examiner in every case where a murder is alleged to
have been caused with the use of a fire arm.

arey JAFfSrfrad, 1872 — 9IRIT 8, 9 UG 45
YRJII gvs Giadr, 1860 — EIRT 302

0
(i)

UEA RS — GIidds Jed— <IuiifE fagg wu 9 39 R sauniRd 8l
DI ST Fad ! & AIRRE A1 U89 RS ST 91 B3 9 SHR IR (AT |
1@ faeiys 1 uXieroT T BT — YA — S8 T Y 3RA D
9T O &1 T IRIG 8, 98 T B doik frawm ad 2 P
yeafy@ ted &1 gdeer s ARG @ v yde wa A
ATaThD Bl |

Rajesh alias Sarkari and anr. v. State of Haryana

Judgment dated 03.11.2020 passed by the Supreme Court in
Criminal Appeal No. 1648 of 2019, reported in AIR 2020 SC 5561
(Three Judge Bench)

Relevant extracts from the judgment:

The precedent which we have reviewed above would thus indicate that
there is no inflexible rule which requires the prosecution to examine a ballistics
examiner in every case where a murder is alleged to have been caused with the
use of a fire arm.

The finding of guilt cannot be based purely on the refusal of the accused
to undergo an identification parade.

INDIAN PENAL CODE, 1860 — Sections 34, 109, 120-B, 149, 302, 364,
365 and 387

EVIDENCE ACT, 1872 - Sections 3, 59, 60, 106, 114 and 133
CRIMINAL PROCEDURE CODE, 1973 — Sections 164 and 307

(i)

(i)

Substantive evidence — Is the evidence rendered in Court - It
would be impermissible to convict the accused on the basis of
the statement made u/s 164 CrPC.

Abduction and murder — Abduction followed by murder in
appropriate cases can enable a court to presume that the
abductor is the murderer.
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(iii) Evidence of accomplices — Accomplices are credible witnesses
when the entire circumstance is borne in mind — Test is whether
it is safe to convict the accused believing such witnesses.

HARAI gUs Afadl, 1860 — €IIRTU 34, 109, 1204, 149, 302, 364,

365 Ud 387

arey AfSrfraH, 1872 — 9IRIY 3, 59, 60, 106, 114 U4 133

gvs yfspar Gf2dr, 1973 — 9RT 164

(i) arfeas ared — =amaTay ® foar 1 wreg & € — 9.9, 3 ORT 164
® d8d fHT T FAT & ATER WR AYFd &1 I ST AT T2
BT |

(ii) UTIVT UF TAT — IUYYFA ATl H AYSUT D 9IS g3 &dT ARITeld
B Tg SULRYT B4 & forg gaef g91c) 2 & rusrvreal € s 21

(iii) TEoTuRTER B Aed — HEITuRTE favga-i wfl @ wafe wyef aRRerfoal
B 9 H ¥@T SI1d — gieror 98 2 f & o9 arfern R favara a%
AT B <1RIg far s grida 2 |

Somasundaram alias Somu v. State Rep. by the Deputy
Commissioner of Police

Judgment dated 03.06.2020 passed by the Supreme Court in Criminal
Appeal No. 403 of 2010, reported in AIR 2020 SC 3327

Relevant extracts from the judgment:

In a case where a witness, in his statement under Section 164 of the CrPC,
makes culpability of the accused beyond doubt but when he is put on the witness
stand in the trial, he does a complete somersault, as the statement under Section
164 is not substantial evidence then what would be the position? The substantive
evidence is the evidence rendered in the Court. Should there be no other
evidence against the accused, it would be impermissible to convict the accused
on the basis of the statement under Section 164.

We would think that the aforesaid principle would also apply to those persons
who illegally confine the person who stands abducted even if there is no evidence
that they have themselves carried out the abduction. Section 387 is heightened
form of extortion in which the victim is put in the fear of death or grievous hurt.
Section 347 involves wrongful confinement of a person for the purpose of
committing extortion. The appellants have been convicted under Sections 347
and 387 of the IPC. This is not an inexorable rule but to be applied based on the
factual matrix presented before the court. Where abduction is followed by illegal
confinement and still later by death, the inference becomes overwhelming that
the victim died at the hands of those who abducted/confined him. Nobody has a
case that the deceased died a natural death. In State of W.B. v. Mir Mohamad
Omar, AIR 2000 SC 2988 therein, the Court, inter alia, held as follows:
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“When it is proved to the satisfaction of the Court that
Mahesh was abducted by the accused and they took him
out of that area, the accused alone knew what happened
to him until he was with them. If he was found murdered
within a short time after the abduction the permitted
reasoning process would enable the Court to draw the
presumption that the accused have murdered him. Such
inference can be disrupted if the accused would tell the
Court what else happened to Mahesh at least until he was
in their custody.

During arguments we put a question to learned Senior
Counsel for the respondents based on a hypothetical
illustration. If a boy is kidnapped from the lawful custody of
his guardian in the sight of his people and the kidnappers
disappeared with the prey, what would be the normal
inference if the mangled dead body of the boy is recovered
within a couple of hours from elsewhere. The query was
made whether upon proof of the above facts an inference
could be drawn that the kidnappers would have killed the
boy. Learned Senior Counsel finally conceded that in such
a case the inference is reasonably certain that the boy was
killed by the kidnappers unless they explain otherwise.

In this context we may profitably utilise the legal principle
embodied in Section 106 of the Evidence Act which reads
as follows: “When any fact is especially within the knowledge
of any person, the burden of proving that fact is upon him.

The section is not intended to relieve the prosecution of its
burden to prove the guilt of the accused beyond reasonable
doubt. But the section would apply to cases where the
prosecution has succeeded in proving facts from which a
reasonable inference can be drawn regarding the existence
of certain other facts, unless the accused by virtue of his
special knowledge regarding such facts, failed to offer any
explanation which might drive the court to draw a different
inference.”

The deceased was brought in a Ford Escort car. He was brought by A4,
A11, A16 and A17. It is to be remembered that the case of the prosecution is
that except A12, A4 to A18 were the henchmen of A3. We have referred to the
evidence against A6, A11 and A16. There are materials other than the deposition
of PW11. We hold that the accomplices are credible witnesses when the whole
circumstances are borne in mind. Their evidence may not be immaculate in
character. By their very nature, that is being accomplices, any such claim would
be incongruous. But the test is whether it is safe to convict the accused believing
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such witnesses. We are of the view that as regards the crime and the accused,
their testimony brings home the truth, as regards accused who are appellants
before us. There is no motive attributed to PW10 and PW11 to falsely implicate.
The presumption of murder was rightly drawn.

91.

INDIAN PENAL CODE, 1860 — Sections 34 and 302
EVIDENCE ACT, 1872 — Sections 3, 8 and 9
CRIMINAL PROCEDURE CODE, 1973 — Section 162
APPRECIATION OF EVIDENCE:

CRIMINAL TRIAL:

(i)

(i)

(iii)

Forensic evidence — Withholding of — Effect — Held, when vital
forensic evidence is kept away, an adverse inference will have
to be drawn against the prosecution.

Test identification parade — Evidentiary value of — Effect of
presence of police — Held, test identification evidence is not a
substantive piece of evidence, but can only be used for
corroboration of court statements — Further held, when
identifications are done in the presence of police, the resultant
communication of identifiers tantamount to statements made
to police officers in the course of investigation and fall within
the ban of Section 162 CrPC.

Conduct of witness — Value of — Held, unnatural conduct of
witness make them unreliable — Instantly, eye-witness knew
the victim, he allegedly saw the assault on victim but kept quiet
about the incident — Held, his reaction and conduct does not
match up to ordinary person and therefore, his testimony
deserves to be discarded.

AR quvs Ai&dr, 1860 — HIRIU 34 U4 302
ey Irferf-rad, 1872 — ©IRTY 3, 8 UG 9
que gfshar dfadr, 1973 — aRT 162

q1Ed BT JATH:

3MuRIfer® faarRoT:
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(i)

HRS A — ygd T ST — g9rd — AffeiRa, s9 weayei
HRRY® wen d yega 8 fHar wmar 2, @ afmes o oy
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IgaE WS — 9ifdge qea — yferw @1 SuRerfa &1 wwe -
affaiRa, geaq we IRaF wieg T8 2, AIfig sHedT SuAT 9=
Tt A1ed &Y yie & forg fear o wear @ — st aifrferiRa,
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(iii) wTeft &1 AT — You — ffeiRa, et &1 sefae smEReT S
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Chunthuram v. State of Chhattisgarh

Judgment dated 29.10.2020 passed by the Supreme Court in
Criminal Appeal No. 1392 of 2011, reported in (2020) 10 SCC 733
(Three Judge Bench)

Relevant extracts from the judgment:

The alleged weapons of assault recovered on the basis of statement of
the accused could be a key evidence to support the prosecution, but
unfortunately, the recovered articles were never linked to the crime. The police
sent them to the CHC for examination and the CHC doctor (PW 7) had stated
that the injuries found on the body could have been caused by those weapons.
However, in his cross-examination, the doctor admitted that bloodstains or other
marks on the exhibits could not be seen. The weapons were reportedly sent for
chemical examination and although the trial court had referred to the report of
chemical analyst to conclude the presence of blood on the exhibits but the
purported chemical analyst report is not found available with the case records.
Moreover, there is no mention of any such report in the High Court’s judgment.
This would suggest that the prosecution did not produce any chemical analyst
report in the case.

The relevant forensic evidence for the seized shirt (supposedly worn by
the co-accused Jagan Ram acquitted by the High Court) was withheld by the
prosecution. When such vital forensic evidence is kept away, an adverse
inference will have to be drawn against the prosecution.

To establish the presence of Chunthuram at the place of incident, the courts
relied on the test identification parade and the testimony of Filim Sai (PW 3).
The test identification evidence is not substantive piece of evidence but can
only be used, in corroboration of statements in court. The ratio in Musheer Khan
v. State of M.P, (2010) 2 SCC 748 will have a bearing on this issue where A.K.
Ganguly, J. writing for the Division Bench succinctly summarised the legal position
as follows:

“It may be pointed out that identification test is not
substantive evidence. Such tests are meant for the purpose
of helping the investigating agency with an assurance that
their progress with the investigation into the offence is
proceeding on right lines.”
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The infirmities in the conduct of the test identification parade would next bear
scrutiny. The major flaw in the exercise here was the presence of the police during
the exercise. When the identifications are held in police presence, the resultant
communications tantamount to statements made by the identifiers to a police officer
in course of investigation and they fall within the ban of Section 162 of the Code.
[See: Ramkishan Mithanlal Sharma v. State of Bombay, (1955) 1 SCR 903].

X X X

Next the unnatural conduct of PW 4 will require some scrutiny. The witness
Bhagat Ram was known to the deceased and claimed to have seen the assault
on Laxman by Chunthuram and another person. But curiously, he did not take
any proactive steps in the matter to either report to the police or inform any of
the family members. Such conduct of the eyewitness is contrary to human nature.
In Amar Singh v. State (NCT of Delhi), 2020 SCC OnLine SC 826, one of us, Krishna
Murari, J. made the following pertinent comments on the unreliability of such
eyewitness:

“The conviction of the appellants rests on the oral testimony
of PW 1 who was produced as eyewitness of the murder of
the deceased. Both the learned Sessions Judge, as well as
High Court have placed reliance on the evidence of PW 1
and ordinarily this Court could be reluctant to disturb the
concurrent view but since there are inherent improbabilities
in the prosecution story and the conduct of eyewitness is
inconsistent with ordinary course of human nature we do
not think it would be safe to convict the appellants upon
the uncorroborated testimony of the sole eyewitness. Similar
view has been taken by a three-Judge Bench of this Court
in Selveraj v. State of T.N., (1976) 4 SCC 343 wherein on an
appreciation of evidence the prosecution story was found
highly improbable and inconsistent of ordinary course of
human nature concurrent findings of guilt recorded by the
two courts below were set aside.”

The witness here knew the victim, allegedly saw the fatal assault on the
victim and yet kept quiet about the incident. If PW 4 had the occasion to actually
witness the assault, his reaction and conduct does not match up to ordinary
reaction of a person who knew the deceased and his family. His testimony
therefore deserves to be discarded.

92. INDIAN PENAL CODE, 1860 — Sections 149 and 302
EVIDENCE ACT, 1872 — Sections 8, 45, 59 and 134
(i) Interested eye-witness — Sole testimony — Evidence of sole
eye-witness replete with contradictions and omissions — Being
an interested witness, such evidence cannot be made basis
for conviction.
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(ii) Finding of FSL Report — Evidentiary value — FSL report loses
its evidentiary value if the accused persons have not been
confronted with the finding.

ARAI qvs HiEdr, 1860 — HIRIY 149 U4 302

ey AfgH, 1872 — GIRIY 8, 45, 59 U4 134

(i) fRaeg ywae Al — ted A1eg — teara yaaaeft amefl o1 T o
e U9 |y 9 uRyvf 2 3R v wiefl faaag o @ — v e &1
TIYfg &1 MR 8] 9911 ST 96l |

(i) vhvavd. gftdsT &1 frsed — Aifdas Jea — g udeor o
ARRYFETOT HT (H.YA.Ua. Ufodsd & Fred 4 amen 18 s
TR — UH.YE.Ud yfideT ST aifdas e &l <di 2 |

Devkaran v. State of M.P.

Judgment dated 10.01.2020 passed by the High Court of Madhya
Pradesh (Indore Bench) in Criminal Appeal No. 946 of 2001, reported
in 2020 CriLJ 3264 (DB)

Relevant extracts from the judgment:

Devendra Singh Raghuvanshi (PW-11) has stated that Mohabbat in his
memorandum Ex. P/26 had informed that he had hidden Dharia in his house
which was seized as per Ex. P/39. He also states that appellant-Gattu had given
memorandum statement at Ex. P/20 that he had hidden Axe in his house and
Axe was seized subsequently from his house. As per Ex. P/22, this witness also
states that Narbad had given his memorandum as Ex. P/21 stating that he had
hidden sword in his house and the same was seized from his house. This witness
also states that these weapons were sent to FSL vide draft Ex. P/45 and the FSL
report is Ex. P/46. A perusal of FSL report shows that the articles E, P & Q have
shown positive results for finding of blood traces. However, it is not been shown as
to whether the blood traces were of human origin or not? In accused statements,
the accused persons have not been confronted with the findings of FSL report and
in absence of such confrontation, FSL report loses its evidentiary value.

Thus, it is clear that the evidence of sole eye-witness Narendrasingh
(PW-2) is replete with contradictions and omissions and he is an interested
witness as it was his father who had been killed. In the case of Mangilal and ors.
v. State of Madhya Pradesh, 1990 JLJ 401, it has been laid down that if the testimony
of sole partisan eye-witness is highly unnatural, then the same cannot be made
basis for conviction. It can further be seen that there is a discrepancy in the
evidence of Antarsingh (PW-1) and Narendrasingh (PW-2). The material withess
Premnath has not been examined. FSL report also does not show the origin of
blood on weapons to be a human blood. Moreover, this FSL report has not been
confronted to the appellants in their accused statements. Hence, no reliance on
this FSL report can be possible in arriving at a conclusion. Most importantly, the
prosecution has not been able to show that the death of Kamalsingh occurred
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in the wee hours on 09.08.2000. Instead, it is found that the death had occurred
at-least a day prior to 09.08.2000. The prosecution story, thus crumbles, leading
to ultimate acquittal of the appellants.

93. INDIAN PENAL CODE, 1860 — Section 188

CRIMINAL PROCEDURE CODE, 1973 — Section 195

There is no bar under Section 195 of CrPC in respect of registration
of FIR — What is barred under Section 195 of CrPC is that after
investigating an offence under Section 188 of IPC, Police Officer
cannot file a final report in Court and Court cannot take cognizance
on that final report, as at that stage bar contained in Section 195 of
CrPC comes into operation.

AR gvs Gfgdr, 1860 — €IIRT 188

gvs yfspar Gf2dr, 1973 — &RT 195

HRT 195 T Y. & I+t 9o a1 Ruid & oo w® &g A 18 2
— GRT 195 S 9.9, & 3a9id Ad I8 © b ORT 188 AILS.H. & 3=Avd
IJTHE @ IuId Yferd e =Ty 9 sifest gfads yvqa 181 &%
AHdT 2 MR AT Sad ifad yfaded @ MR R A9 181 o adhdr
2 TP Sad axvT W ORT 195 ¥ SeaRaa amem fparzfiar 8 st 2 1

Zaid Pathan and ors. v. State of M.P.

Order dated 22.12.2020 passed by the High Court of Madhya
Pradesh (Indore Bench) in MCrc No. 32779 of 2020, reported in
2021 (1) Crimes 251

Relevant extracts from the order:

The submission of counsel for the petitioners is that as per the procedure
prescribed in Section 195 of the Cr.P.C., for the purpose of the offence under
Section 188 of the IPC a public servant is required to file a complaint before the
competent court and, therefore, the FIR cannot be registered.

Such an argument advanced by counsel for the petitioners is devoid of
any merit. A bare reading of Section 195(1) Cr.P.C. reveals that the provisions
contained in the sub-section are attracted at the stage of taking cognizance.
There is no bar under Section 195 of the Cr.P.C. in respect of registration of
FIR, therefore, FIR for an offence under Section 188 of the IPC can be registered
by the police and after investigation on the basis of the FIR and the material
collected during the course of investigation, a competent public servant can file
the complaint before the concerned court. What is barred under Section 195 of
the Cr.P.C. is that after investigating the offence under Section 188 of the IPC,
the police officer cannot file a final report in the Court and the Court cannot
take cognizance on that final report, as at that stage the bar contained in Section
195 of the Cr.P.C. comes into operation.
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The Supreme Court in the matter of State of Punjab v. Raj Singh and anr.,
(1998) 2 SCC 391 wherein the similar issue had arisen, has held that the statutory
power of the police to investigate under the Code is not in any way controlled or
circumscribed by Section 195 Cr.P.C. In that judgment Hon’ble Supreme Court
has held as under:-

“We are unable to sustain the impugned order of the High
Court quashing the F.I.R. lodged against the respondents
alleging commission of offences under Sections 419, 420, 467
and 468 IPC by them in course of the proceeding of a civil
suit, on the ground that Section 195(1)(b)(ii) Cr.P.C. prohibited
entertainment of an investigation into the same by the police.
From a plain reading of Section 195 Cr.P.C. it is manifest that
it comes into operation at the stage when the Court intends to
take cognizance of an offence under Section 190(1) Cr.P.C;
and it has nothing to do with the statutory power of the police
to investigate into an F.I.R. which discloses a cognizable
offence, in accordance with Chapter Xll of the Code even if
the offence is alleged to have been committed in, or in relation
to, any proceeding in Court. In other words, the statutory power
of the Police to investigate under the Code is not in any way
controlled or circumscribed by Section 195 Cr.P.C. It is of
course true that upon the charge-sheet (challan), if any, filed
on completion of the investigation into such an offence the
Court would not be competent to take cognizance thereof in
view of the embargo of Section195(1)(b) Cr.P.C., but nothing
therein deters the Court from filing a complaint for the offence
on the basis of the F.I.R. (filed by the aggrieved private party)
and the materials collected during investigation, provided it
forms the requisite opinion and follows the procedure laid down
in section 340 Cr.P.C. The judgment of this Court in
Gopalakrishna Menon v. D. Raja Reddy, AIR 1983 SC 1053 on
which the High Court relied, has no manner of application to
the facts of the instant case for their cognizance was taken on
a private complaint even though the offence of forgery was
committed in respect of a money receipt produced in the civil
court and hence it was held that the Court could not take
cognizance on such a complaintin view of Section 195 Cr.P.C.”

The law laid down in the case of Raj Singh (supra) has subsequently been
approved by the Supreme Court in the matter of M. Narayandas v. State of
Karnataka and ors., (2003) 11 SCC 251. The Hon’ble Supreme Court after taking
note of the judgment in the matter of Raj Singh (supra) has held as under:-

“

........ Not only are we bound by this judgment but we are
also in complete agreement with the same. Sections 195
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and 340 do not control or circumscribe the power of the
police to investigate under the Criminal procedure Code.
Once investigation is completed then the embargo in Section
195 would come into play and the Court would not be
competent to take cognizance. However, that Court could
then file a complaint for the offence on the basis of the FIR
and the material collected during investigation provided the
procedure laid down in Section 340 of the Criminal
Procedure Code is followed. Thus no right of the
Respondents, much less the right to file an appeal under
Section 341, is affected.”

In the matter of Vishal Agrawal and anr. v. Chhattisgarh State Electricity Board
and anr., (2014) 3 SCC 696 similar issue came up in reference to the provisions of
Section 151 of the Electricity Act, 2003 which also restricts any Court from taking
cognizance of an offence punishable under the Electricity Act, except upon an
application in writing made by the competent person. The Hon’ble Supreme
Court has held that:-

“Thus, the clear principle which emerges from the aforesaid
discussion is that even when a Magistrate is to take
cognizance when a complaint is filed before it that would
not mean that no other a venue is open and the complaint/
FIR cannot be lodged with the police. It is stated at the cost
of repetition that the offences under the Electricity Act are
also to be tried by applying the procedure contained in the
Code. Thus, it cannot be said that complete machinery is
provided under the Electricity Act as to how such offences
are to be dealt with. In view thereof, we are of the opinion
that the respondent’s counsel is right in his submission that
if the offence under the Code is cognizable, provisions of
Chapter XlI containing Section 154 Cr.P.C. and onward
would become applicable and it would be the duty of the
police to register the FIR and investigate into the same.
Sections 135 and 138 only prescribe that certain acts
relating to theft of electricity etc. would also be offences. It
also enables certain persons/parties, as mentioned in
Section 151, to become complainant in such cases and file
complaint before a Court in writing. When such a complaint
is filed, the Court would be competent to take cognizance
straightway. However, that would not mean that other
avenues for investigation into the offence which are
available would be excluded. It is more so when no such
special procedure for trying the offences under the
Electricity Act is formulated and the cases under this Act
are also to be governed by the Code of Criminal Procedure.”
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The above judicial pronouncements make it clear that by virtue of the
provisions contained in Section 195(1)(a)of the Cr.P.C. the power of the police
to register the FIR for offences mentioned therein is not curtailed but what is
curtailed is the jurisdiction of the Court to take cognizance of these offences
without there being complaint in writing of the concerned public servant.

)
94. INDIAN PENAL CODE, 1860 — Sections 304-B, 406 and 498-A

DOWRY PROHIBITION ACT, 1961 — Sections 3 and 4

CRIMINAL PROCEDURE CODE, 1973 — Section 389

Stay of execution of sentence — Power of Appellate Court — While

considering application u/s 389 CrPC to release a convict on bail, it

is not open to a court to re-asses or re-analyze the evidence and
take a different view.

ARG qvs Af&dl, 1860 — €IRTY 304—W, 406 Ud 498—®
<ol gfose arferfrw, 1961 — IR 3 U4 4

que gfshar wfadr, 1973 — &RT 389

TUSIRY & fsares &1 i — ey =maraa @ wfad — ©IRT 389,
Y E. & d8d <Ivfiig & 9Ed R Rer fad 9 |99 sdea w faar
fry o W _maTad @ fag Ag sgHa 1 @ {5 av wied &1 qTene
a1 gAfdTAsor B =1 gRewior e |

Preet Pal Singh v. The State of Uttar Pradesh and anr.

Judgment dated 14.08.2020 passed by the Supreme Court in Criminal

Appeal No. 520 of 2020, reported in 2020 (3) Crimes 147 (SC)
Relevant extracts from the judgment:

In considering an application for suspension of sentence, the Appellate
Court is only to examine if there is such patent infirmity in the order of conviction
that renders the order of conviction prima facie erroneous. Where there is
evidence that has been considered by the Trial Court, it is not open to a Court
considering application under Section 389 to re-assess and/or re-analyze the
same evidence and take a different view, to suspend the execution of the
sentence and release the convict on bail.

95. INDIAN PENAL CODE, 1860 — Section 376
Compromise — When consent of minor is immaterial in relation to
an offence, no compromise can be accepted despite her consent.

ARAIG <vs Gfgdr, 1860 — €IRT 376
Jusitar — oi9 fo<f) 3R © G99 A IYTIaY b GeAafd deadiq @ a9 dis
Tweiar Saa! geAfa & ugard WY ©eR @) fear &1 awar
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Arif Khan v. State of M.P. & anr.

Order dated 20.09.2019 passed by the High Court of Madhya
Pradesh (Gwalior Bench) in Miscellaneous Criminal Case No. 39588
of 2019, reported in ILR (2020) MP 1460

Relevant extracts from the order:

It is clear that where the prosecutrix is a minor below 18 years of age, then
her consent would be immaterial. When an offence is made out against the
accused irrespective of the fact that whether the prosecutrix was a consenting
party or not, then certainly, the prosecution cannot be quashed merely on the
ground that at a later stage the prosecutrix has entered into a compromise.
Once the consent of the minor prosecutrix is immaterial for registration of offence,
then such consent shall still remain immaterial for all practical purposes at all
the stages including for compromise. Merely because, the minor prosecutrix
has later on agreed to enter into a compromise with the applicant, would not be
sufficient to quash the proceedings.

[
96. MOTOR VEHICLES ACT, 1988 — Sections 140 and 166

(i) Assessment of income — A stereotypical or myopic approach,
should not be adopted but realities of life should be taken into
account.

(ii) Permanent disability — Determination of — As a typist/data entry
operator, full functioning of his hands was essential to earn
his livelihood — The extent of his permanent disability was
assessed at 89% - Held, applicant still has the use of one arm,
is young and as yet, hopefully training himself adequately for
some other calling — Looking to the circumstances of the case,
Supreme Court assessed permanent disability at 65%.

Arexa AfeFH, 1988 — IRIY 140 UG 166

(i) < &1 ATHAT — TP wfearal AT gl giRedivr AE1 Ju=HT arfey
I3 Sflaq @) aRafaeasn & faar & = a1’y |

(i) ¥eIrg srvaar — iR — U ersfiRe /Sier Ul JAifReY & ®U |/
gl 31 qoi foparefiadar Sua) srehifast s & fog smavas off —
SaB! ITS 3rATar &1 feriver g9 ufosa ao fawaRa fear mar —
afafeiRa, smdes & ura 3y i ST & forg ue w1 ?, gar @ i
I+t a& Sfic 2 T 98 §B 3 SeW @ foy W@ &1 yRifda &= @1
2 — ol & IRReIfAl &1 t@d g STEadd e 3 RIS
IAIar &1 feiRor 65 gfoera R fean)

Pappu Deo Yadav. v. Naresh Kumar and ors.

Judgment dated 17.09.2020 passed by the Supreme Court in

Civil Appeal No. 2567 of 2020, reported in 2020 ACJ 2695 (SC) (Three
Judge Bench)
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Relevant extracts from the judgment:

Courts should not adopt a stereotypical or myopic approach, but instead,
view the matter taking into account the realities of life, both in the assessment
of the extent of disabilities and compensation under various heads. In the present
case, the loss of an arm, in the opinion of the court, resulted in severe income
earning impairment upon the appellant. As a typist/data entry operator, full
functioning of his hands was essential to his livelihood. The extent of his
permanent disablement was assessed at per cent; however, the High Court
halved it to 45 per cent on an entirely wrong application of some ‘proportionate’
principle, which was illogical and is unsupportable in law. What is to be seen, as
emphasized by decision after decision, is the impact of the injury upon the income
generating capacity of the victim. The loss of a limb (a leg or arm) and its severity
on that account is to be judged in relation to the profession, vocation or business of
the victim; there cannot be a blind arithmetic formula for ready application. On an
overview of the principles outlined in the previous decisions, it is apparent that the
income generating capacity of the appellant was undoubtedly severely affected.
Maybe, it is not to the extent of 89 per cent, given that he still has the use of one
arm, is young and as yet, hopefully training (and rehabilitating) himself adequately
for some other calling. Nevertheless, the assessment of disability cannot be 45
per cent; it is assessed at 65 per cent in the circumstances of this case.

97. MOTOR VEHICLES ACT, 1988 — Sections 147 (1) r/w/s 39, 56 and 84 (a)
(i) Fitness Certificate — Requirement — Not dependent upon the
terms and conditions of the Insurance Company, but it is the
requirement of law for using the vehicle in accordance with law.
(ii) Absence of Fitness Certificate — Vehicle was not having the
fitness certificate on the date of accident thus, violating the
terms and conditions of the insurance policy — Insurance
company is not jointly and severely liable to make payment of
compensation.
(iii) Pay and recover — Insurance Company shall be liable to make
payment of the compensation amount with liberty to recover
the same from the owner.

Arexa AfSfr, 1988 — <IRIG 147 (1) Geufdd &IRI¢ 39, 56

Tqd 84 (#)

(i) fbeTd YOI — M HAr — 9T B & Y @ik waf wR R
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United India Insurance Co. Ltd. v. Vinod and ors.

Judgment dated 25.06.2019 passed by the High Court of Madhya
Pradesh (Gwalior Bench) in Miscellaneous Appeal No. 1054 of 2015,
reported in 2020 ACJ 2641

Relevant extracts from the judgment:

It is clear that for use of a vehicle, Insurance Policy is required under section
147 of Motor Vehicles Act, 1988, and for use of a vehicle, its registration is
compulsory and for registration, the fitness certificate of the transport vehicle is
necessary under section 56 of Motor Vehicles Act. Use of vehicle without
registration is also punishable under section 192 of Motor Vehicles Act. Thus, in
the considered opinion of this Court, the requirement of fitness certificate for
the liability of the Insurance Company is not dependent upon the terms and
conditions of the Insurance Policy, but it is the requirement of law for using the
vehicle in accordance with law and none of the term or condition of the Insurance
Policy allows the owner of the vehicle to ply the vehicle in contravention of any
provision of law. Thus, this Court is of the considered opinion that due to non-
availability of the fitness certificate, it can be safely said that the vehicle was
being used contrary to the provisions of law, and since, the insurance policy is
required under Section 147 of the Motor Vehicles Act, therefore, it cannot be
said that Insurance Policy is a private contract of insurance between the driver
and the Insurance Company, but in fact it is the statutory requirement

Accordingly, it is held that since the offending vehicle was not having the
fitness certificate on the date of the accident, therefore, the terms and conditions
of the insurance policy were violated and thus the Insurance Company is not
jointly and severally liable to make payment of compensation. However, in the
light of the judgments passed by the Supreme Court in the cases of Amrit Paul
Singh v. Tata AIG General Insurance Co. Ltd., 2018 ACJ 1768 (SC) and Shamanna
v. Divisional Manager, Oriental Insurance Co. Ltd., 2018 ACJ 2163 (SC), it is held
that the Insurance Company shall be liable to make payment of the compensation
amount with liberty to recover the same from the owner.

98. MOTOR VEHICLES ACT, 1988 — Section 149 (2) (a) (ii)

(i) Driving license — Absence of endorsement — Effect — Driving
license of the driver did not bear the endorsement of transport
vehicle — Insurance Company exonerated by the tribunal — Held,
no requirement to get separate endorsement to drive
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transport vehicle of LMV class. [Mukund Dewangan v. Oriental
Insurance Co. Ltd., 2017 ACJ 2011 (SC) relied on]

(ii) Liability of Insurance Company — Insurance Company is jointly
and severally liable to pay compensation amount along with
owner and driver.

e Srfefas, 1988 — &IRT 149 (2) (@) (ii)

(i) =T FgHAfa — YSTHT BT JHE — YA — dTdld D dlel AT
R GITII® dT8+T &l YsSTdh <181 2T URVITHE®RY ATAHIOT gIRT 147
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Prabhulal Rajak v. Vijay Kumar Sharma and ors.

Judgment dated 02.04.2019 passed by the High Court of Madhya
Pradesh (Gwalior Bench) in Miscellaneous Appeal No. 254 of 2013,
reported in 2020 ACJ 2765

Relevant extracts from the judgment:

The Counsel for the owner submits that law is very clear that merely placing
a judgment for reconsideration will not take away the rights which have already
been accrued in terms of the existing judgment as has been held by the Full
Bench of this Court in the case of Oriental Insurance Co. Ltd. v. Sanju Bai, 2016
ACJ 1000 (MP), wherein the ratio is that even if the correctness of view expressed
in the judgment has been doubted and the question is referred to the larger
Bench of the Supreme Court, nevertheless, it is well settled position that so long
as the decision of the Supreme Court on the point is in force, the same will be
binding on all the subordinate Courts. The fact that the issue has been referred
to a larger Bench of the Supreme Court, that cannot be the basis to ignore the
decision of the Supreme Court cited on the subject, which is still holding the
field and will be, therefore, binding precedent until overturned by the larger
Bench of the Supreme Court.

In view of such decision of the Full Bench of this Court in the case of Sanju
Bai (supra), the judgment rendered by the Hon’ble Supreme Court in the case
of Mukund Dewangan v. Oriental Insurance Co. Ltd., 2017 ACJ 2011 (SC) is a binding
precedent for this Court notwithstanding the fact that it has been placed for
reconsideration. Accordingly, the Insurance Company is held jointly and severally
liable to pay compensation amount along with owner and driver.
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99. MOTOR VEHICLES ACT, 1988 — Section 166
Accident claim — Defence — Insurance Company - In absence of any
cogent evidence on record, plea of false implication of vehicle
involved in the accident taken by Insurance Company for its defence,
cannot be accepted.

eI I, 1988 — IIRT 166
gees <@ — 9919 — 991 HU — IfeE R e Freare e ©
91T § 411 S §IRT AU 9919 B, ST | a1 $i 3ol wiid 6
S &1 a@ WeR T8l fHar S gaar 2 |

United India Insurance Co. Ltd. v. Arti and ors.

Judgment dated 19.07.2019 passed by the High Court of Madhya
Pradesh (Gwalior Bench) in Miscellaneous Appeal No. 354 of 2013,
reported in 2020 ACJ 2463

Relevant extracts from the judgment:

In the written statement, which was filed on behalf of respondent No.1,
there is plain denial but there is no plea of false implication of the Maruti car. In
their written statement under the head of additional pleadings, it is clearly
mentioned that onus is on the claimants to prove the accident and admission of
the driver of the offending vehicle will not help the claimants but since Insurance
Company has failed to discharge its burden and has not led any evidence in
this regard, and it is an admitted position that Dhaniram had fallen unconscious
and was taken to Jhansi for treatment, plea of false implication of vehicle cannot
be accepted simpliciter in absence of any cogent material evidence on record
and to that extent facts of the present case are distinguishable from the one in
the case of New India Assurance Company Ltd. v. Smt. Rekha Bai Wd/o Santosh
Kumar and ors., MACD 2013 (3) (M.P) 1417. Therefore, appeals, M.A. No. 354/
2013 and M.A. No0.355/2013, are dismissed as Insurance Company has failed to
prove the issue of false implication of the offending vehicle.

)
100. MOTOR VEHICLES ACT, 1988 — Section 166

(i) Contributory Negligence — Pillion Rider — In a case of composite

negligence, pillion rider of the vehicle cannot be held liable
for any contributory negligence.

(ii) As per circular issued by Insurance Regulatory and

Development Authority (IRDA), package policy covers the risk
of pillion riders on two wheelers also.

Arexar AfSfrs, 1988 — &IRT 166

(i) oiverh Star — Ul e w war aafym — fedr ¥ svar @
ArHe #, arE @ sl Wie w 33 arfaa &) fHd siverh svar g
TR 98 S8aT oI G@dar|
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Pushpa Bai and ors. v. Kunjlal and ors.
Judgment dated 09.04.2019 passed by the High Court of Chhattisgarh
in MAC No. 361 of 2014, reported in 2020 ACJ 2479

Relevant extracts from the judgment:

Considering the facts and circumstances of the case, the manner in which
the accident occurred, the fact that the deceased was pillion rider, there was
head-on collision between two motorcycles ridden by non-applicant No. 2 and
non-applicant No. 4, it is a case of composite negligence of non-applicant
Nos. 2 and 4 and the deceased being pillion rider, by no stretch of imagination,
can be said to be negligent in any manner which contributed to the accident.
Therefore, the finding of the Tribunal holding 50% contributory negligence on
the part of the deceased is liable to be and is hereby set aside.

True it is that as per insurance policy Ex. D/2, no premium was taken by
the Insurance Company for covering the risk of pillion rider. However, as per
evidence of NAW-3 Rajiv Singh, Administrative Officer of the Insurance Company,
the policy is package policy. As per circular issued by IRDA, package policy
covers the risk of pillion riders also.

[

101. N.D.P.S. ACT, 1985 — Sections 2 (xxix), 41 (2), 42 (1), 43, 44, 48, 49, 53
and 67
EVIDENCE ACT, 1872 — Section 25
CRIMINAL PROCEDURE CODE, 1973 — Sections 4 (2), 5, 173, 190 and 193
WORDS AND PHRASES:
CONSTITUTION OF INDIA - Articles 20 (3) and 21
INTERPRETATION OF STATUTES:
Confessional statement under NDPS Act — Admissibility of — Officers
who are invested with the powers u/s 53 of the NDPS Act are “Police
Officers” within the meaning of section 25 of the Evidence Act —
Statement recorded u/s 67 of the NDPS Act cannot be used as a
confessional statement.

s AEEr i A:uATdY ugref srferfraw, 1985 — aRIG 2(xxix),
41 (2), 42 (1), 43, 44, 48, 49, 53 U4 67

e AferfaH, 1872 — €IRT 25

gus yfepar wfear, 1973 — R 4 (2), 5, 173, 190 T4 193
3 U4 Uq:
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Tofan Singh v. State of Tamil Nadu

Judgment dated 29.10.2020 passed by the Supreme Court in
Criminal Appeal No. 152 of 2013, reported in AIR 2020 SC 5592
(Three Judge Bench)

Relevant extracts from the judgment:
We answer the reference by stating:

(i) That the officers who are invested with powers under section 53 of the
NDPS Act are “police officers” within the meaning of section 25 of the Evidence
Act, as a result of which any confessional statement made to them would be
barred under the provisions of section 25 of the Evidence Act, and cannot be
taken into account in order to convict an accused under the NDPS Act.

(ii) That a statement recorded under section 67 of the NDPS Act cannot be
used as a confessional statement in the trial of an offence under the NDPS Act.

102. N.D.P.S. ACT, 1985 — Section 20 (ii)(c)

EVIDENCE ACT, 1872 - Sections 3, 21, 118 and 154

CRIMINAL PROCEDURE CODE, 1973 — Section 378

(i) Appeal against acquittal — Power — There is no difference of
power, scope, jurisdiction or limitation under the CrPC between
appeal against judgments of conviction or of acquittal -
Appellate Court can reconsider questions of both law and fact
and re-appreciate evidence on record.

(ii) Hostile witness — Credibility — Although witness was declared
hostile by the prosecution During cross-examination, he admits
having duly perused the contents of these documents before
signing them and was not under any form of police pressure —
Witness statement broadly corroborates and strengthens the
seizure of contraband substance from the possession of the
appellant.

arqd Hfer AR A:uATdY ugref srferfraw, 1985 — &IRT 20 (i) (71)
arey JFferf-ad, 1872 — 9IRIU 3, 21, 118 UG 154
<vs yfepar Gfzar, 1973 — oRT 378
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Raveen Kumar v. State of Himachal Pradesh

Judgment dated 26.10.2020 passed by the Supreme Court in
Criminal Appeal No. 2187 of 2011, reported in AIR 2020 SC 5375
(Three Judge Bench)

Relevant extracts from the judgment:

The appellant’s contention that the High Court could not have set aside a
finding of acquittal, is legally unfounded. It has been settled through a catena of
decisions that there is no difference of power, scope, jurisdiction or limitation
under the CrPC between appeals against judgments of conviction or of acquittal.
An appellate Court is free to re-consider questions of both law and fact, and re-
appreciate the entirety of evidence on record. There is, nonetheless, a self-
restraint on the exercise of such power, considering the interests of justice and
the fundamental principle of presumption of innocence. Thus, in practice,
appellate Courts are reluctant to interfere with orders of acquittal, especially
when two reasonable conclusions are possible on the same material
[Ramabhupala Reddy v. State of Andhra Pradesh, (1970) 3 SCC 474].

Although declared hostile by the prosecution, Nam Singh (PW1), admits to
being literate and having signed his statement on the spot. During cross—
examination he admits to having duly perused the contents of these documents
before having signed them, and of not being under any form of police pressure,
thus, seriously undermining any oral statement to the contrary. His deposition
independently establishes that the Maruti van of the appellant had indeed been
stopped, the appellant’'s consent was taken, a search had been conducted,
certain items were seized and some substance had been weighed and sealed.
Although PW1 claimed not to have specifically witnessed seizure of the charas,
but he has not denied so either. He submits that he had gone back to his shop
to attend to some customers at that stage of the search. However, he admits to
having been shown the extracted sample of charas, which he identified before
the trial Court. Thus, far from undermining the prosecution version, PW1’s
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statement broadly corroborates and strengthens the seizure of contraband
substance from the possession of the appellant.
o

103. N.D.P.S. ACT, 1985 — Sections 41 to 44 and 53
EVIDENCE ACT, 1872 — Sections 3 and 114
CRIMINAL PROCEDURE CODE, 1973 — Sections 154, 156 and 157
CRIMINAL TRIAL:
Investigation by an officer who himself is informant/complainant -
Effect of — Whether accused is entitled to acquittal on this sole
ground? Held, no — The question of bias or prejudice would depend
upon the facts and circumstances of each case — Matter has to be
decided on case to case basis — Merely because informant is the
investigator, by that itself investigation will not suffer from
unfairness or bias — Reference made to Constitution Bench
answered. [Mohan Lal v. State of Punjab, (2018) 17 SCC 627 and Varinder
Kumar v. State of H.P, (2020) 3 SCC 321 overruled]

e NS vd #+1: gAY ugref siferfraw, 1985 — aRI¢ 41 4@
44 Vg 53

ey IferfH, 1872 — 9RIU 3 U4 114

Tus yfehar dfear, 1973 — €RIC 154, 156 9 157
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— YD ¥l @ AR WR 39 939 &1 ez fean sem afdg — a3
sHfey fo Yaradl & Sgaeddl 2, WA JTHUTT I =AYV Jferar
gergraqef T 991 < — "l o &1 uf¥a ded Friga fear )
(718 areT 3. gord W%, (2018) 17 Tl 627 W& aRqv #re fa. fewraer
g9 W5y, (2020) 3 vadet 321 Sdac A 1y

Mukesh Singh v. State (Narcotic Branch of Delhi)

Judgment dated 31.08.2020 passed by the Supreme Court in SLP (Crl.)
No. 5648 of 2019, reported in (2020) 10 SCC 120 (Five Judge Bench)

Relevant extracts from the judgment:

Section 154 CrPC provides that every information relating to the commission
of a cognizable offence, if given orally to an officer in charge of a police station,
shall be reduced to writing by him or under his direction.

Section 156 CrPC provides that any officer in charge of a police station may
investigate any cognizable offence without the order of a Magistrate. It further
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provides that no proceeding of a police officer in any such case shall at any stage
be called in question on the ground that the case was one which such officer was
not empowered under this section to investigate. Therefore, as such, a duty is cast
on an officer in charge of a police station to reduce the information in writing relating
to commission of a cognizable offence and thereafter to investigate the same.

Section 157 CrPC specifically provides that if, from information received or
otherwise, an officer in charge of a police station has reason to suspect the
commission of an offence which he is empowered under Section 156 to investigate,
he shall forthwith send a report of the same to a Magistrate empowered to take
cognizance of such offence upon a police report and shall proceed in person to the
spot to investigate the facts and circumstances of the case and, if necessary, to
take measures for the discovery and arrest of the offender.

Therefore, considering Section 157 CrPC, either on receiving the
information or otherwise (may be from other sources like secret information,
from the hospital, or telephonic message), it is an obligation cast upon such
police officer, in charge of a police station, to take cognizance of the information
and to reduce into writing by himself and thereafter to investigate the facts and
circumstances of the case, and, if necessary, to take measures for the discovery
and arrest of the offender. Take an example, if an officer in charge of a police
station passes on a road and he finds a dead body and/or a person being
beaten who ultimately died and there is nobody to give a formal complaint in
writing, in such a situation, and when the said officer in charge of a police station
has reason to suspect the commission of an offence, he has to reduce the
same in writing in the form of an information/complaint. In such a situation, he is
not precluded from further investigating the case. He is not debarred to conduct
the investigation in such a situation. It may also happen that an officer in charge
of a police station is in the police station and he receives a telephonic message,
may be from a hospital, and there is nobody to give a formal complaint in writing,
such a police officer is required to reduce the same in writing which subsequently
may be converted into an FIR/complaint and thereafter he will rush to the spot
and further investigate the matter. There may be so many circumstances like
such. That is why, Sections 154, 156 and 157 CrPC come into play.

Under Section 173 CrPC, the officer in charge of a police station after
completing the investigation is required to file the final report/charge-sheet before
the Magistrate. Thus, under the scheme of CrPC, it cannot be said that there is
a bar to a police officer receiving information for commission of a cognizable
offence, recording the same and then investigating it. On the contrary, Sections
154, 156 and 157 permit the officer in charge of a police station to reduce the
information of commission of a cognizable offence in writing and thereafter to
investigate the same. Officer in charge of a police station has been defined
under Section 2(o) CrPC and it includes, when the officer in charge of the police
station is absent from the station house or unable from illness or other cause to
perform his duties, the police officer present at the station house who is next in
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rank to such officer and is above the rank of constable or, when the State
Government so directs, any other police officer so present.

Now so far as the submission on behalf of the accused that so far as the
NDPS Act is concerned, it carries a reverse burden of proof under Sections 35
and 54 and therefore if the informant who himself has seized the offending
material from the accused and he himself thereafter investigates the case, there
shall be all possibilities of apprehension in the mind of the accused that there
shall not be fair investigation and that the officer concerned shall try to prove
his own version/seizure and therefore there shall be denial of the “fair
investigation” enshrined under Article 21 of the Constitution of India is concerned,
it is required to be noted that whether the investigation conducted by the
informant concerned was fair investigation or not is always to be decided at the
time of trial. The informant/investigator concerned will be cited as a witness and
he is always subject to cross-examination. There may be cases in which even
the case of the prosecution is not solely based upon the deposition of the
informant/informant-cum-investigator but there may be some independent
witnesses and/or even the other police witnesses. As held by this Court in a
catena of decisions, the testimony of police personnel will be treated in the
same manner as testimony of any other witness and there is no principle of law
that without corroboration by independent witnesses his testimony cannot be
relied upon. [See Karamjit Singh v. State (NCT of Delhi), (2003) 5 SCC 291.] As
observed and held by this Court in Devender Pal Singh v. State (NCT of Delhi),
(2002) 5 SCC 234, the presumption that a person acts honestly applies as much
in favour of a police officer as of other persons, and it is not judicial approach to
distrust and suspect him without good grounds therefor.

At this stage, reference may be made to lllustration (e) to Section 114 of
the Evidence Act. As per the said provision, in law if an official act has been
proved to have been done, it shall be presumed to be regularly done. Credit
has to be given to public officers in the absence of any proof to the contrary of
their not acting with honesty or within limits of their authority. Therefore, merely
because the complainant conducted the investigation that would not be sufficient
to cast doubt on the entire prosecution version and to hold that the same makes
the prosecution version vulnerable. The matter has to be left to be decided on
a case-to-case basis without any universal generalisation.

Now so far as the observations made by this Court in para 13 in Mohan Lal
v. State of Punjab, (2018) 17 SCC 627 that in the nature of reverse burden of
proof, the onus will lie on the prosecution to demonstrate on the face of it that
the investigation was fair, judicious with no circumstance that may raise doubt
about its veracity, it is to be noted that the presumption under the Act is against
the accused as per Sections 35 and 54 of the NDPS Act. Thus, in the cases of
reverse burden of proof, the presumption can operate only after the initial burden
which exists on the prosecution is satisfied. At this stage, it is required to be
noted that the reverse burden does not merely exist in special enactments like
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the NDPS Act and the Prevention of Corruption Act, but is also a part of the IPC
— Section 304-B and all such offences under the Penal Code are to be
investigated in accordance with the provisions of CrPC and consequently the
informant can himself investigate the said offences under Section 157 CrPC.

Therefore, as such, there is no reason to doubt the credibility of the
informant and doubt the entire case of the prosecution solely on the ground
that the informant has investigated the case. Solely on the basis of some
apprehension or the doubts, the entire prosecution version cannot be discarded
and the accused is not to be straightaway acquitted unless and until the accused
is able to establish and prove the bias and the prejudice. As held by this Court
in State of Rajasthan v. Ram Chandra, (2005) 5 SCC 151 the question of prejudice
or bias has to be established and not inferred. The question of bias will have to
be decided on the facts of each case [See: Union of India v. Vipan Kumar Jain,
(2005) 9 SCC 579].

From the above discussion and for the reasons stated above, we conclude
and answer the reference as under:

(1) That the observations of this Court in Bhagwan Singh v. State of Rajasthan,
(1976) 1 SCC 15, Megha Singh v. State of Haryana, (1996) 11 SCC 709 and State v.
Rajangam, (2010) 15 SCC 369 and the acquittal of the accused by this Court on
the ground that as the informant and the investigator was the same, it has vitiated
the trial and the accused is entitled to acquittal are to be treated to be confined
to their own facts. It cannot be said that in the aforesaid decisions, this Court laid
down any general proposition of law that in each and every case where the informant
is the investigator there is a bias caused to the accused and the entire prosecution
case is to be disbelieved and the accused is entitled to acquittal.

(I1) In a case where the informant himself is the investigator, by that itself
cannot be said that the investigation is vitiated on the ground of bias or the like
factor. The question of bias or prejudice would depend upon the facts and
circumstances of each case. Therefore, merely because the informant is the
investigator, by that itself the investigation would not suffer the vice of unfairness
or bias and therefore on the sole ground that informant is the investigator, the
accused is not entitled to acquittal. The matter has to be decided on a case-to-
case basis. A contrary decision of this Court in Mohan Lal v. State of Punjab,
(2018) 17 SCC 627 and any other decision taking a contrary view that the informant
cannot be the investigator and in such a case the accused is entitled to acquittal
are not good law and they are specifically overruled.

[
104. NEGOTIABLE INSTRUMENTS ACT, 1881 — Sections 118, 138 and 139

CRIMINAL PROCEDURE CODE, 1973 — Section 313

Presumption and rebuttal — Presumptions u/s 118 and 139 of

Negotiable Instruments Act cannot be rebutted just by recording of

statement u/s 313 of CrPC by the accused as such statement is not

substantive evidence of defence.
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Sumeti Vij v. M/s. Paramount Tech Fab Industries
Judgment dated 09.03.2021 passed by the Supreme Court in Criminal
Appeal No. 292 of 2021, reported in 2021 (1) ANJ (SC) 254

Relevant extracts from the judgment:

When the complainant exhibited all these documents in support of his
complaints and recorded the statement of three witnesses in support thereof,
the appellant has recorded her statement under Section 313 of the Code, but
failed to record evidence to disprove or rebut the presumption in support of her
defence available under Section 139 of the Act.

The statement of the accused recorded under Section 313 of the Code is not
a substantive evidence of defence, but only an opportunity to the accused to explain
the incriminating circumstances appearing in the prosecution case of the accused.
Therefore, there is no evidence to rebut the presumption that the cheques were
issued for consideration.
)
105. NEGOTIABLE INSTRUMENTS ACT, 1881 — Sections 118 and 139

(i) Presumption — Once the signature of an accused on the cheque/
negotiable instrument are established, then these ‘reverse
onus’ clauses become operative — In such a situation, the
obligation shifts upon the accused to discharge the
presumption imposed upon him.

(ii) Compensation — There needs to be a consistent approach
towards awarding compensation and unless such special
circumstances exist, the Courts should uniformly levy fine up
to twice the cheque amount along with simple interest @ 9%
per annum.

b foraa sifafras, 1881 — gRIT 118 Ud 139
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M/s Kalamani Tex and anr. v. P. Balasubramanian

Judgment dated 10.02.2021 passed by the Supreme Court in Criminal
Appeal No.123 of 2021, reported in 2021 (1) Crimes 202 (SC)
(Three Judge Bench)

Relevant extracts from the judgment:

Adverting to the case in hand, we find on a plain reading of its judgment
that the trial Court completely overlooked the provisions and failed to appreciate
the statutory presumption drawn under Section 118 and Section 139 of NIA.
The Statute mandates that once the signature(s) of an accused on the cheque/
negotiable instrument are established, then these ‘reverse onus’ clauses become
operative. In such a situation, the obligation shifts upon the accused to discharge
the presumption imposed upon him. This point of law has been crystalized by
this Court in Rohitbhai Jivanlal Patel v. State of Gujarat, (2009) 18 SCC 106 in the
following words:

“In the case at hand, even after purportedly drawing the
presumption under Section 139 of the NI Act, the trial court
proceeded to question the want of evidence on the part of
the complainant as regards the source of funds for
advancing loan to the accused and want of examination of
relevant witnesses who allegedly extended him money for
advancing it to the accused. This approach of the trial court
had been at variance with the principles of presumption in
law. After such presumption, the onus shifted to the accused
and unless the accused had discharged the onus by
bringing on record such facts and circumstances as to show
the preponderance of probabilities tilting in his favour, any
doubt on the complainant’s case could not have been raised
for want of evidence regarding the source of funds for
advancing loan to the appellant~ accused.....”

Once the 2" Appellant had admitted his signatures on the cheque and the
Deed, the trial Court ought to have presumed that the cheque was issued as
consideration for a legally enforceable debt. The trial Court fell in error when it
called upon the Complainant- Respondent to explain the circumstances under
which the appellants were liable to pay. Such approach of the trial Court was
directly in the teeth of the established legal position as discussed above, and
amounts to a patent error of law.

No doubt, and as correctly argued by senior counsel for the appellants,
the presumptions raised under Section 118 and Section139 are rebuttable in
nature. As held in M.S. Narayana Menon v. State of Kerala, (2006) 6 SCC 39, which
was relied upon in Basalingappa v. Mudibasappa, (2019) 5 SCC 418, a probable
defence needs to be raised, which must meet the standard of “preponderance
of probability”, and not mere possibility. These principles were also affirmed in
the case of Kumar Exports v. Sharma Carpets, (2009) 2 SCC 513, wherein it was

JOTI JOURNAL -APRIL 2021 - PART Il 125



further held that a bare denial of passing of consideration would not aid the
case of accused.

The appellants have banked upon the evidence of DW-1 to dispute the
existence of any recoverable debt. However, his deposition merely highlights
that the respondent had an over-extended credit facility with the bank and his
failure to update his account led to debt recovery proceedings. Such evidence
does not disprove the appellants’ liability and has a little bearing on the merits
of the respondent’s complaint. Similarly, the appellants’ mere bald denial
regarding genuineness of the Deed of Undertaking dated 07.11.2000, despite
admitting the signatures of Appellant No.2 thereupon, does not cast any doubt
on the genuineness of the said document.

Even if we take the arguments raised by the appellants at face value that
only a blank cheque and signed blank stamp papers were given to the
respondent, yet the statutory presumption cannot be obliterated. It is useful to
cite Bir Singh v. Mukesh Kumar, (2019) 4 SCC 197, where this court held that:

“Even a blank cheque leaf, voluntarily signed and handed
over by the accused, which is towards some payment, would
attract presumption under Section 139 of the Negotiable
Instruments Act, in the absence of any cogent evidence to
show that the cheque was not issued in discharge of a debt.”

Considering the fact that there has been an admitted business relationship
between the parties, we are of the opinion that the defence raised by the appellants
does not inspire confidence or meet the standard of ‘preponderance of probability’.
In the absence of any other relevant material, it appears to us that the High Court
did not err in discarding the appellants’ defence and upholding the onus imposed
upon them in terms of Section 118 and Section 139 of the NIA.

As regard to the claim of compensation raised on behalf of the respondent,
we are conscious of the settled principles that the object of Chapter XVII of the
NIA is not only punitive but also compensatory and restitutive. The provisions of
NIA envision a single window for criminal liability for dishonour of cheque as well
as civil liability for realisation of the cheque amount. It is also well settled that
there needs to be a consistent approach towards awarding compensation and
unless there exist special circumstances, the Courts should uniformly levy fine
up to twice the cheque amount along with simple interest at the rate of 9% per
annum. [R. Vijian v. Baby, (2012) 1 SCC 260]

The respondent, nevertheless, cannot take advantage of the above cited
principles so as to seek compensation. The record indicates that neither did the
respondent ask for compensation before the High Court nor has he chosen to
challenge the High Court’s judgment. Since, he has accepted the High Court’s
verdict, his claim for compensation stands impliedly overturned. The respondent,
in any case, is entitled to receive the cheque amount of Rs.11.20 lakhs which
the appellant has already deposited with the Registry of this Court.
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106. NEGOTIABLE INSTRUMENTS ACT, 1881 — Section 141
Company — Two private individuals are not included in the term
“other association of individuals” — Thus, Section 141 of N.l. Act is
not applicable to the individuals.

b foraa aferf~ray, 1881 — eRT 141
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Alka Khandu Avhad v. Amar Syamprasad Mishra and anr.
Judgment dated 08.03.2021 passed by the Supreme Court in Criminal
Appeal No. 258 of 2021, reported in 2021 (1) ANJ (SC) 232

Relevant extracts from the judgment:

Section 141 of the Negotiable Instruments Act is relating to the offence by
companies and it cannot be made applicable to the individuals. Learned counsel
appearing on behalf of the original complainant has submitted that “Company”
means any body corporate and includes, a firm or other association of individuals
and therefore in case of a joint liability of two or more persons it will fall within
“other association of individuals” and therefore with the aid of Section 141 of
the Negotiable Instruments Act, the appellant who is jointly liable to pay the
debt, can be prosecuted.

The aforesaid cannot be accepted. Two private individuals cannot be said
to be “other association of individuals”. Therefore, there is no question of invoking
Section 141 of the Negotiable Instruments Act against the appellant, as the liability
is the individual liability (may be a joint liabilities), but cannot be said to be the
offence committed by a company or by it corporate or firm or other associations
of individuals. The appellant herein is neither a Director nor a partner in any
firm who has issued the cheque. Therefore, even the appellant cannot be
convicted with the aid of Section 141 of the Negotiable Instruments Act.

()
*107. PREVENTION OF FOOD ADULTERATION ACT, 1954 — Sections 2, 7 and 16

FOOD SAFETY AND STANDARDS ACT, 2006 — Section 97

GENERAL CLAUSES ACT, 1897 — Section 6

Repeal of 1954 Act by 2006 Act — Effect of — Whether prosecution

under 1954 Act could continue even after repeal thereof by 2006

Act? Held, yes — In view of Section 97 of 2006 Act r/w/s 6 of General

Clauses Act, 1897, prosecution and punishment under 1954 Act for

pending cases are protected.

Qrer rqfisor AT fSfad, 1954 — 9RIT 2, 7 U9 16
Erel Y&l Ud dAd AR—AH, 2006 — €RT 97
TR Evs 3Mfef<a9, 1897 — ©IRT 6
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2006 @ AW gRT 1954 & AT &1 FRET — Y919 — T 1954 ©
i @& el IS 2006 @ IrferforE gRT S99 FPRET @ 91
SINY X8 9aar 27 affeifRa, & — 2006 @ rferfaw &) aRT 97 @
ATEReT Wvs ATAFIH, 1897 B €IRT 6 B gIRT <ifad ATHA! & ¢ 1954 &
ftrfras @ el affr 3k qvs axfera 21

Hindustan Unilever Limited v. State of Madhya Pradesh
Judgment dated 05.11.2020 passed by the Supreme Court in
Criminal Appeal No. 715 of 2020, reported in (2020) 10 SCC 751
(Three Judge Bench)

108. PROTECTION OF CHILDREN FROM SEXUAL OFFENCES ACT, 2012 -
Sections 7 and 8
PROTECTION OF CHILDREN FROM SEXUAL OFFENCES RULES, 2012
— Rule 7(2)
Sexual offences — Sole testimony — Conviction can be based on the
sole testimony of the victim, if it is found to be reliable and trustworthy.

AT Ut @ 9Dl BT Gxerer AfSfEH, 2012 — 9RIV 7
Ud 8

Afrs ruRTeEN | gDl BT A& R, 2012 — W 7 (2)
o fiTd ITURTET — THAH U1ed — dad NfST o1 thaAra A1ed @ IR R
gfifg @1 &1 9adl @ afe 98 g¢ va favasa urg <imd |

Ganesan v. State Represented by its Inspector of Police
Judgment dated 14.10.2020 passed by the Supreme Court in
Criminal Appeal No. 680 of 2020, reported in AIR 2020 SC 5019
(Three Judge Bench)

Relevant extracts from the judgment:

In the present case, the appellant accused has been convicted by the
learned trial Court for the offence under Section 7, punishable under Section 8
of the POCSO Act. We have gone through the entire judgment passed by the
learned trial Court as well as the relevant evidence on record, more particularly
the deposition of PW1-father of the victim, PW2-mother of the victim and
PW3-victim herself. It is true that PW2-mother of the victim has turned hostile.
However, PW3-victim has fully supported the case of the prosecution. She has
narrated in detail how the incident has taken place. She has been thoroughly
and fully cross-examined. We do not see any good reason not to rely upon the
deposition of PW3-victim. PW3 aged 15 years at the time of deposition is a
matured one. She is trustworthy and reliable. As per the settled proposition of
law, even there can be a conviction based on the sole testimony of the victim,
however, she must be found to be reliable and trustworthy.
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109. SCHEDULED CASTES AND SCHEDULED TRIBES (PREVENTION OF

ATROCITIES) ACT, 1989 — Section 20

PROTECTION OF CHILDREN FROM SEXUAL OFFENCES ACT, 2012 -

Section 42-A

CRIMINAL TRIAL :

(i) Non-obstante clauses — Interpretation — Where two enactments
contain conflicting non-obstante clauses, provision of latter
enactment will prevail over the former.

(ii) Offences involving SC and ST (Prevention of Atrocities) Act,
1989 as well as POCSO Act, 2012 — Special Court constitued
under which Act is competent to try such offences? Held,
Special Court constituted under POCSO Act, 2012 shall conduct
trial of such offences.

Iqfaa sifa va srggfada st (@reamrar farern) e,
1989 — ®IRT 20

AR STuRTET | qTadl BT W&ol IARFIIH, 2012 — GRT 42—
SIPNIEERCE IR

(i) <afuR @ve —fd=s — =i < siftrfraet o e faxief gafulk @vs
B, 98T uzaraad! fifraw & yraem gdadt srf¥ifor wr gardy & |

(i) srgyfaa sfa vd srgefaa sefa (@raarar fHaron) sifef-=e, 1989
Uqd dffie RN @ el d1 axerer AfSfRm, 2012 @ 3=
IqxTe — foog ferf @ arefie wfsa fagiy =marea ¢ sruRTer &1
AR o @ fog waw 272 ffeiRa, ¢ R & faaRer d e
JuTEl O dradl BT Gxevr AffEH, 2012 @ Efiw wfsa fawry
ATATTd gIRT fhar e |

Pramod Yadav v. The State of Madhya Pradesh & ors.

Order dated 22.04.2021 passed by High Court of Madhya Pradesh in
Criminal Appeal No. 5189 of 2020 (unreported) (DB)

Relevant extracts from the order:

In case of conflict between two enactments having non-obstante clause,
apart from object and purpose for which the Act has been enacted, the latter
enactment shall prevail over the provisions of the former Act.

The trial of a case instituted under the provisions of two special Acts viz.
Atrocities Act and POCSO Act, shall be conducted by the Special Courts constitued
under the POCSO Act.
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PART -11 A

GUIDELINES RELATING TO GRANT OF BAIL

The Apex Court in the case of Aparna Bhat and others v. State of Madhya
Pradesh and another, Criminal Appeal No. 329 of 2021 judgment dated
18.03.2021 dealing with the question of grant of bail has observed that Judges
play at all levels a vital role as teachers and thought leaders. It is their role to be
impartial in words and action, at all times. If they falter, especially in gender
related crimes, they imperil fairness and inflict great cruelty in the casual
blindness to the despair of the survivors.

It also held that the use of reasoning/language which diminishes the offence
and tends to trivialize the survivor, is especially to be avoided under all
circumstances and directed that:

(a) Bail conditions should not mandate, require or permit contact between the
accused and the victim. Such conditions should seek to protect the
complainant from any further harassment by the accused;

(b) Where circumstances exist for the court to believe that there might be a
potential threat of harassment of the victim, or upon apprehension
expressed, after calling for reports from the police, the nature of protection
shall be separately considered and appropriate order made, in addition to
a direction to the accused not to make any contact with the victim;

(c) In all cases where bail is granted, the complainant should immediately be
informed that the accused has been granted bail and copy of the bail order
made over to him/her within two days;

(d) Bail conditions and orders should avoid reflecting stereotypical or
patriarchal notions about women and their place in society, and must strictly
be in accordance with the requirements of the Cr. PC. In other words,
discussion about the dress, behavior, or past conduct or morals of the
prosecutrix, should not enter the verdict granting bail;

(e) The courts while adjudicating cases involving gender related crimes, should
not suggest or entertain any notions (or encourage any steps) towards
compromises between the prosecutrix and the accused to get married,
suggest or mandate mediation between the accused and the survivor, or
any form of compromise as it is beyond their powers and jurisdiction;

(f) Sensitivity should be displayed at all times by judges, who should ensure
that there is no traumatization of the prosecutrix, during the proceedings,
or anything said during the arguments, and

(g) Judges especially should not use any words, spoken or written, that would
undermine or shake the confidence of the survivor in the fairness or
impartiality of the court.
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CIRCULARS/NOTIFICATIONS

NOTIFICATION DATED 29.06.2019 OF THE COMMERCIAL TAX

DEPARTMENT, GOVT. OF MADHYA PRADESH REGARDING

REDUCTION IN STAMP DUTY CHARGEABLE ON THE

INSTRUMENTS OF PARTITION EXECUTED IN FAVOUR OF FAMILY
MEMBERS

No. B-4-03-2019-2-V-(12) — In exercise of the powers conferred by clause
(a) of sub-section (1) of Section 9 of the Indian Stamp Act, 1899 (No. Il of 1899),
the State Government, hereby, reduces stamp duty chargeable on the instruments
of Partition executed in favour of family member under article 48 (i) of Schedule
1-A and fixes at 0.5 percent of the market value of the separated share or
shares of the property.

2.This notification shall come into force from 1st July 2019

By order and in the name of the Governor of Madhya Pradesh

S.D. Richharia, Dy. Secy.
)

NOTIFICATION DATED 29.06.2019 OF THE COMMERCIAL TAX

DEPARTMENT, GOVT. OF MADHYA PRADESH REGARDING

REDUCTION IN STAMP DUTY CHARGEABLE ON THE

INSTRUMENTS OF GIFT EXECUTED IN FAVOUR OF FAMILY
MEMBERS

No. B-4-03-2019-2-V-(13) — In exercise of the powers conferred by clause
(a) of sub-section (1) of Section 9 of the Indian Stamp Act, 1899 (No. Il of 1899),
the State Government, hereby, reduces the rate of stamp duty chargeable on
the instruments of gift of moveable property executed in favour of family member
under clause (i) of article 36 of Schedule 1-A to 1 percent of the market value of
the property subject to maximum of ¥ 500.

2.This notification shall come into force from 1st July 2019.

By order and in the name of the Governor of Madhya Pradesh
S.D. Richharia, Dy. Secy.
[
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NOTIFICATION DATED 29.06.2019 OF THE COMMERCIAL TAX
DEPARTMENT, GOVT. OF MADHYA PRADESH REGARDING
REDUCTION IN STAMP DUTY CHARGEABLE ON THE
INSTRUMENTS OF SALE EXECUTED UNDER ARTICLE 25 &
TRANSFER OF LEASE UNDER ARTICLE 62 OF SCHEDULE 1-A

No. B-4-03-2019-2-V-(14) — In exercise of the powers conferred by clause
(a) of sub-section (1) of Section 9 of the Indian Stamp Act, 1899 (No. Il of 1899),
the State Government, hereby, amends the stamp duty chargeable on the
instruments of sale executed under article 25 and transfer of lease under article
62 of Schedule 1-A and fixes at the rate of 5 percent on the value of property as
per market value guideline and in case actual consideration or market value
whichever is higher, is in excess of value as per guideline the duty chargeable
on the excess part shall be 1 percent

2.This notification shall come into force from 1st July 2019.

By order and in the name of the Governor of Madhya Pradesh

S.D. Richharia, Dy. Secy.
)

NOTIFICATION DATED 29.06.2019 OF THE COMMERCIAL TAX
DEPARTMENT, GOVT. OF MADHYA PRADESH REGARDING
AMENDMENT IN STAMP DUTY ON THE INSTRUMENTS
EXECUTED BY APERSON TO INCLUDE THE NAME OF HIS WIFE
AND/OR HIS/HER DAUGHTER(S) AS CO-OWNER

No. B-4-03-2019-2-V-(15) — In exercise of the powers conferred by clause
(a) of sub-section (1) of Section 9 of the Indian Stamp Act, 1899 (No. Il of 1899),
the State Government, hereby, amends stamp duty chargeable on the
instruments executed by a person to include the name of his wife and/or his/her
daughter(s) as co-owner in his/her property under proviso (f) in article 25 of
Schedule 1-A and makes it subject to a maximum of ¥ 1000.

2.This notification shall come into force from 1st July 2019.

By order and in the name of the Governor of Madhya Pradesh
S.D. Richharia, Dy. Secy.
[
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IMPORTANT CENTRAL/STATE ACTS & AMENDMENTS

THE MEDICAL TERMINATION OF PREGNANCY (AMENDMENT)
ACT, 2021
NO. 8 OF 2021

New Delhi, the 25" March, 2021

The following Act of Parliament received the assent of the President on the
25" March, 2021, and is hereby published for general information:

An Act further to amend the Medical Termination of Pregnancy Act, 1971.

BE it enacted by Parliament in the Seventy-second Year of the Republic of
India as follows:—

1. Short title and commencement. — (1) This Act may be called the Medical
Termination of Pregnancy (Amendment) Act, 2021.

(2) It shall come into force on such date as the Central Government may,
by notification in the Official Gazette, appoint.

2. Amendment of section 2. — In the Medical Termination of Pregnancy Act,
1971 (hereinafter referred to as the principal Act), in section 2,—

(i) after clause (a), the following clause shall be inserted, namely:—

‘(aa) “Medical Board” means the Medical Board constituted under sub-
section (2C) of section 3 of the Act;’;

(ii) after clause (d), the following clause shall be inserted, namely:—

‘(e) “termination of pregnancy” means a procedure to terminate a
pregnancy by using medical or surgical methods.’.

3. Amendment of section 3. — In section 3 of the principal Act, for sub-
section (2), the following sub-sections shall be substituted, namely: —
“(2) Subject to the provisions of sub-section (4), a pregnancy may be

terminated by a registered medical practitioner, —

(a) where the length of the pregnancy does not exceed twenty weeks,
if such medical practitioner is, or

(b) where the length of the pregnancy exceeds twenty weeks but
does not exceed twenty-four weeks in case of such category of
woman as may be prescribed by rules made under this Act, if not
less than two registered medical practitioners are,

of the opinion, formed in good faith, that—

(i) the continuance of the pregnancy would involve a risk to the life
of the pregnant woman or of grave injury to her physical or mental
health; or

(ii) there is a substantial risk that if the child were born, it would
suffer from any serious physical or mental abnormality.

Explanation 1. — For the purposes of clause (a), where any pregnancy

occurs as a result of failure of any device or method used by any
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woman or her partner for the purpose of limiting the number of children
or preventing pregnancy, the anguish caused by such pregnancy may
be presumed to constitute a grave injury to the mental health of the
pregnant woman.

Explanation 2. — For the purposes of clauses (a) and (b), where any
pregnancy is alleged by the pregnant woman to have been caused
by rape, the anguish caused by the pregnancy shall be presumed to
constitute a grave injury to the mental health of the pregnant woman.

(2A) The norms for the registered medical practitioner whose opinion is
required for termination of pregnancy at different gestational age shall
be such as may be prescribed by rules made under this Act.

(2B) The provisions of sub-section (2) relating to the length of the
pregnancy shall not apply to the termination of pregnancy by the
medical practitioner where such termination is necessitated by the
diagnosis of any of the substantial foetal abnormalities diagnosed by
a Medical Board.

(2C) Every State Government or Union territory, as the case may be, shall,
by notification in the Official Gazette, constitute a Board to be called
a Medical Board for the purposes of this Act to exercise such powers
and functions as may be prescribed by rules made under this Act.

(2D) The Medical Board shall consist of the following, namely: —

(a) a Gynaecologist/ Gynecologist;

(b) a Paediatrician/ Pediatrician;

(c) a Radiologist or Sonologist/ Sinologist; and

(d) such other number of members as may be notified in the Official
Gazette by the State Government or Union territory, as the case
may be.”.

4. Insertion of new section 5A. — After section 5 of the principal Act, the
following section shall be inserted, namely:—

“5A. Protection of privacy of a woman. — (1) No registered medical
practitioner shall reveal the name and other particulars of a woman
whose pregnancy has been terminated under this Act except to a
person authorised by any law for the time being in force.

(2) Whoever contravenes the provisions of sub-section (1) shall be

punishable with imprisonment which may extend to one year, or with fine,

or with both.”.

5. Amendment of section 6. — In section 6 of the principal Act, in sub-section
(2), after clause (a), the following clauses shall be inserted, namely:—
“(aa)the category of woman under clause (b) of sub-section (2) of section 3;
(ab) the norms for the registered medical practitioner whose opinion is

required for termination of pregnancy at different gestational age
under sub-section (2A) of section 3;

(ac) the powers and functions of the Medical Board under sub-section
(2C) of section 3.”.

[
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THE MADHYA PRADESH CIVIL COURT (AMENDMENT) ACT, 2021

[Received the assent of the Governor on the 26™ March, 2021; assent first published

in the “Madhya Pradesh Gazette” (Extra-ordinary)” dated the 30" March, 2021]

As Act further to amend the Madhya Pradesh Civil Court Act, 1958.

Be it enacted by the Madhya Pradesh Legislature in the seventy—second

of the Republic of India, as follows:-

1.

Short title — This Act may be called the Madhya Pradesh Civil Court
(Amendment) Act, 2021;

Substitution of certain phrases throughout the principal Act — Except
clause (A) of Section 2, Section 25 and Section 26 of the Madhya Pradesh
Civil Court Act, 1958 (hereinafter referred to as the principal Act), throughout
the principal Act, -

(i) for the words “District Judge” wherever they occur, the words “Principal
District Judge” shall be substituted;

(ii) for the words “Additional District Judge” wherever they occur, the words
“District Judge” shall be substituted;

(iii) for the words “Civil Judges Class |I” wherever they occur, the words
“Civil Judge, Senior Division” shall be substituted;

(iv) for the words “Civil Judges Class II” wherever they occur, the words
“Civil Judge, Junior Division” shall be substituted;

Amendment of Section 2. — In Section 2 of the principal Act, for Clause
(a), the following clause shall be substituted, namely:-

“(a) “cadre of higher Judicial service” means of the cadre of District Judge
and shall Include the Principal District Judge, District Judge (Entry
Level) and District Judge) Selection Grade;”.

Amendment of Section 18. — In Section 18 of the Principal Act, the words
“District Court”, the words “Principal District Court” shall be substituted.
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